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LOK SABHA DEBATES

LOK SABHA

Thursday, November 28, 2002/Agrahayana 07, 1924
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Sreaker in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Now. Shri Kirit Somaiya, Q.No. 142.
[English]

Change in Shareholding Pattern of
Mangalore Refineries

+
*142. SHRI KIRIT SOMAIYA :
SHRI PUNNU LAL MOHALE :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether shareholding pattern has changed in
Mangalore Refineries and Petro-chemicals recently;

(b) if so, the details thereof;

(c) whether some share holding Companies/Groups
have sold their stake;

(d) if so, the details alongwith the reasons therefor;

(e) whether ONGC is trying to get MRPL shares
trom HPCL and if so, at what rate;

(f)  the reasons, for such transactions;

(g) the status of latest share holding pattern of
MRPL;

(h) whether MRPL have incurred heavy losses; and

(i) if so, the details thereof alongwith the reasons
therefor ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (i) A Statement is laid on
the Table of the House.

Statement

(a) and (b) No, Sir.

(c) to (g) In view of difficult financial position of
Mangalore Refinery and Petrochemicals Limited (MRPL),
A.V. Birla Group (ABG) proposed to quit the project in
favour of a financially sound investor who has the
capability to inject required capital for the turnaround
of MRPL. ABG have discussed this issue with Qil and
Natural Gas Comoration Limited (ONGC). Financial
institutions have evolved a package for turnaround of
MRPL so as to make it viable, with ONGC participation.
In addition, as part of restructuring, to turther improve the
viability of the project, ONGC has expressed an interest
in acquiring Hindustan Petroleum Corporation Limited
(HPCL)'s shares.

Acquisition of MRPL by ONGC will enable ONGC to
set up the retail oulets sanctioned to it under the marketing
rights for transportation fuels. Further, owning and
operating of MRPL refinery by ONGC would make it a
vertically integrated oil company.

The shareholding pattern of MRPL is as under :-

HPCL 37.38%
A.V. Birla Group 37.38%
Financial Institutions and Public 25.24%

(h) and (i) Details of MRPLs financial results since
1998- 1999 are as under .~
(Rs. in crore)

Year Profit/Loss After Tax
1998-1999 Profit 14
1999-2000 Loss 300
2000-2001 Loss 185
2001-2002 Loss 492

The reasons for MRPL's losses are :

(i)  High interest burden due to heavy debt and
depreciation.

(i) Dismantling of Administered Pricing Mechanism
for refineries from 1st April 1998 followed by
globally low refining margins in post 1998
period.

(i) Levy of refinery level taxes by the State
Government.
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(iv) Surplus refining capacity in the region and low
viability of exports.

[Translation]

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, while asking
my supplementary question | would like to say that hon.
Minister has given a very satisfactory reply but he has used
the word ‘turn-around.

[English]

| would like to know whether the Ministry or the ONGC
is planning any restructuring or revival package for
Mangalore Refineries. If it is so, what are the details of
it ? What will be the debt-equity ratio ? Total accumulated.

[Translation]

What are the losses and whether equity has been
wiped out?

[English]

It the revival package is not being implemented,
whether this company will become a sick company and
will be referred to BIFR 7?7 In that case, what will be the
national losses and what will be its impact on the workers ?

SHRI RAM NAIK : Sir, the apprehensions expressed
by the Member are generally true. | have given the details
of the losses which have been incurred by MRPL so far.
The accumulated losses as on 31st March, 2002 are about
Rs. 799 crore. The total number of employees is, 1,100 plus
900 contract workers, about 2000 which are directly
involved. If this trend continues, the MRPL would Become
a sick company and would be required to be referred to
BIFR. That is why we have taken action in anticipation and
in that, the ONGC also has got an opportunity.

Under our new policy, companies which have invested
more than Rs. 2,000 crore in infrastructural activity are
entitted to get retail outlets. Accordingly, we have
sanctioned 8,659 retail outlets to four companies. So far
as ONGC is concerned, 600 retail outlets have been
sanctioned to them. We are also in search of good
opportunity for investment and from that point of view, we
have discussed with the financial institutions. The financial
institutions also have discussed together and a total
package has been worked out, because of which the
ONGC will acquire the equity of Birlas. The face value of

NOVEMBER 28, 2002

to Questions 4

that share is about Rs. 10. Since it is becoming a loss-
making company, ONGC would be getting those shares
at the rate of Rs. 2 only. So, there will be substantial
savings for the ONGC also. ONGC will then put up its own
capital to the extent of Rs. 600 crore. How to overturn this
has also been discussed with ICICI, IDBI, SBI and 14 other
financial institutions. So, together with this, it will become
a good company. That is why this deal has been worked
out. It is in the final stages of approval by the Government.
Inter-Ministerial discussions are going on and we will come
out with a final solution.

SHRI KIRIT SOMAIYA : Before asking the second
Supplementary, | have a point arising out of the reply given
to my first Supplementary. . . .(Interruptions)

MR. SPEAKER : That is not permitted. You can ask your
second Supplementary. . . .(Interruptions)

[Translation]

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, how much
amount was invested into debt-equity-ratio and financial
institutions.

My second supplementary is that in MRPL, it is stated
in the reply that if 25 per cent of small investors or small
investors via financial institutions goes to BIFR then they
will get zero rupee. | would like to ask as to whether small
investors will get benefits in this package ? In which stage
is the revival plan at present ? Would you tell the time
bound action plan ? Please state as to whether there is
any proposal for its modernisation for making it profitable ?

[English]

SHRI RAM NAIK : So far as modernisation is
concerned, | must say that this is the most modern refinery
in India, next to Reliance because Reliance has been
constructed subsequently. The State-of-the-art technology
is there. This is one refinery which can take any type of
crude for refining. So, from the technological aspect, this
is the most modemn refinery and it can be compared with
the best in the world.

Now, when the package would be worked out for
revival, naturally the small investors also would get
good price. | am sure that as the days would go, small
investors would like to keep the share with them instead
of selling it out in the market. So, proper care is being taken
of the small investors. Of course, | should not blame my
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predecessors for the way it was planned as the
govemance is a continuous process.

Shri Kirit Somaiya has also talked about debt-equity
ratio. Sir, you will be surprised to know its debt-equity ratio.
You have also handled the heavy industries. The present
debt-equity ratio with working capital is 12.33:1. It is a very
high debt ratio. For the information of the House, | must
tell how others are comparable. The I0C’s debt-equity ratio
is only 1.29:1; for HPCL, it is 0.54:1; for PPCL, it is 0.96:1;
and for RPL, it is 0.86:1. So, it has a very high debt-equity
ratio. That is why, it was going in the red. But now we are
bringing it back on road. So, the South Indian refinery will
also work properly. It will be advantageous for the country
as a whole. It is a national asset and we are trying to save
the national asset.

[Translation]

SHRI KIRIT SOMAIYA : How much loans are there of
institutions; otherwise they will be wiped out.

[English]

SHRI RAM NAIK : | have given this in the reply. They
have 25.24 per cent equity which works out to about
Rs. 200 crore. As regards loan details, | do not have it right
now with me.

MR. SPEAKER : Now, we will go to next question.

SHR! RAM NAIK : Sir, | am happy that the House is
satisfied with my reply.

MR. SPEAKER : Probably, the question being very
technical, it might not have been understood by others.

Electrification of Villages

+
*144. SHRI N.N. KRISHNADAS :
SHRI BASU DEB ACHARIA :

Will the Minister of POWER be pleased to state :

(a) the number of villages which could not be
electrified in the country so far, State-wise;

(b) whether the Government have fixed any target
for electrification of these villages;

(c) i so, the details thereof;

AGRAHAYANA 7, 1924 (Saka)
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(d) the number of villages targeted to be electrified
during 2002-03, State-wise;

(e) whether some States have sought additional
assistance for rural electrification;

() if so, the details thereof and the action taken by
the Government thereon;

(g) whether there is a proposal to provide 90%
Central assistance for energizing those villages; and

(h) if so, the details thereof ?
[Translation]

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (h) A Statement is laid on
the Table of the House.

Statement

(a) State-wise number of villages which have not
been electrified in the country upto September, 2002 are
given in the Annexure-l.

(b) to (d) The Government have planned to electrify
all the villages in the country by 2007. Ministry of Power
have fixed tentatively a target of electrification of 12,328
villages in the country during 2002-03. In addition Ministry
of Non-Conventional Energy Sources also plan to electrify
500 remote villages in the current financial year. The detalls
are given in the Annexure-Ii.

(e) and (f) Bihar, Jharkhand and Uttar Pradesh have
requested for release of additional financial assistance for
meeting the target of Rural Electrification.

The States have been requested to utilize the funds
already released under Pradhan Mantri Gramodaya Yojana
(PMGY) and Minimum Needs Programme for rural
electrification programme.

(g) and (h) No, Sir. However, under Pradhan Mantri
Gramodaya Yojana (PMGY), which has six components
including rural electrification, there is an element of 80%
grant fro Special Category States. Non-Special Category
States have an element of 30% grant. The details showing
the allocation for rural electrification made by the States
under PMGY for the year 2002-03 is enclosed as
Annexure-lil.
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Statement showing Villages Electrified and Unelectrified as on 30.9.2002

Sl. States/UTs Total Villages  Villages to be Remarks
No. inhabitate electrified electrified
villages (1991 as on as on
Census) 30.9.2002 30.9.2002

1 2 3 4 5 6

1. Andhra Pradesh 26586 26565 Nil 21 villages declared non-feasible for
electrification

2. Arunachal Pradesh 3649 2316 1333 Achievement upto 31.7.2002

3. Assam 24685 19019 5666 Achievement upto 31.10.2001

4. Bihar 67513 47961 19552 Achievement upto 31.8.2002

5. Jharkand (++)

6. Goa 360 360 Nil

7. Gujarat 18028 17940 Nil 88 villages declared non-feasible for
electrification

8. Haryana 6759 6759 Nil

9. Himachal Pradesh 16997 16890 107

10. Jammu and Kashmir 6477 6295 182 Achievement upto 31.3.2002

11. Karnataka 27065 26764 21 281 villages declared non-feasible for
electrification

12. Kerala 1384 1384 Nil

13. Madhya Pradesh 51806 50312 1494 Achievement upto 31.8.2002

14. Chhattisgarh (++) 19720 18220 1500

15. Maharashtra 40412 40351 Nil 61 villages declared non-feasible to
electrification

16. Manipur 2182 2004 178

17. Meghalaya 5484 2580 2904 Achievement upto 31.3.2002

18. Mizoram 698 691 7 Achievement upto 31.7.2002

19. Nagaland 1218 1216 Nil Achievement upto 31.7.2002

20. Orissa 46989 35232 11757 Achievement upto 30.4.2002

21. Punjab 12428 12428 Nil

22. Rajasthan 37889 36445 1444
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1 2 3 4 5 6
23. Sikkim 447 405 Nil Provisional 42 nos. forest villages not
electrified
24, Tamil Nadu 15822 15822 Nil
25. Tripura 855 815 40 Achievement upto 31.7.2002
26. Uttar Pradesh 97122 77438 19684 Achievement upto 31.7.2002
727. Uttarnachal (++) 15681 12673 3008 Achievement upto 31.7.2002
28. West Bengal 37910 29645 8265 Achievement upto 31.8.2002
Total (States) 586165 508530 77142 493 villages declared non-feasible for
electrification
Total (UTs) 1093 1090 Nil 3 villages declared non-feasible for
electrification
Total (All India) 587258 509620 77142 Total 496 villages declared non-feasible for
electrification
++Newly constituted States in 2000-2001.
Annexure-il 1 2
Proposed Physical Targets for States for Village Orissa 1673
Electrification during 2002-2003
Uttar Pradesh 3274
State Target for 2002-03 West Bengal 1545
1 2
Sub Total 10377
Arunachal Pradesh 131 Sub Total of Ministry of Non-Conventional 500
Assam 1067 Energy Sources
Himachal Pradesh 22 Total (All India) 12828
Mani 3
pur Annexure-iii
Meghalaya 89 - .
Minimum Mandatary Provision (MMP) for PMGY
Nalagand 1 for the Annual Plan 2002-03
Uttranchat 638 Rs. in Lakhs
Sub Total 1951 S.No.Name of States/UTs Allocation
Other States 1 2 3
Bihar (including Jharkhand) 3512 A. Non Special Category States
Chhattisgarh 329 1. Andhra Pradesh 1438.00
Madhya Pradesh 44 2. Bihar 2417.30
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1 2 3 2 3
3. Chhattisgarh 515.00 Union Territory
4, Goa 6.00 NCT of Delhi 114.00
5. Guijarat 0.00 Pondicherry** 53.40
6. Haryana 142.90 A and N Island 100.00
7. Jharkhand 1116.90 Chandigarh 66.35
8. Karnataka 1000.00 D and N Haveli 13.00
9 Kerala _ Lakshadweep 17.20
10. Madhya Pradesh 1275.00 Daman and Diu 11.10
11. Maharashtra 1664.00 Sub-Total 375.05
T .
12. Orissa 100.00 Grand Total 36066.25
13. Punjab 444.00 *Rs. 369.57 crores convey to the SP Division.
**Not as per guideline.
14. Rajasthan 1061.00
[English]
16. Tamil Nadu 1608.20
16. Uttar Pradesh 10187.00 SHRI SURESH KURUP : Sir, | would request that Q.No.
5. Utta . .
rrrades 158 may be clubbed with this.
17. West Bengal 2774.00
9 MR. SPEAKER : Q.No. 158 relates to different Ministry.
Sub-Total 25749.30 How can it be clubbed with this? | am sorry. Shri
Krishnadas, you go ahead with your question.
B. Special Category L
SHRI N.N. KRISHNADAS : Sir, in the reply, the hon.
1. Arunachal Pradesh 684.00 Minister has assured that all our villages, including the
most remote villages, will be electrified by the year 2007.
2. Assam’ 3000.00
3. Himachal Pradesh 110.00 It is a very |mport.ant as well as a very ambitious task.
Being such a very serious matter, may | know from the hon.
4. Jaminu and Kashmir 800.00 Minister through you the details of the strategy proposed
) by the Government to achieve this important task ?
5. Manipur 600.00
Translation,
6. Meghalaya 600.00 ! I
7 Mizoram 596.00 SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
I fully agree with the concern shown by hon. Member about
8. Nagaland 650.00 rural electrification. About 77 thousand villages are yet to
o Sikki ‘ 400.00 be electrified. We have fixed a target for electrification of
. im . .
' 12 thousand villages during 2002-2003. A number of
10. Tripura 500.00 schemes are being implemented for electrification of
villages. Electrification is done under PMGY, MNP and Kutir
11. Uttaranchal 2000.00 Jyoti Yojana and Rural €lectrification Corporation is one
institution for thi ’
Sub-Tofal 9942.00 ion for this purpose and REC also helps States by

way of loans for rural electrification. There is a need for
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cooperation from State Governments to achieve the targets
fixed. It is difficult to achieve or even to reach to the target
without cooperation of the States. | fully agree with the hon.
Member in this regard.

{English]

SHRI N.N. KRISHNADAS : Now the declared policy
of the Union Government is that electricity generation and
distribution is the united task of the public sector as well
as the private sector. This is the declared policy in the
power sector of the Union Government. | would like to know
from the hon. Minister whether the private sector has come
in the sector of generation and distribution of power, what
is the expectation and how the Government is planning
to utilise the private sector to achieve the target to reach
electricity to all the remote villages. What is the plan of
the Union Government to give assistance to State
Governments to achieve the goal of reaching electricity to
all the remote viilages ?

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
hon. Member has put a Supplementary deviating from the
main question but | would like to answer it. To achieve the
targets we have fixed to provide electricity to each village
by 2007 and on demand till 2012, cooperation of private
sector is also necessary. The Government will certainly take
all the necessary steps to get cooperation of private sector.
A particular question he has asked here relates to villages
or habitations in remote areas. The transmission of
electricity to those areas is very difficult. To fulfil their
demands efforts are being made. The Ministry of power will
make efforts to generate power near these remote
habitations and to fulfil their demand from that location
under distribution generation system.

[English]

SHRI BASU DEB ACHARIA : Sir, the hon. Minister has
stated in the written reply that there are 77,142 villages
yet to be electrified.

Now, there are two problems. One problem is the
electrification of villages and the other one is access to
electricity. The Government's plan is to electrify these
77,142 villages by 2007 and take slectricity to cent per
cent households by 2012. This year, about 12,000 villages
are to be electrified.

AGRAHAYANA 7, 1924 (Saka)

to Questions 14

| would like to know whether the Government has
prepared a perspective plan to electrify all the villages by
2007 and for that, whether — he has stated that only three
States have asked for additional assistance — the existing
assistance being provided to the State Governments, say,
under Pradhan Mantri Gram Yojana or Minimum Needs
Programme, is sufficient or not.

Secondly, there are a large number of isolated pockets
in villages. . . .(Interruptions)

MR. SPEAKER : Please come to the question.

SHRI BASU DEB ACHARIA : Sir, | am just coming to
ihe question. The second part of my guestion is, whether
the Government have identified those villages or not. In
the case of non-conventional energy in Special Category
States, there is a provision for 90 per cent assistance
and 10 per cent loan. We have been requasting that
this facility should also be extended to Sundarbans area
of West Bengal where conventional electricity is not
possible. Will the Government consider to provide 90 per
cent assistance and 10 per cent loan to electrify all the
isolated villages where access to electricity is very much
difficult ?

[Translation]

SHRI ANANT GANGARAM GEETE : First of all, | will
reply the supplementary question related to the original
one of hon. Member.

MR. SPEAKER : The question may be long but give
a brief answer.

SHRI ANANT GANGARAM GEETE :
answer in brief but | will certainly reply the supplementary.
Targets have been fixed under each scheme whether it
be Pradhan Mantri Gramodyoga Yojana or Minimum Needs
Programme or Kutir Jyoti Yojana. If States are successful
in achieving these targets, | hope we will achieve the target
of providing electricity to each village by 2007 under the
fixed time bound programme.

| shall try to

I would like to clarify one thing in the House that when
we take about providing electricity in the villages under
present definition if a single house is electrified in a village
the whole village is deemed to be electrified. We are trying
to change this definition. The States have been informed
ir. this regard that if at least ten per cent houses of a village
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are electrified then the whole village is deemed to be
electrified.

[English]

SHRI BASU DEB ACHARIA : Sir, he has not replied
to the second part of my question.

SHRI PRIYA RANJAN DASMUNSI : Sir, in view of the
reply given by the hon. Minister, in view of the recent
economic policy of the Government and in view of the
latest correction the hon. Minister has made about the
definition of electrified village, | would like to know from
the hon. Minister, through you, whether the time has come
to have a comprehensive rural electrification policy for the
country ?

Secondly, the definition of an electrified village is
wrong. It should not be just on the basis of ‘one pole’. As
| understand, the definition in our State — | do not know
about other States - is that if the village has a pole even
without wire, then it is treated as electrified. There are
hundreds of villages like this. | spend fifty per cent of the
MPLADS money for electrification. But till today the Board
could not supply the poll and the wire. Possibly, they are
using the funds for salaries and wages. In the case of
Pradhan Mantri Gram Sadak Yojana which is handled by
the Ministry of Rural Development of the Union Government,
the Minister concerned gave a direction that identification
of the scheme should be done after consulting the Member
of Parliament, Lok Sabha. Like-wise, for Pradhan Mantri
Gramodaya Yojana also, which regulates some work of
electrification also, will the Minister give similar direction
that the authorities of the State shall involve the local MPs
in identifying the villages ? Will you ensure that ?

[Translation)

SHRI AKBOR ALI KHANDOKER : Mr. Speaker, Sir, |

have no power connection in my house. We use lantern.
. . .(Interruptions)

SHRI ANANT GANGARAM GEETE : Pradhan Mantri
Gramodya Yojana is not a scheme of Ministry of Power but
rural electrification is a part of those rural:development
works which are included in this scheme and these
recommendations have been forwarded to States that they
can spend ten to thirty five per cent of fund allotted under
this scheme on rural electrification. Such information have
been given under this scheme. Ministry of power is

NOVEMBER 28, 2002
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concerned with the rural electrification. | fully agree with
the views of the hon. Member. MPs are related to ground
realities and they have direct links to villages. People come
to representatives of people and, therefors, they are aware
of the ground realities and therefore, | support this demand
but | have no power to give assurances in this regard.

[English]

SHRI SUDIP BANDYOPADHYAY : Sir, my questions
are very specific : (a) How many States have achieved the
target of cent per cent electrification of their respective
villages ? (b) The State of West Bengal has 37,910 villages.
Out of this how many villages of West Bengal have been
electrified so far? (c) The State Electricity Boards are
facing huge accumulated losses throughout the country.
Has the Central Government proposed any direction to
reduce their accumulated losses ? | would like to know
from the Minister in a very specific manner as to whether
there is any comprehensive planning it this regard.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
there are 11 such States where rurat electrification is
hundred per cent under our criteria of electrification of
villages. . . .(Interruptions)

SHRI BASU DEB ACHARIA :
statement.

All that is in the

SHRI ANANT GANGARAM GEETE : Therefore, | am
not reading all this. | am giving figures and so far the
question related to West Bengal is concerned, only 29000
villages have been electrified out of 37000 villages. . . .
(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : This report of
29000 is such a report. . . .(Interruptions)

[English]

It is not fair. It is not a fact. They can make an inquiry.
| keep the report of my district and take the responsibility
for it. One-third of the villages have been electrified.

[Translation]

SHRI ANANT GANGARAM GEETE : In my reply | told
the House that under the definition of electrification of
villages hundred per cent of these villages have been
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electrified and there are 8265 such villages which are yet
to be electrified. . . .(Interruptions)

[Eng: sh]

SHRI SUDIP BANDYOPADHYAY : That means, according
to his statement, 22 per cent of the villages have not yet
been electrified. . . .(Interruptions)

MR. SPEAKER : Mr. Minister, you can address the
Chair.

[Translation)

SHRI ANANT GANGARAM GEETE : Twenty to twenty
two per cent villages are yet to be electrified. The next
question is not related to the main question.

SHRI UTTAMRAO DHIKALE : Mr. Speaker, Sir, there
is already scarcity of power in the State of Maharashtra
and load-shedding has also started. People are not getting
power. Therefore, t~th farmers and workers are much
worried in Maharashtra. At places, farmers are launching
agitation. Therefore, through you, | would like to ask the
hon. Minister whether he has received any demand for
more power to Maharashtra State.

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
supplementary question has no link with the main question.
If any separate notice is given, | will give reply to the

question. . . .(Interruptions)

SHRI RAJO SINGH : Mr. Speaker, Sir, when will | get
an opportunity ? . . .(Interruptions)

MR. SPEAKER : You will also get an opportunity.

SHRI SHRIPRAKASH JAISWAL : Mr. Speaker, Sir,
please give more time to hon. Members from U.P. and Bihar
because maximum number of villages are in these States.
. . .(Interruptions)

SHRI SUNDER LAL TIWARI : Madhya Pradesh is a
tribal dominated area. . . .(Interruptions)

MR. SPEAKER : Please raise a discussion on the
subject. You cannot do so during the question hour.

SHRI SURESH RAMRAO JADHAV : Mr. Speaker, Sir,
My question is also important. . . .(Interruptions)
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SHRI SATYAVRAT CHATURVEDI : In his reply, the hon.
Minister has made an announcement to electrify all the
villages of the country by the year 2007. First of all, | would
like to make a submission on part (a) of the question. Only
declared revenue villages are counted as villages,. but
there are tolas and are not counted. | would like to know
whether these numbers include Tolas and Mohallas also.
The Government have made an announcement that by
2007 all the villages of the country would be electrified,
so | would like to draw your attention to the anomaly that
some villages of Madhya Pradesh have not been electrified.
Their number is 1494 and the target fixed for 2002-2003
is to electrify only 44 villages every year out of these 1494
villages therefore, with this nace it would take 34 years
for electrification of all these 1494 villages. So, | would like
to know about the target fixed. . . .(Interruptions)

| would like to know the number of villages to be
electrified in M.P. and the basis of this calculation because
in some State only 44 villages have been selected and
in some States 3,512 villages and in some other State
1,067 villages have been selected for electrification. Kindly
reply to these questions.

SHRI ANANT GANGARAM GEETE : Sir, we have fixed
the number of village on the- basis of 1991 census and
dalit bastis and small areas have been included in it. Hon.
Member has submitted that 1494 villages are to be
electrified in Madhya Pradesh and the target fixed for this
year is 44 villages and last year the target fixed for
electrification of villages was 90 but success was achieved
only in respect of 20 villages. Target is fixed by Central
Government but the responsibility to make it successful is
of the States. The schgme is planned by the centre, funds
are allocated by the centre but the State Governments are
responsible to implement it. But success has not been on
the expected lines. So we have fixed the target for
electrification of villages at 40 for the year 2002-03. . . .
(Interruptions)

SHRI KANTILAL BHURIA : Sir, this is an allegation on
the Madhya Pradesh Government. On one side we discuss
about electrification of the villages of the country by 2007
and on the other side we have selected 44 villages for
the electrification. What is the basis of this ? This is total
injustice with Madhya Pradesh. . . ‘(Inrormp!ionf)

SHRIMATI JAYASHREE BANERJEE : Sir, through you,
| would like to know from the hon. Minister whether village
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electrification has been done by solar system ? If so, the
names of the villages of the Madhya Pradesh to be
electrified through this system. . . .(Interruptions)

SHRI KANTILAL BHURIA : Sir, Madhya Pradesh is a
tribal dominated area. . . .(Interruptions) The Central
Government has fixed a target for electrification of 44
villages, whereas there are about 3,000 in UP. . ..
(Interruptions) This position should be cleared. . . .
(Interruptions)

MR. SPEAKER : | have not called your name. Shrimati

Jayastree Banerjee put your question.

SHRIMATI JAYASHREE BANERJEE : Sir, through you,
| would like to know from the hon. Minister as to whether
in some States rural electrification has been done through
solar system ? If so, the villages of Madhya Pradesh where
electrification has to be done in this manner. . .
(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir,
the Minister has not answered as to what is the criterions
for selecting the villages for electrification.

[Translation]

SHRI ANANT GANGARAM GEETE : | should also reply
to your point. . . .(Interruptions)

SHRI SHIVRAJ SINGH CHOUHAN : Sir, people are
committing suicide in Madhya Pradesh due.to shortage of
electricity. . . .(Interruptions)

MR. SPEAKER : All of you, please sit down, If you do
not then how can you get justice. You seek justice from
the Chair and do injustice to me. How is it possible ? At
least do justice to me otherwise how can you get reply.
You have raised a question and | will request the hon.
Minister to reply to your question. But the manner in which
you put question is not good. If you keep on standing like
this, nobody would get reply. Shrimati Jayashree Banerjee
has asked a question and after giving reply to that hon.
Minister would reply to your question. | would like that the
questions are answered in the same order as they have
been received. You will get reply to your question. | shall
ask the hon. Minister to give a written reply to you.

(Interruptions)

NOVEMBER 28, 2002
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SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
the hon. Member has asked a question on REC. . . .
(Interruptions)

SHRI KANTILAL BHURIA : Mr. Speaker, Sir, the
hon. Minister is not replying to my question.
(/nterruptions)

MR. SPEAKER : Mr. Speaker, Sir, | have asked thé hon.
Minister to give you a written reply.

(Interruptions)

MR. SPEAKER : Mr. Minister, please reply to Jayashree
Bannerjee.

SHRI ANANT GANGARAM GEETE : Hon. Member has
asked for information about rural electrification in .Madhya
Pradesh done by Rural Electrification Corporation. | do not
have information about this in respect of States at the
moment. | would arrange to give details of electrification
done in M.P. Sir, with your permission | would like to clear
some points about Madhya Pradesh.

MR. SPEAKER : Please.

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
in the begining of the reply to the question of the hon.
Member | have stated that rural electrification schemes are
run by the Centre. Centre also allocates funds for that.
These are schemes pertaining to various Ministries. There
are schemes of Rural Electrification Corporation and
Ministry of Energy and funds for this purpose are given
through them. There are 12 States which are lagging
behind in respect of rural electrification. Madhya Pradesh
is one such State. Though it is a State subject but the Power
Secretary convened a meeting of 12 States for electrification
of the villages. They have been told that they can submit
their action plans for electrification. Out of 12 States 8 have
submitted this action plan. Madhya Pradesh is one of them.
Their action plan has been received. Rs. 60 crores and
27 lakh have been allocated to Madhya Pradesh under
PMGY and Rs. 4 crore has been provided under MNP.
About 50% of the total allocation has been released to
them. The demand which comes through REC, loans are
given to them accordingly. There is no shortage of funds.
If the State Governments are successful in implementing
these schemes then our dream of cent percent Rural
Electrification can be fulfilled.
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{English]
Tapping of Wind Energy

*147. SHRI SURESH RAMRAO JADHAV : Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES be

pleased to state:

(a) the total power generated from wind in the
country so far;

(b) whether the Government have identified certain
new locations to tap wind energy;

(¢) if so, the details of locations identified for this
purpose State-wise, and

(d) the strategy proposed to be adopted by the
Government in order to achieve the target of adding 5,000
MW of wind power during the next ten years ?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTION: L ENERGY SOURCES (SHRI M.
KANNAPRPAN) : (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) A total wind power capacity of 1702 MW has so
far been installed in the country.

(b) and (c) A total of 201 potential locations have so
far been identified in 13 States to tap wind energy. Of these,
37 new locations have been identified in 9 States during
the last three years. State-wise details are given in the
Annexure.

(d) The strategy to achieve the goal of 5000 MW
of wind power capacity addition during the next decade
will focus on accelerated commercial development through
industry participation and private investments, supported
by a conducive policy and regulatory framework. This will
include fiscal and promotional incentives from Government
and soft loans from Indian Renewable Energy Development
Agency (IREDA); attractive policies in States for grid
connection and sale of electricity generated from wind
power projects; establishment of a strong local
manufacturing base; technical support by the Centre for
Wind Energy Technology (C-WET), and, detailed wind
resource assessment to identify further potential sites in
various States.
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Annexure
S. State Total Potential New Locations
No. Locations identified during
last 3 years
1. Tamilnadu 40 1
2. Guijarat 34 7
3. Orissa 6 -
4. Maharashtra 25 6
5. Andhra Pradesh 29 6
6. Rajasthan 7 1
7. Lakshadweep 8 3
8. Kamnataka 26 7
9. Kerala 16 3
10. Madhya Pradesh 7 3
11. West Bengal 1 -
12. Andaman and 1 -
Nicobar -
13. Uttaranchal 1 -
Total 201 37
[Translation]

SHRI SURESH RAMRAQO JADHAV : Mr. Speaker, Sir,
there is an acute shortage of power in our country. Now,
discussion is going on in the House on that issue. The
shortage of power can be met by Wind-Energy which can
be an important source of energy. | want to know from
Honourable Minister that as to whether the target fixed for
wind energy has been achieved in any one of the last three
years.

MR. SPEAKER : You should straightaway ask the
question, this will also give others an opportunity to ask
question.

SHRI SURESH RAMRAO JADHAV : My question is
simple that whether the target fixed for wind energy has
been achieved in any of the last three years ? The quantum
of wind energy generated during the last three years ?
Secondly, | would like to know the amount allocated by
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the Central Government to achieve the target and the
amount spent out of it ? My last question is regarding steps
you are going to take to achieve the target fixed for wind
energy 7

[English]

SHRI M. KANNAPPAN : Mr. Speaker, Sir, in the Eighth
Plan, against a target of 600 MW of power generation
from renewable sources of energy, the achievement was
1,050 MW. A target of 1,527 MW was fixed for the Ninth
Plan, which was later adjusted in the Annual Plan to 1,242
MW. Taking into account the funds allocated and problems
faced with the State Policy, a capacity of 1,300 MW was
set up during the Ninth Plan.

The target for wind power during 1999-2000 was 100
MW and the achievement was 143 MW, during 2000-2001,
the target was 200 MW and the achievement was 173 MW,
during 2001-2002, the target was 200 MW and the
achievement was 288 MW. They are all commercial
projects by private entrepreneurs and not Government
projects.

[Translation]

SHRI SURESH RAMRAO JADHAV : It seems from the
reply of Honourable Minister that we have achieved only
half of the target fixed for the wind energy. | had asked
in my question the amount of money allocated for this
purpose. The generation of wind energy in cheap, pollution
free and flawless in comparison to traditional sources. |
would like to know as to why all efforts are not made in
this regard.

[English]

MR. SPEAKER : Mr. Minister, you reply to his question.
He has already put his question.

[Translation]

SHRI SURESH RAMRAO JADHAV : | would like to
know the opinion of the Central Govemment in regard to
the sources and plants for generating wind energy ?

[English]

SHRI M. KANNAPPAN : Sir, in 1998-99, budgetary
support for Wind Power was Rs. 7.80 crore; in 2000-01 it
was Rs. 8.74 crore; and in 2001-02 it was Rs. 9.15 crore.
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These are all private sector projects only and not
Government projects.

SHRI A.C. JOS : Sir, the hon. Minister has given a
statement in which his Department or IREDA has identified
locations in different States. In Kerala, they have identified
16 locations. This year, they nave identified three more
locations. In total, 19 locations have been identified in
Kerala. IREDA or the Non-Conventional Energy Department,
excepting identification of these locations, has done
precious little for the whole thing. Ramakkalmedu in
Kerala, which is very near to the hon. Minister's State and
which is at the border, is an ideal place for generating wind
energy. They have identified and started working there. But
along with that, there is another project in Kolahalamedu.
That is also an ideal place for generating wind energy. All
these identifications have taken place. What is the position
of these 19 locations, which have been identified by the
Central Government? What is the assistance that the
Government is giving ? It should be done in a war-footing
manner because energy is so precious in the country and
wind energy, as my hon. Colleague has said, is pollution-
free and it is cheap also. . . .(Interruptions)

MR. SPEAKER : Please come to your question.
SHRI A.C. JOS : Sir, | am coming to my question.

Will the Minister come forward to answer as to what
is the Govemment going to do with these identified
locations not only in Kerala but also in other States ?

SHRI M. KANNAPPAN : Sir, wind resource assessment
is carried out by the Centre for Wind Energy Technology.
That is an autonomous institutions of the Non-Conventional
Energy Ministry. We assess only the wind flow in the areas
of Kerala, Tamil Nadu and other States. The private
investors only invest in wind energy projects. Nothing is
pending in Kerala. Therefore, the projects would come in
future, the policy has been announced recently. The
commercial projects, including the places which the hon.
Member has pointed out, will come. . . .(Interruptions)

SHRI A.C. JOS : What about Ramakkalmedu ? . . .
(Interruptions)

SHRI M. KANNAPPAN : Just now the State Government
has announced the policy. In future, the projects will
definitely come.
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{Translation]

SHRI PRAHLAD SINGH PATEL : Mr. Speaker, Sir, from
the reply given by Honourable Minister, it seems that three
places of Madhya Pradesh have been selected as new
centres. | want to know from Honourable Minister about
the plants of wind energy which will be installed in the
centres selected and the name of agency which will
operate the plant and who will provide funds for them ?
| would like to know the quantum of power being generated
from the sources of wind energy at present in Madhya
Pradesh because the sources of hydel projects which are
available there, have not been tapped. That is why, there
is wide gap between demand and supply of the power.
I want to know from the Honourable Minister the quantum
of power generated through wind energy in Madhya
Pradesh so far and name of the agency which will start
generation of power in those centres ?

[English]

SHRI M. KANNAPPAN : Sir, the Non-Conventional
Energy Ministry only identifies the sites. | do not have the
details about Madhya Pradesh sites now.

SHRIMATI PRABHA RAU : Mr. Speaker, Sir, | would
like to point out to the Government, through you, that in
spite of the conventional and non-conventional sources of
production of energy; energy deficit is not being met as
yet.

Have we studied the project which the Gevernment
of China does ? Locally they produce energy and supply
it to every village. Has the Government studied that kind
of a plan? In that strategy, will they take some sort of
advice from such Governments ?

SHRI M. KANNAPPAN : We are already electrifying,
in a decentralised manner, the non-conventional energy
projects, that is, wind energy, solar energy, biomass energy
and small hydro energy projects. In that manner, the
Ministry is working.

SHRI SHARAD PAWAR : Mr. Speaker, Sir, wind energy
is one of the pollution-free energy projects, but it is not
that cheap at the initial stage. Basic investment is very high.
One of the important sources of revenue earing for this
wind energy is to associate ourselves with the Kyoto
Protocol. If India is going to sign the Kyoto Protocol, that
will be an additional income source to investors in wind
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energy. They will be able to sell their ticket to the Western
world. Is the Government going to take an early decision
to sign the Kyoto Protocol ?

SHRI M. KANNAPPAN : About the Kyoto Protocol,
please put a separate Question.

MR. SPEAKER :
directly.

You write to the hon. Member

SHRI PRIYA RANJAN DASMUNSI : There is no detail.
Look at the awareness of the Government. All are like this.
They are not studying; they are not reading; and they are
not doing any homework. They only come and say, you
put a separate Question. it is very unfortunate. They are
only maintaining the majority of the NDA Government.

Rall Accidents

+
*148. SHRI PR. KHUNTE :
SHRI K.P. SINGH DEO :

Will the Minister of RAILWAYS be pleased to state :

(a) the number of train accidents occurred in
different parts of the country during the last three years,
till date;

(b) the details of each accident, datewise, placewise;

(c) the extent of loss of life and property alongwith
the details of compensation paid to the dependents;

(d) the number of railway employees found guilty;

(6) the concrete measures adopted by the
Govemment to check the increasing train accidents;

() the number of train accidents caused by I.S.I.
backed terrorists and other extremist groups; and

(@) the details of the inquiry report in each case ?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) to (g) A Statement is laid on the Table of the
House.

Statement

(@) and (b) The number of consequential train
accidents, zonal railway wise, during the last three years
and upto 20th November 2002 are as under :
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Raitway 1999- 2000- 2001- 2002- 1 2 3 4 5
2000 2001 200 2008 South Central 49 48 36 25
(upto 20th
Nov. 2002) South Eastern 52 53 50 25
1 2 3 4 5 Western 30 29 22 1
Central 68 58 50 19 East Central - - - 2
Eastern 31 35 47 24 North Western - - 1
Northern 80 6€ 79 47 KRCL (Konkan) 4 1 2
Northeastern 25 37 37 29 Metro - - -
Northeast Frontier 76 95 58 24 Total 463 473 415 227
Southern 48 43 35 18

‘Figures are provisional

Cause wise break up of accidents during the period 1999-2000, 2000-2001,
2001-2002 and 2002-2003 (upto 20th Nov. 2002) :

Broad Causes 1999-2000 2000-2001 2001-2002* 2002-2003" (upto
20th Nov. 2002)
Failure of Railway Staft 287 293 248 132
Failure of other than Railway staff 105 109 103 58
Failure of equipment 28 33 24 04
Sabotage 21 19 14 14
Combination of factors - 04 - -
Incidental 15 11 20 12
Could not be established 7 4 5 1
Under investigation - - 1 06
Total 463 473 415 227
*Figures are provisional
(¢} The loss of life and damage to Railway property 1 2 3 4
in train accidents along with compensation paid during
1999-2000, 2000-2001, 2001-2002 and 2002-2003 (upto 2000-2001 216 54.98 7.97
20th Nov.) are as under :
2001-2002* 325 54.29 4.1
Year  No.of persons Damage to Compensation  5002.2003* 284 20.65 1.99
died in train Railway paid (Rs. in (upto 20th
accidents property crores Nov.)
(Rs. in crores)
1 2 3 4 *Figures are provisional-
1999-2000 616 81.93 9.34 (d) The number of railway employees held

responsible for lapses causing accidents during the period
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19998-2000 to 2002-2003 (upto 20th Nov. 2002) were

1831.

(e)

Following measures have been taken to prevent

accidents :

(i)

(ii)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

(x)

A non - lapsable Special Railway Safety Fund
of Rs. 17,000/- crores has been set up for
renewal of over aged assets and for safety
enhancement works.

Fouling Mark to Fouling Mark (FM to FM) track
circuiting on entire ‘A’, ‘B’, ‘C’, ‘D’ and ‘D Spl.
routes where speed is more than 75 kmph. have
been completed. Remaining portion of the work
is under progress.

Extended field trials of Anti Collision Device
(ACD) have been started on Northern Railway.
After successful completion of extended field
trials, a decision would be taken for its wider
application.

Last vehicle check by Axle Counter have been
introduced on over 190 block sections and more
sections are being progressively added.

State of the art technology of Digital Mobile Train
Radio Communication has been sanctioned on
some important sections for providing duplex
radio communication between driver/guard and
control.

Walkie — talkie sets have been provided to
Drivers and Guards of all trains for faster and
better means of communication.

Drivers and Guards are also being progressively
provided with LED based electronic flashing
lamps having better visibility.

" Tie Tamping and ballast cleaning machines and
Track Renewal Trains are being used to give
superior track geometry.

To monitor track geometry and running
characteristics of the track, sophisticated track
recording cars, oscillograph cars and portable
accelerometers are being used progressively.

For detection of hidden flaws in rails/welde
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)
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have been procured. Self Propelled Ultrasonic
Rail Testing Cars are being procured.

At the Rail Rolling Mill at Bhilai, online
Ultrasonic Flaw Detection (USFD) and eddy
current testing is being done to weed out rails
with defects. Vacuum degassing is being done
to reduce hydrogen content and thus improve
quality of rails. Indian Railways and Bhilai Steel
Plant or Steel Authority of India Limited are also
planning together to produce longer rails i.e. 26
metre and 65 or 78 metre, instead of conventional
13 metre length to reduce number of welds in
the track.

The specification of Rail steel have been
upgraded and are in conformity with the
International Union of Railways (UIC)
specifications.

Routine Over Hauling Depots have been
equipped with ultrasonic testing equipment for
detection of flaws in the axles so as to prevent
cases of cold breakage of axles.

Funds being received from the diesel cess are
being used for safety related works pertaining
to level crossings.

Whistle Boards/speed breakers and road signs
have been provided at unmanned level crossings.

Audio-visual publicity campaigns are conducted
to educate road users.

Level Crossings having heavy traffic density are
being progressively interlocked with signals on
a planned basis.

Periodical Safety Audit of different divisions by
inter-disciplinary teams from Zonal Headquarters
is being conducted.

Training facilities for drivers, guards and staff
connected with train operation are being
modemized including use of Simulators for
training of drivers.

Stringent penalty to the extent of dismissal/
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(xxi) Majority of four wheeler wagons (CRT wagons)
with vacuum brake system have been phased
out.

(xxii) All new coaches are being fitted with Bogie
Mounted Brake System. In addition, some of the
existing coaches having adequate residual life
are also being retrofitted with this system.

(xxili) To improve crash worthiness of coaches, as an
immediatea measure, coach interiors are being
re-designed with improved fittings and features,
which would not cause injury. Simultaneously,
the coach body will be re-designed to adsorb
more impact so as to keep passenger carrying
areas intact.

(xxiv) New wagons being inducted into the system are
equipped with more reliable Casnub Bogies and
Bogie Mounted Brake System on wagons has
also been developed and is under trial. The use
of Composition Brake Blocks on wagons is
being progressively increased.

(xxv) All the Production Units, majority of repair
workshops and large number of Sheds/Depots
have achieved I1SO 9002 certification for their
Quality Maintenance System.

(xxvi) Instructions have been issued to reduce the
number of fish plated joints, wherever feasible
and for burring of two fish bolts, one on each
rail, at joints located in the stretches considered

. wvulnerable.

(xxvii) Eforts are also being made to develop an anti-

theft elastic rail clip and fish bolt fastening.
(xxviii) Close liaison is being maintained with State
Police Departments, wherever required for
prevention of crime in Railway tracks and
bridges.

(xxix) Comprehensive safety drives are conducted
covering various aspects of safe passage of
trains, involving cross sections of inspectors,
supervisors and officers.

(f) and (g) During the period 1999-2000 to 2002-2003
(upto 20th November 2002), 68 train accidents occurred
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due to ‘Sabotage’ as established in accident enquiry
reports. However, prevention and detection of crime being
State subject, specific information of involvement of any
group etc. is not available with the Ministry of Railways.

The cases of sabotage and also other matters affecting
the security of Railways, are taken up at various levels with
Police/GRP authorities who are constitutionally responsible
for maintenance of law and order and prevention of crime
on Railways.

[Translation]

SHR! PR. KHUNTE : Honourable Speaker, Sir, the
train-accidents which are frequently occurring in the
country are creating a kind of apprehension in the minds
of people in regard to travelling in them. Though | am
satisfied by the explanation given by Honourable Railway
Minister But | would like to know from the Honourable
Minister the measures which have been taken to prevent
train-accidents as people are feeling insecure in travelling
by train.

SHRI NITISH KUMAR : Mr. Speaker, Sir, | have said
in my reply as to what measures are being taken. If
Honourable Member pay attention to the reply of Part ‘E’
of the question in which | have said:

[English]

following measures have been taken to prevent
accidents.

[Translation]

Out of it, the first and most important point has already
been discussed in the House. We have created a Special
Rail Safety Fund of Rs. 17,000 crores for assets renewal
which is very much in process. Steps have been taken for
extended field trial of anti-collision device to prevent the
incidence of collision. We are undertaking track circuiting.
We are improving communication system and efforts are
being made to improve interior of the coaches. Thus all
measures are being taken in each and every area We are
running safety drive as most of the accidents occur due
to human failure.

[English]

MR. SPEAKER : It is a very exhaustive reply.
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(Translation]

SHRI PR. KHUNTE : Mr. Speaker, Sir, the families of
the persons killed in the train accidents during the last
three years have been given compensation but it has come
to my knowledge that desired compensation has not been
given to most of the persons killed in the train accident
occurred recently. | would like to know from the Hon'ble
Minister the number of beneficiaries who have not been
given compensation for one or another reason.

SHRI NITISH KUMAR : Mr. Speaker, Sir, Ex-Gratia
grant-in-aid is given by the Railway Administration
immediately after the accidents. Apart from this,
compensation is also given. Railway Claims Tribunal
decides about the compensation. Benches of the Railway
Claims Tribunal have been set up in the different parts of
the country. When aggrieved persons file their application
and in the case of accident, railway administration helps
them file their application, there-after applications are
disposed of. In the case of death, compensation of Rs. Four
lakh is given and in the case of injury, anything in-between
Rs. 32,000 to Rs. 4 lakhs can be given. The amount of
compensation depends upon the extent of injury a person
has suffered in the accident that is the extent of
incapcitating he has suffered. Compensation is given on
that basis. This is a continuous process. Sometimes there
is also a delay due to many reasons. In the case of death,
the matter is delayed as it takes time in deciding the real
successor apart from this there are other reasons also. Fort
this assistance is also given to them by the railway
administration. When there is a delay in settling the claim
and that family needs the money, a part of compensation
is paid if they file an application which is adjusted later
on. In such a manner all efforts are made.

SHRI AKBOR ALl KHANDOKER : Mr. Speaker, Sir,
through you | would like to inform the Honourable Minister
that 8-10 people of my constituency have died in the
Rajdhani Express accident recently. | have received the
information that the number of persons killed is more than
the number intimated by the railway administration.

My second point is that a commission has been
constituted for the inquiry of train accident. But inquiry is
going on in certain cases against the officer who has been
appointed to this commission. There is no separate judicial
or CBI inquiry of this accident has been conducted. All the
Members of this House feel that the accident of the
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Rajdhani Express train in the country was never criticised
in this House this way. Ex-Members as well as railway
employees were also killed in this accident. There is a
discontentment among people in the whole country due
to accident of Rajdhani Express Train. That is why | demand
that there should be CBI inquiry into this accident. . .
-(Interruptions) Are you a Minister, that you are giving a
reply, | am asking from the Minister himself, you are not
related to it.

SHRI NITISH KUMAR : Mr. Speaker, Sir, you would
remember that | have already given the reply to this
question last week. Honourable Member has told that more
people have died in that accident, | would like to say that
this is not right. But since last week when | had given reply
to this question one more accident victim has died in the
hospital. Thus, the number of persons killed in accident has
increased from 107 to 108. There is no change in this
figure. As far as the question of inquiry is concemed, | have
already given the reply that this is the statutory inquiry of
Commissioner Railway Safety.

[English]

SHRI TARIT BARAN TOPDAR : Sir, we want a Half-
an-hour Discussion on this. . . .(Interruptions)

[Translation]

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, the reason
of accident has been mentioned in the reply. Most of the
accidents have taken place due to failure on part of the
railway staff. Apart from that there are other reasons aiso
of the accident. It means that human error is responsible
more for the accidents. My point is that what kind of efforts
are being made by the Railway Ministry to remove human
errors and what kind of training is being given.

SHRI NITISH KUMAR : Mr. Speaker, Sir, it is right that
in every inquiry failure on part of railway staff has mostly
been found to be a reason of accident. 66 percent of
accidents have taken place due to failure of railway staff.
Reasons other than failure of railway staff are level
crossing and 18% of accidents take place due to the fault
of road users.

As far as staff failure is concemned, continuous efforts
are being made for providing them a better training and
creating safety consciousness among them.
(Interruptions)
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SHRI VILAS MUTTEMWAR : There should be half an
hour discussion on this issue. . . .(Interruptions)

[English]

MR. SPEAKER : Let the notice come. | will decide
about i.
(Interruptions)
[Translation]

MR. SPEAKER : Your reply has been given. You please
take seat.

Question Hour is over,

(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]
Reports of Child Marriages

*143. SHRI DALPAT SINGH PARSTE : Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) the total number of reports of child marriages
received during the last three years, year-wise, in
Rajasthan, Bihar, Madhya Pradesh and Uttar Pradesh
respectively;

(b) the total number of child marriages prevented
from being performed in the above States during the same
period;

(c) the reasons for child marriages being performed,
and .

(d) the action taken against the officials who failed
to prevent child marriages ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a), (b) and (d) The Government does
not maintain data on child marriages as the Child Marriage
Restraint Act, 1929 is being administered and implemented
by the State Governments/Union territory Administrations.
However, cases of child marriage in some States have
come to the notice of the Government. The Child Marriage
Restraint Act, 1929 was amended in 1978. As per the
amended Act, the minimum age for marriage was fixed at
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21 years for boys and 18 years for girls and offences under
the Act were made cognizable. However, the provisions of
the Act are intended to restrain and not to invalidate such
marriages.

(c) Itis true that a large number of child marriages
are taking place in the country. The child marriage is an
old social evil which cannot be eradicated by legislative
and administrative steps alone. Active co-operation of the
voluntary organizations (NGOs) and the society as a whole
is required to eradicate this social evil through awareness,
publicity and pro-active action.

Production in Public Sector Enterprises

*145. DR. M.V.V.S. MURTHI :
SHR! SADASHIVRAO DADOBA MANDLIK :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the production in 49 Public Sector
Enterprises (PSEs) under the Ministry of Heavy Industries
has come down in the first half of the current fiscal
year as compared to the corresponding perfod of the last
year;

(b) if so, the details thereof, PSE-wise;
(c) the reasons for the same; and

(d) the corrective steps taken by the Government in
this regard ?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE
PATIL) : (a) to (d) There has been a decline in production
of some of the 49 Public Sector Enterprises (PSEs).
The PSE-wise details are given in the enclosed
Statement-l. The reasons for decline in production, inter-
alia, include paucity of orders, obsolete technology,
shortage of working capital, high cost of production,
excessive manpower, etc. PSE-wise reasons are given in
the enclosed Statement-li. The corrective steps taken by
the Government in this regard are given in the enclosed
Statement-iil.

These figures relate to first six months of the year. A
more comprehensive reflection of production will, however,
be available at the end of the financial year.
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Statement-|

Comparative Cumulative production Summary from 1.4.2002 to 30.9.2002 and the
corresponding period of previous year
(Rs. in crores)

Sl Unit Name Target Actual %age Same period %age
No. achievement last year Growth
1 2 3 4 5 6 7

(A) Engineering Units

1. Andrew Yule and Co. (AYCL) 102.07 64.13 62.13 82.23 -22.01
2. Bharat Heavy Electricals Ltd. (BHEL) 2416.00 2204.00 91.23 2328.00 -5.33
3. Burn Standard Co. Ltd. (BSCL) 105.52 75.16 71.23 49.14 52.95
4. Jessop and Co. Ltd. (JESSOP) 37.90 21.16 55.83 33.25 -36.36
5. Braithwaite and Co. Ltd. (Braithwaite) 62.55 28.96 46.30 36.64 -20.96
6. Bharat Wagon and Engg. Co. Ltd. (BWEL) 60.17 23.87 39.67 53.45 -55.34
7. Bharat Heavy Plates and Vessels Ltd. (BHPV) 99.50 18.62 18.71 89.17 -79.12
8. Bharat Pumps and Compressors Ltd. (BPCL) 26.60 25.15 94.55 37.74 -33.36
9. Richdardson and Cruddas (1972) Ltd. (R and C) 34.55 15.89 45.99 17.74 -10.43
10. Triveni Structurals Ltd. (TSL) 13.50 13.89 102.89 13.03 6.60
11. Tungabhadra Steels Products Ltd. (TSPL) 12.05 6.52 54.11 7.02 -7.12
12. Hindustan Cables Ltd. (HCL) 361.44 182.40 50.46 284.89 -35.98
13. Heavy Engineering Corpn. Ltd. (HEC) 100.26 70.64 70.46 80.46 -12.20
14. Hindustan Machines Tools Ltd. (holding company 142.08 45.69 32.16 83.73 -45.43
including Tractor). (HMT-Holding)
15. Praga Tools Ltd. (PTL) 5.33 3.39 63.60 1.18 187.29
16. HMT Bearings Ltd. (HMT-B) 23.85 8.68 36.39 21.87 -60.31
17. HMT Machines Tools Ltd. (HMT-MT) 132.74 77.78 58.60 102.94 -24.44
18. HMT Watches Ltd. (HMT Watches) 82.20 22.00 26.76 49.77 -55.80
19. Chinar Watches Ltd. (HMT (Chinar Watches) 3.50 1.46 41.71 2.05 -28.78
20. Instrumentation Ltd., Kota (ILK) 55.00 45.49 82.71 43.80 3.86
21. Rajasthan Electronic and Instruments Ltd. (REIL) 14.24 12.34 86.66 8.59 43.66
22, I\{ational Instruments Ltd. (NIL) 1.92 2.61 135.94 2.10 24.29
23. Scooters India Ltd. (SIL) 81.28 50.50 62.13 55.96 -9.76

Total (A) \ 3974.25 3020.33 76.00 3484.75 -13.33
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1 2 3 4 5 6 7

B. Non-Engineering Units :

24. Bharat Ophthalmic Glass Ltd. (BOGL) 2.61 1.31 50.19 1.64 -20.12
25. Cement Corporation of India Ltd. (CCl) 136.64 49.32 36.09 44 .29 11.36
26. Hindustan Paper Corpn. Ltd. (HPC) 248.71 263.77 106.06 267.25 -1.30
27. Hindustan Newsprint Ltd. (HNL) 117.10 88.08 75.22 125.39 -29.76
28. Hindustan Photo Films Mfg. Ltd. (HPF) 0.00 6.85 0.00 12.62 -45.72
29. Hindustan Salts Ltd. (HSL) 4.13 3.07 74.33 2.82 8.87
30. Sambhar Salts Ltd. (SSL) 3.01 2.00 66.45 1.29 55.04
31. Nepa Ltd. (NEPA) 56.93 21.06 36.99 57.32 -63.26
32. Tyre Corporation of India Ltd. (TCIL) 58.14 46.91 80.68 33.54 39.86

Total (B) 627.27 482.37 76.90 546.16 -11:68

C. Consultancy/Contracting Units

33. Engineering Projects (I) Ltd. 140.00 158.58 113.27 153.17 \ 3.53

34. Braithwaite Bum and Jessop Construction Co. Ltd. 14.02 13.63 97.22 12.78 6.65
(BBJ) (subs.: Bharat Bhari Udyog Nigam Ltd.

35. Bridge and Roof Co. Ltd. (B and R) 144.00 146.46 101.71 136.60 ° 7.22
(subs.: Bharat Yantra Nigam Ltd.)

36. Hoogly Printing Co. Ltd. (Hoogly) 3.90 2.19 56.15 3.44 -36.44
(sub: Andrew Yule and Co. Ltd.)

37. HMT International Ltd. (HMT-I) (sub: HMT) 36.53 19.44 53.22 25.47 -23.67
Total (C) 338.45 340.30 100.55 331.46 2.67
Total (A+B+C) 4939.97 3843.00 77.79 4362.37 -11.91

*24 PSEs- Decline in production
13 PSEs ~ Increase in production
12 PSEs - Closed or closure/winding up contemplated-Currently no production activity.

List of PSEs closed and where Closure/Winding up 6. National Bicycle Corporation of India Ltd.

Contemplated Cycle Corporation of india Ltd.

A. Closed

1. Bharat process and Mech. Engineers Ltd.

7

B. Cisoure/Winding up Contemplated

8. National indl. Development Corporation.
9

2. Weighbird India Ltd. Bharat Brakes and Valves Lid.
3. Tannary and Footwear Corporation Ltd 10. RBL Ltd.

4. Rehabilitation Industries Corporation 11. Praga Tools Ltd.

5.

Mining and Allied Machinery Corporation Ltd. 12. Bharat Leather Corporation Ltd. g

&
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Statement-li
List of PSEs, which have Registered decline in Production
Sl. Unit Name Production during %age Reasons for Shortfall/Decline in
No. April to September  decline Performance
(Rs. in Crore)
2001 2002
1 2 3 4 5 6
A. Engineering Units :
1. Andrew Yule and Co., (AYCL) Kolkata  82.23 64.13 -22.01 Shortage of working capital Slump in tea
prices
2. Bharat Heavy Electrical Ltd., (BHEL), 2328.00 2204.00 -5.33 Non receipt/delayed receipts of order.
New Delhi
3. Jessop and Co. Ltd., (Jessop) Kolkata  33.25 21.16 -36.36 Bogies and coupler shortage. Lack of order
4. Braithwaite and Co. Ltd., (Braithwaite), 36.64 28.96 -20.96 Shortage of matching wagon input
Kolkata
5. Bharat Wagon and Engineering Co. 53.45, 23.87 -55.34 Shortage of working capital
Ltd., (BWEL), Patna
6. Bharat Heavy Plates and Vessels Ltd. 89.17 18.62 -79.12 Non-receipt of material components,
(BHPV), Vishakhapatnam Slump in market and delay in finalisation
of tenders
7. Bharat Pumps and Compressors Ltd., 37.74 25.15 -33.36 Slump in market, non-receipt of materials
(BPCL), Allahabad and liquidity problems, non-finalisation of
tenders.
8. Richdardson and Cruddas (1972)Ltd., 17.74 15.89 -10.43 Liquidity problem, non-receipt Of materials,
(R and C), Mumbai non-finalisation of tenders.
9. Tungabhadra Steels Products Ltd., 7.02 6.52 -7.12 Shortage of working capital.
(TSPL), Hospet
10. Hindustan Cables Ltd. (HCL), Kolkata 284.89 182,40 -35.98 Reduction of selling price of PUF Cables
by 17% during year 2001-02 resuiting in
severe pressure on the operating margins
leading to gradual erosion of working
capital.
11. Heavy Engineering Corpn. Ltd. (HEC), 80.48 70.64 -12.20 Shortage of work order and working
Ranchi, capital, recessionery trends in capial
. goods market, high overheads and high
interest burden.
12. HMT Ltd. (holding Co. including Tre. wor  83.73 45.69 -4543 Working capital tonstraints Continuing

Division) (HMT holding Co.), Bangalore

negative growth of tractor industry.
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1 2 3 4 5 6

13. HMT (Bearings) Ltd. (HMT-B), 21.87 8.68 -60.31 Low off-take from both OEMs and trade

Hyderabad
14. HMT Machine Tools Ltd. (HMT-MT), 102.94 77.78 -24.44 Poor order inflow and working captail
Bangalore constraints.
15. HMT Watches Ltd. (HMT (Watch), 49.77 22.00 -55.80 Working capital constraints
Bangalore
16. Chinar Watches Ltd., (HMT (Chinar 2.05 1.4 -28.78 Working capital constraints
Watches), Jammu and Kashmir)

17. Scooters (India) Ltd., (SIL), Lucknow 55.96 50.50 -9.76 Restriction in registration/non issue of
permits in certain districts/sales, difficult
market conditions and severe competition
in the market has adversely affected
sales which led to curtaiiment of
production.

B. Non-Engineering Units

18. Bharat Opthhalmic Glass Ltd. (BOGL), 1.64 1.31  -20.12 Working capital shortage.

Durgapur
19. Hindustan Paper Corp. Ltd. (HPC), 267.25 263.77 -1.30 Non-availability of Bamboo.
Kolkata
20. Hindustan Newsprint Ltd. (HNL), Vellore, 125.39 88.08 -29.76 Recessionary phase due io availability of
Kottayam imported newsprint at a cheaper price,
lower sales realization

21. Hindustan Photo Films Mfg. Co. Ltd. 12.62 6.85 -45.72 Non-level playing field conditions for

(HPF), Ooty integrated manufacturers against
converters/traders, severe competition
from MNCs, lack of working capital and
non-availability of colour products.

22. Nepa Ltd. Nepa Nagar 57.32 21.06 -63.26 Non-availability of waste paper and raw
material stock.

C. Consultancy/Contracting Units

23. Hooghly Printing Co. Ltd., (Hooghly), 3.44 219 -36.34 Shortage of working capital

Kolkata

24. HMT (international) Ltd. (HMT-1), 25.47 19.44 -2367 Shortage of orders and components.

Bangalore

Statement-til

Corrective Steps taken by the Government to
Strengthen the Performance of PSEs

1. Strategies for strengthening and improving the
performance of the PSEs include (i) Revival through BIFR,

(il) Financial Restructuring wherever appropriate, iiii) Joint
Venture formation, (iv) Manpower Rationalization and (v)
Closure is the last option.

2. Revival Schemes sanctioned by BIFR in case of 12
PSEs (BPCL, Jessop, TSL, BBVL, RBL, SIL, R and C, ILK,
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BSCL, NIL, HEC, Braithwaite) involving infusion of funds
by the Govemment to the tune of Rs. 654 crore and
financial restructuring of Rs. 2106 crore.

3. Govemment on their own have also . approved
restructuring in 7 other PSEs (HCL, AY and Co, NEPA,
HPC, PTL, HMT, EPI) involving financial and business
restructuring. This involved fresh infusion of funds to
the extent of Rs. 531 crore and financial restructuring of
Rs. 1443 crore. The Government also release funds to
PSEs for modemization/renewal and replacement of
machinery and equipment, for meeting expenditure
on VRS, payment of salary and wages and statutory
dues.

4. Assistance is being provided by the Government
wherever required in securing orders from other Ministries,
PSEs, State Governments, etc. on case-to-case basis.

5. Recently, an Inter-Ministerial Group has been
constituted having representation from Railway Board,
Ministry of External Affairs and Ministry of Finance to
deliberate upon the issue relating to prospects of wagon
industry and to explore and promote exports of Railway
Rolling Stock. The Committee is headed by Secretary
(Heavy Industry).

6. The Government is monitoring the performance of
these PSEs regularly.

7. A Conference of Chief Executives of the PSEs under
DHI was organized on 9th October, 2002 in Delhi to
comprehensively share inter-PSEs experiences in attaining
competitivenes, meeting emerging challenges and to
identify inter-PSEs synergies. The suggestions deliberated
in the Conference, inter-alia, include :—

i strategising sustained viability of the companies,

ii. better management and production techniques
need to be adopted in the operations of the
companies by increasing R and D efforts.

iii. the spirit of competitiveness needs to be
inculcated in each and every individual of the
organization,

iv.  need for cutting costs,

V. energy conservation,
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vi. better inventory management,

vii. review of the business organizational structure
of the PSEs. CEOs must build up self-confidence
so as to face the challenges and improve
performance,

viii. PSEs need to carry out substantial manpower
rationalization.

8. A Committee has also been constituted on 21st
October, 2002 for enhancing business opportunities for
PSEs under DHI. The Committee under the Chairmanship
of CMD, BHEL will have CMDs of HMT, HPC, BYNL, HEC,
EPI and SIL as members. This Committee will identify
opportunities for PSEs of DHI in the domestic and global
arena in the current business environment and to pool
together the synergies and experiences for improving their
performance. The terms of reference of this Committee are
as under :

i. identify domestic and global opportunities for
PSEs under DHI in the emerging economic
order for strengthening their contribution to the
National economy.

ii. Identify inter-PSE synergies and opportunities
and prepare a platform for working together for
mutual benefit and for enlarging each other’s
areas of strengths.

ii. share common areas of cost-rationalization and
suggest ways and means of benchmarking for
enhancing overall efficiences.

iv.  Identify potential areas of strategic alliances/joint
ventures with domestic/global enterprises for
enhancing overall profitability and prospects of
PSEs under DHI.

Accident Investigation Commission

*146. SHRI SUBODH MOHITE : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the attention of the Government has
peen drawn towards the news item captioned “CRS report
a bad procedurs. says forensic experts” appearing in The
Hindu dated October 9, 2002;

(b) it so, the views of the Government thereon;
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(c) whether the Government propose to set up an
independent Transport Accident Investigation Commission
and a Disaster Management Team at national level;

(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR,) :
(a) Yes, Sir.

(b) to (e) Commission of Rai'way Safety derives its
authority from an Act of Parliament, i.e., the Railway act,
1989. the inquiry procedure is governed by the provisions
of the Railway Act, 1989. To grant full functional autonomy,
Commission of Railway Safety is under the administrative
control of Ministry of Civil Aviation.

According to ‘Statutory Investigation into Railway
Accident Rules’ framed and issued by the Ministry of Civil
Aviation, Commissioner of Railway Safety is required to
submit a brief preliminary narrative report which is factual
and contains provisional findings without giving any
reference to persons implicated. This is followed by his
Final Inquiry Report, whcih is fumished after thorough
investigation, and establishes final cause and responsibility
of an accident, and aiso contains recommendations to
prevent recurrence of accidents. The Commissioner of
Railway Safety's report, as referred to in the news report,
has therefore, been submitted in two parts.

Investigation into Railway accidents is a highly
technical subject requiring railway expertise. The existing
machinery is adequately equipped with senior technical
personnel of long and rich experience and has been
functioning satisfactorily. The recommendations of the
Commission of Railway Safety are found to be valuable
and most of them are accepted to improve safety.

.There is no proposal to set up a National Transport
Investigation Commission, covering Railway sector aiso.
The Railway Safety Review Committee-1998 also did not
favour constitution of such a body.

The Railways have standing relief and rescue
machinery to deal with aftermath of train accidents.
However, a high level multi-disciplinary Task Force has
been constituted to review the Disaster Management
System on Indian Railways.
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The Railway Control Centres generally have direct
communication link with the railway stations. Drivers and
Guards of all trains have been provided with walkie-talkie
sets. Mobile Train Radio Communication has been
functioning on certain identified sections and few similar
projects have, further, been sanctioned.

[Translation]
Revival Packages for Sick PSUs

*149. SHRI MANSUKHBHAI D. VASAVA :
SHRI ABDUL RASHID SHAHEEN

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether schemes of revival of sick PSUs are still
under consideration of the Government.

(b) if so, the details thereof;

(c) whether several problems have come-up due
to the delay in finalising the revival-packages for these
PSUs;

(d) if so, the details and the factual position thereof;
and

(e) the steps taken by the Govermment to resolve
these problems ?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL) :
(a) and (b) Revival of sick PSUs is an ongoing process.
The sick industrial Central Public Sector Undertakings
(CPSUs) are referred to the Board for Industrial and
Financial Reconstruction (BIFR) for formulation of revival/
rehabilitation schemes. The BIFR deals with the CPSUs
registered with it through quasi-judicial proceedings in
accordance with the provisions of the Sick Industrial
Companies (Special Provisions) Act, 1985. Whenever
feasible, rehabilitation schemes are sanctioned for the
revival of sick companies. As per available information as
on 31.10.2002, total 68 sick industrial CPSLs were
registered with BIFR for formulation of revival/rehabilitation
schemes. Out of these 68 CPSUs, 2 have been declared
as 'No longer sick' and disfnissed 5 cases as non-
maintainable. The position of remaining cases is as
foliows :
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Si.No. Status with BIFR No. of CPSEs
1. Draft Scheme circulated 4
2. Failed and Reopened 1
3. Revival Scheme Sanctioned 17
4. Under Enquiry 9
5. Winding up Notice Issued 12
6. Winding-up Recommended 18
7. Dismissed as non-maintainable 5
8. Declared as no more sick 2
Total 68
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(c) to (e) the revival/rehabiliation schemes formulated
by the BIFR passes through various processes/agencies.
Besides this, before finalizing the revival/rehabilitation
schemes various aspects such as viability of the company,
availability of funds, interests of ergployees. consent of the
various stakeholders etc. are also taken into consideration.
The finalisation of revival schemes may take approximately
3-4 years. The period may, however, be less or more on
case to case basis. Government provide need based
financial assistance to the sick CPSUs. Further, Government
also take various steps for revival of sick CPSUs
which may include infusion of fresh funds, providing
guarantee for mobilizing funds, periodical review of the
performance, purchase preference for products and
services of concerned PSUs, rationalization of manpower
through VRS etc.

[English]
Withdrawal of Forces

*150. SHRI K. KARUNAKARAN :
SHRI RAMDAS RUPALA GAVIT :

Will the Minister of DEFENCE be pleased to state:

(a) whether Defe: ce forces positioned along the
entire border with Pakistan after December 13, 2001, have
been completely withdrawn;

(b) if so, whether discemible changes in the border
situation were noticed which necessitated the withdrawal
of forces;
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(c) the steps taken by the Government to remove
the land mines from the border areas; and

(d) the time by which the entire border with Pakistan
is likely to be freed from land mines ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) The mobilization of the Armed
Forcess exerted military pressure on Pakistan and forced
the Pakistan President to denounce support to ‘jihad'
through his speeches of 12th January and 27th May 2002.
Some of the terrorist organizations in Pakistan were
banned, some terrorists camps in Pak Occupied Kashmir
were closed, their accounts frozen and leaders arrested.
The infiltration this year has come down considerably
compared to the figures of corresponding period of the
previous year. The election to the Jammu and Kashmir
Legislative Assembly was successfully conducted in
September and October 2002 despite terrorist violence
and intimidation. The mobilization focussed the attention
of the international community on Pakistan as a State
sponsoring terrorism, thereby pressurizing Pakistan to
shun cross border terrorism. The experience gained during -
the mobilization has enabled the Army to reassess and
revalidate its operational plans and procedures.

The Cabinet Committee on Security, in its meeting
held on 16.10.2002 deliberated upon the examined all
aspects of the continued deployment of our forces along
the border, and decided that as the Armed Forces have,
with great distinction, achieved the objectives assigned to
them, thus upholding all the traditions of the Indian military,
they now be asked to redeploy from positions on the
international border with Pakistan, without impairing their
capacity to respond decisively to any emergency. There will
be no lowering of the vigil in Jammu and Kashmir.

Plans have been drawn up for clearance operations
to remove mines laid on the international Border during
OP PARAKRAM, and the requisite number of troops will
remain deployed till the mine clearance operations are
completed.

[Translation]
Model Stations

*151. SHRI RAM SINGH KASWAN :
KUMAR! BHAVANA PUNDLIKRAO GAWALI :

Will the Minister of RAILWAYS be pleased to state :
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(a) whether the Government propose to modernise/
upgrade some railway stations in the country,

(b) if so, the details thereof alongwith the funds
allocated therefor, State-wise;

(c) whether the Railways have also taken a decision
to convert some railway stations as model railway stations;

(d) if so, the names of such railway stations; State-
wise and Zone-wise; and

(e) the expenditure likely to be incurred thereon ?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) and (b) There are more than 8000 railway stations on
Indian Railways, Upgradation/renovation/modernisation of
railway stations is a continuous process and the same is
undertaken every year in accordance with the laid down
norms based on traffic growth and inter-se priorities.
Allocation under Plan Head “Passenger Amenities” for the
current year (2002-03) is Rs. 200 crore. Zone-wise break-
up (State-wise break-up is not maintained) is as follows :

(In Rs. Crore)

Railway Budget Allotment
CR 24.01
ECR '
ER 34.08
NR 23.60
NER 19.85
NFR 19.68
NWR *
SR 17.00
SCR 15.77
SER 19.88
WR 23.53
Metro 2.60
Total 200.00

*The budget allotment for these Railways is included in
their parent railways as these railways have been

operationalised after the Budget presentation for the year
2002-03.
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In addition, improvements at stations are also carried
out as a part of Doublings, Traffic Facility work, Gauge
Conversions and computerisation, etc.

(c) Yes, Sir.

(d) 289 stations have been selected for development
as Model Stations. A State-wise and Zone-wise list of these
289 stations is given in enclosed Statement-l.

(e) Every year, the work for upgradation of amenities
at Model Stations are considered for sanction through
Works Programme depending upon availability of funds
and relative priorities. As this is a continuous exercise, the
likely expenditure on upgradation of all Model Stations
could not be worked out at this stage. However, the outlay
provided for Model Stations in the current year (2002-03)
for the various works as per “Works, machinery and Rolling
Stock Programme-II” (works costing above Rs. 50 lakh
each) is approximately Rs. 9.0 crore. In addition, Zonal
Railways are givne lumpsum allotment under Plan Head
“Passenger Amenities” within which the Zonal Railway
provide for Model Statipns.

Statement-|

() ‘State-wise' list of 289 stations selected as
‘Model Stations’ for provision of upgraded passenger
amenities
(Figures shown in brackets indicate total number of
stations in that State)

State Names of stations
1 2
Assam Dibrugarh, Guwahati, Jorhat Town,

Karnakhaya, Kokrajhar, Lumding, New
Bongaigaon, New Tinsukia, Silchar — (9)

Andhra Dharmavaram Jn. Guntakal, Guntur,

Pradesh Hyderabad, Kacheguda, Kakinada, Nellore,
Rajahmundry, Secunderabad, Tirupati,
Vijayawada, Viskhapatnam, Warangal -
(13)

Bihar Ara, Barauni, Begu Sarai, Bettiah, Bhagalpur,

Buxar, Chhapra, Dehri-on-Sone, Danapur,
Darbhanga, - Gaya, Hajipur Jn., Jamalpur
Jn., Katihar, Khagaria, Kishanganj,
Mokama, Motihari, Muzzaffarpur, Nalanda
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2

Chandigarh
Chhattisgarh

Delhi

Gujarat

Goa
Himachal
Pradesh
Haryana
Jammu and
Kashmir

Jharkhand

Karnataka

Kerala

Madhya

Pradesh

Maharashtra

Nagaland

Orissa

Nawadah, Patna,
Sheikhpura, Siwan Jn.,

Jn., Samastipur,
Sonpur - (26)

Chandigarh -~ (1)
Raipur, Bilaspur, Durg — (3)

New Delhi, Delhi, Delhi Cantt, Delhi Sarai
Rohilla, H. Nizamuddin ~ (5)

Ahmedabad, Anand Jn., Bharuch, Bhavnagar,
Dwarka, Gandhidham Jn., Gandhigram,
Navsari, Rajkot, Surat, Vadodara, Valsad,

Vapi - (13)
Madgaon, Vasco-de-gama - (2)

Shimia - (1)

Ambala Cantt,, Faridabad, Hissar, Kalka,
Panipat Jn., Rewari — (6)

Jammu Tawi, Kathura — (2)

Tatanagar, Chakradharpur, Dhanbad, Jasidih,
Koderma, Madhupur, Ranchi - (7)

Bangalore, Mysore, Gulbarga, Hospet Jn.,
Hubli Jn., Mangalore, Raichur, Shimoga,

Toranagallu — (9)

Alwaye, Calicut, Cannanore, Changannaur,
Ermnakulam Jn., Kottayam, Palghat Jn.,
Quilon Jn., Trichur, Trivandrum Central — (10)

Ujjain, Bhopal, Gwalior, Habibganj,
Hoshangabad, Indore, Jabalpur, Katni Jn.,
Pipariya, Ratlam, Satna — (11)

Mumbai CST, Mumbai Central, Akola Jn.,
Bandra Terminus, Bhusaval, Chandrapur,
Dadar, Dadar, Kalyan, Kurla, Nagpur,
Nanded, Nasik Road, Pune, Solapur, Thane,
Wardha ~ (17)

Dimapur ~ (1)

Rourkela, Badakhandita, Balasore.
Brahampur, Bhadrak, Bhubaneswar, Byree,

Pondicherry

Punjab

Rajasthan

Tamil Nadu

Tripura

Uttar
Pradesh

Uttaranchal

West Bengal

Cuttack, Dhenkanal, Golanthra, Jajpur-
Keonjhar Road, Jharsuguda, Kapilas Road,
Khurda Road, Puri, Rahama, Sambalpur,
Surla Road, Titlagarh - (19)

Pondicherry - (1)

Amritsar, Anandpur Sahib, Beas, Bhatinda,
Firozpur Cantt., Jullundur City, Ludhiana,
Pathankot, Patiala - (9)

Udaipur, Abu Road, Ajmer, Bikaner,
Chittaurgarh, Jaipur, Jodhpur, Kota.
Nimbahera, Sawai Madhopur, Sri Ganga
Nagar - (11)

Channi Central, Chennai Egmore, Maduai,
Tiruchchirappalli, Chennai Beach,
Coimbatore, Erode Jn., Kanniyakumari,
Katpadi, Mambalam, Rameswaram, Salem
Jn., Tirunelveli, Tiruttani, Tuticorin ~ (15)

Dharmanagar - (1)

Gorakhpur, Lucknow., Meerut City, Agra
Cantt. Agra Fort, Aligarh, Allahabad, Ayodhya,
Badshah Nagar, Ballia, Bareilly, Basti,
Baraut, Baghpat Road, Deoria Sadar,
Faizabad, Ghaziabad, Gonda Jn., Jhansi,
Kanpur Cental, Lucknow Jn., Mau Jn.,
Mathura Jn., Manduadih, Mughalsarai,
Moradabad, Prayag, Rae-Bareli Jn..
Rawatpur, Saharanpur, Tundia, Varanasi -
(32)

Dehradun, Haridwar, Kathgodam, |zzatnagar,
Jn., Pilibhit — (5)

Alipurduar Jn., Adra, Alubari Road, Andal
Jn., Asansol, Bagnan, Bandel, Barddhaman,
Barasat, Basirhat, Bishnupur, Bolpur, Budge
Budge, Baruipur Jn.. Bidhannagar Road,
Canning, Contai Road, Cooch Bebhar,
Dalkolha, Dhakuria, Dum Dum, Dankuni,
Durgapur, Garia, Garbeta, Ghutiari Sharif,
Ghum, Harishchandrapur, Howrah,
Jalpaiguri, Jhargram, Kharagpur, Krishnagar
Road, Kulti, Kolaghat, Labpur, Maal Bazar,
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Madhyamgram, Malda Town, Mecheda,
Midnapore, Murshidabad, New Alipurduar,
New Jalpaiguri, Nabadwip Dham, New Mal
Jn., Raniganj, Ranaghat Jn., Raiganj, Siliguri
Town, Srirampur, Santragachi Jn., Sealdah,
Sonarpur. Sainthia, Tamluk, Tollyganj,
Tarakeswar, Ultadanga Jn., Ulubaria - (60)

(Il) ‘Zone-wise' list of 289 stations selected as ‘Mode!
Stations’ for provision of upgraded passenger amenities
(Figures shown in brackets indicate total number of
stations in that Zone)

State

Names of stations

1

2

Central
(26)

Eastern
(37)

East Central
(23)

Northern
(42)

Agra Cantt, Akola Jn., Bhopal, Bhusaval,
Chandrapur, Dadar, Faridabad, Gulbarga,
Gwalior, Habibganj, Hoshangabad, Jabalpur,
Jhansi Kalyan, Katni Jn., Kurla, Mathura Jn.,
Mumbai CST, Nagpur, Nasik Road, Pipariya,
Pune, Satna, Solapur, Thane, Wardha.

Andal Jn., Asansol, Bandel,
Barddhaman, Baruipur Jn., Basirhat
Bhagalpur, Bidhannagar Road, Bolpur,
Budge Budge. Canning, Dankuni, Dhakuria,
Dum Dum, Durgapur, Garia, Ghutiari
Sharif, Howrah, Jamalpur Jn., Jasidih,
Krishnagar Road, Kulti, Labpur, Madhupur,
Madhyamgram, Malda Town, Murshidabad,
Nabadwip Dham, Ranaghat Jn., Raniganj,
Sainthia, Sealdah, Sonarpur, Tarakeswar,
Tollyganj, Utadanga.

Barasat,

Ara, Buxar, Barauni Jn., Begusarai, Bettiah,
Danapur, Darbhanga, Dhanbad, Dehri-on-
Sone. Gaya, Hajipur Jn., Khagaria, Koderma,
Mokama, Motihari, Mughalsarai, Muzaffarpur,
Nalanda, Nawadah, Patna Samastipur,
Sheikhpura, Sonepur Jn.

Aligarh, Allahabad Jn., Ambala Cantt,
Amritsar, Anandpur Sahib, Ayodhya, Baghpat
Road. Baraut, Bareilly, Bhatinda, Beas,
Chandigarh, Dehradun, Delhi, Delhi Cantt.

North
Eastern (15)

Northeast
Frontier (27)

North
Western

8

Southern
(30)

South
Central
(19)

South
Eastern

Delhi Sarai Rohilla, Faizabad, Firozpur,
Ghaziabad, Haridwar, H. Nizamuddin, Hissar,
Jullundur City, Jammu Tawi, Kalka, Kanpur
Central, Kathua, Lucknow, Ludhiana, Merrut
City, Morabadad, New Delhi, Panipat, Jn.,
Pathankot, Patiala, Prayag, Rae-Bareli Jn.,
Saharanpur, Shimla, Sri Ganga Nagar,
Tundla, Varanasi.

Badshah Nagar, Ballia, Basti, Chhapra Jn.,

Deoria, Sadar, Gonda Jn., Gorakhpur,
Izzatnagar Jn., Kathgodam, Lucknow,
Manduadih, Mau Jn., Pilibhit, Rawatpur,
Siwan Jn.

Alipurduar Jn., Alubari Road, Coochbehar,
Dalkolha, Dharmanagar, Dibrugarh,
Dimapur, Ghum, Guwahati, Harishchandra-
pur, Jalpaiguri, Jorhat Town, Kamakhya,
Katihar, Kishanganj, Kokrajhar, Lumding,
Maal Bazar, New Alipurduar, New
Bongaigaon, New Jalpaiguri, New Mal Jn.,
New Tinsukia, Raiganj, Silchar, Siliguri
Town, Srirampur.

Abu Road, Ajmer, Bikaner, Gandhidam,
Jaipur, Jodhpur, Rewari, Udaipur.

Alwaye, Bangalore, Cantt, Calicut,
Cannanore, Chengannaur, Chennai Beach,
Chennai Central, Chennai Egmore,
Coimbatore, Ernakulam Jn., Erode Jn.,
Kanniyakumari, Katpadi, Kottayam, Madurai,
Mambalam, Mangalore, Mysore, Palghat,
Pondicherry, Quilon, Rameswaram, Salem,
Shimoga, Tiruchchirappalli, Tirunelveli,
Tiruttani, Trichur, Trivandrum Central, Tuticorin.

Dharmavaram Jn., Guntakal, Guntur, Hospet,
Hubli, Hyderabad, Kacheguda, Kakinada,

Madgaon, Nanded, Nellore, Raichur,
Rajahmundry, Secunderabad, Tirupati,
Toranagallu, Vasco-de-gama, Vijayawada,
Warangal.

Adra, Badakhandita, Bagnan, Balasore,
Bhadrak, Bhubaneswar, Bilaspur, Bishnupur,
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(39) Brahmapur, Byree, Chakradharpur, Contai
Road, Cuttack, Dhenkanal, Durg, Garbeta,
Golanthra, Jajpur-Keonjhar Road, Jhargram,
Jharsuguda, Kapilas Road, Kharagpur,
Khurda Road, Kolaghat, Mecheda,
Midnapore, Puri, Rahama, Raipur, Ranchi,
Roukela, Sambalpur, Santragachi Jn., Surla
Road, Tamluk, Tatanagar, Titlagarh, Ulubaria,
Visakhapatnam.

Western Agra Fort, Ahmedabad, Anand Jn., Bandra

(23) Terminus, Bharuch, Bhavnagar, Chittaurgarh,
Dadar, Dwarka, Gandhigram, Indore, Kota,
Mumbai Central, Navsari, Nimbahera, Rajkot,
Ratlam, Sawai Madhopur, Surat, Ujjain,
Vadodara, Valsad, Vapi.

[English]
Privatisation of State Electricity Boards

*152. SHRIMATI HEMA GAMANG : Will the Minister of
POWER be pleased to state:

(a) the policy of the Government on privatisation of
State Electricity Boards;

(b) the number of State Electricity Board Privatized
so far;

(c) the objectives thereof and the extent to which
these .objectives have been achieved; and

(d) the remedial steps taken/being taken by the
State Government to achieve the objectives ?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (d) State Electricity Boards
(SEBs) are under the administrative control of the State
Governments. The decision to privatise the SEBs, therefore,
rests with the State Governments. The Government of india
has however been encouraging States to undertake
reforms so as to improve the health of the power sector.
A conference of Chief Minister's/Power Ministers’ was
organised in March 2001 wherein it was resolved to
depoliticise power sector reforms and speed up their
implementation. It was also recognised that the real
challenge of reforms lies in distribution sector and that
commercial viability has to be achieved in distribution
through any or all of the following:

to Questions 58

- Creating Profit Centres with full accountability

- Handing over of local distribution to Panchayats/
Local Bodies/Franchisees/Users Associations,
wherever necessary

- Privatisation of distribution
- Or any other means.

Private distribution companies have already been
operating in various parts of the country, namely Calcutta
Electric Supply Company (CESC) in Kolkata, Ahmedabad
Electricity Company Limited in Ahmedabad, Surat Electricity
Company Limited in Surat, Tata Power Company, Bombay
Sub-urban Electric Supply Company Limited in Mumbai
and Noida Power Company in Greater Noida. These
companies have been functioning smoothly over a period
of time.

Consequent to enactment of the Reform Acts, Orissa
and Delhi have privatised distribution in their States. The
distribution in Orissa was privatised in 1999 when the
Transmission and Distribution (T and D) losses were very
high, the billing and collection efficiency was very poor,
the status of metering was not encouraging. Consequent
on privatisation of distribution, signs of improvement on
these and other operational levels are visible. The process
of restructuring of the electricity industry including
privatisation of distribution in Orissa was reviewed by the
State Government and it was decided that the upvaluation
of the assets of the erstwhile State Electricity Board (SEB)
may be kept in abeyance as it was resulting in increase
in the cost of power and making it difficult for the sector
to achieve commercial viability.

In Delhi distribution has been privatised recently in
July, 2002. Prior to privatisation the Aggregate Technical
and Commercial (AT and C) loss levels as approved by
the Delhi Electricity Regulatory Commission (DERC) for
the 3 distribution zones taken together were at 50.7%. it
is too early to assess the impact of distribution privatisation
in Delhi.

[Translation]
Dishonouring of Cheques

*153. SHRIMAT! JAS KAUR MEENA :
SHRI Y.G. MAHAJAN

Will the Minister of LAW AND JUSTICE be pleased
1o state
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(a) whether several cases of dishonoured cheques
in banks have been taken to the courts during the last three
years;

(b) if so, the State-wise details thereof;

(c) the number of such cases settled by the courts
during the above period;

(d) the number of pending cases in the courts;

(e) whether the Government propose to set up more
courts to dispose of pending cases of dishonoured
cheques; and

(f) if so, the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) (a) to (d) No information is
maintained in the Department as to the specific number
of cases of dishonoured cheques. However, as ner the
information furnished by the Ministry of Finance, Banking
Division the number of cases pending in the subordinate
courts of Delhi as on 31/10/2001 and in Mumbai as
on 31/8/2001 is given in the enclosed Statements | and
.

(e) and (f) In order to expedite the disposal of cases
relating to the dishonoured cheques, Parliament has
passed a Bill in the current session amending the
Negotiable Instruments Act to provide, inter-alia, for
summary trials, for dispensing with personal appearance
of the complainant for preliminary evidence and allowing
it through affidavit as also providing for other measures
to speed up the disposal of such cases.

Statement-|

Statement showing the number of cases pending U/S
138 of Negotiable insutruments act as on 31.10.2001
in the Subordinate Courts in New Delhi

NOVEMBER 28, 2002

Sr. Name of the Court No. of cases
No. pending
1. Tiz Hazari Court, New Dalhi 15.262
2. Patiala House 43.550
3. Karkardooma 3,350
Total 62,162

to Questions 60

Statement-li

Statement showing the number of cases pending U/S
138 of Negotiable Insutruments act as on 31.8.2001 in
the Subordinate Courts in Mumbai

Sr. Name of the Court No. of cases

No. pending
1.  Esplanade 12,353
2. Mazgaon 7,575
3.  Girgaon 6,882
4.  Dadar 7,609
5. Bandra 3,171
6.  Andheri 12,699
7.  Kurla 1,587
8.  Ballad Pier 6,224
9. Borivli 3,027
10. Mulund 1,037
11.  Vikhroli 1,919
12. C.S.TRly. -
13. Mumbai Central -
14. Vile Parle -
15. Bhindewadi Dadar -

Total 64,083

[English]
Utilisation of Waste Land

*154. SHRI HARIBHAI CHAUDHARY
SHRIMATI RAJKUMARI RATNA SINGH :

Will the Minister of RAILWAYS be pleased to state:

(a) the total amount generated by the Government
by commercial utilisation of railway land/property during
the last three years, zone-wise;

(b) whether the Railways have prepared any
scheme to utilize waste land along rail tracks to generate
funds for completion of pending projects; and
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(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHR! NITISH KUMAR) :
(a) Total amount collected in last 3 years is Rs. 34839.57
lacs. The break-up, Zone wise and Year-wise is as
under :

(in Rs. Lacs)

Railway 1999-00 2000-01 2001-02
Central 886.27 1112.81 951.60
Eastern 214.26 297.93 787.40
Northern 92.80 3501.17 16378.50
Northeastern 26.66 452.98 338.83
Northeast Frontier = 299.07 317.08 16.52
Southern 627.06 1955.07 1479.00
South Central 566.97 902.28 668.94
South Eastern 195.54 281.88 1169.60
Western 12.11 438.59 147.86
Metro/Kolkata 116.15 190.18 414.46
Total 3036.89 9449.97 22352.71

(d) Railways do not have any waste land. However
the vacant land along the track, if not required for
immediate operational and maintenance purposes, is
utilised for afforestation and cultivation under Grow More
Food Scheme.

(c) JDoes not arise.
[Translation]
Provision under APDRP

*155. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of POWER be pleased to state:

(a) whether any provision has been made during
the last three years and current financial year under
Accelerated Power Development and Reforms Programme

(APDRP);

(b) i so, the details thereof and the amount provided
to each of the States; and

AGRAHAYANA 7, 1924 (Saka)
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(c) the acheivements made in this regard during the
said period, year-wise and State-wise ?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) and (b) Details of the funds
sanctioned to the States during the year 2000-01 and the
current financial year under the Accelerated Power
Development and Reforms Programme (APDRP) is given
in the enclosed Statement. No projects were sanctioned
under APDRP during the year 2001-02.

(c) Distribution reforms are expected to bring out the
desired changes in the performance of the State Electricity
Boards through the adoption of best technical and
commercial practices in the operation and management of
distribution circles. Improvement in availability of power to
the consumers can be assessed only after successful
implementation of the projects by the respective States.

Statement

Funds sanctioned to States under APDRP
for ST and D for 2000-01

(Rs. in crores)

State APDRP Fund
Sanctioned Released

1 2 3
Andhra Pradesh 49.8 49.8
Bihar 11.16 11.16
Chhattisgarh 10.26 10.26
Guijarat 107.39 107.39
Haryana 37.78 37.78
Jharkhand 21.98 21.98
Karnataka 57.26 57.26
Kerala 22.42 o
Madhya Pradesh 38.38 29.15
Maharashtra 90.22 90.22
Punjab 31.72 31.72
Rajasthan 45.01 45.01
Tamilnadu 121 12.1
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1 2 3 1 2 3
Uttar Pradesh 13.03 13.03 Tamilnadu 106.88 53.44
West Bengal 18.6 18.6 Uttar Pradesh 176.86 88.43
Special Category States West Bengal 49.8 24.9
Assam 20.02 20.02 Madhya Pradesh 22.34 0
Arunachal Pradesh 6.32 6.32 Total 774.73 362.33
Himachal Pradesh 25.32 26.32 APDRP Fund Released to the States for 2002-03
Jammu and Kashmir 6.99 6.99 .

(Rs. in crores)
Manipur 0.72 0.72
SI.No. State Released Amount
Meghalaya 1.81 1.81
1 2

Mizoram 1.06 1.06
1. Assam 10.95

Nagaland 1.89 1.89
2. Andhra Pradesh 39.07

Tripura 5 5
3. Aruanchal -

Sikkim 6.38 6.38
4. Bihar 16.11

Uttaranchal 4.8 4.8
5. Chhattisgarh 10

Total 647.42 615.71
6. Goa 9
Funds sanctioned to the States under APDRP Guiarat 21.35

for R and M/R and U for year 2000-01 tjara '
8. Haryana 18.23
(Rs. in crores)
9. Himachal Pradesh 13.33
State Project Cost APDP Fund

Released 10. Jammu and Kashmir -

1 2 3 11. Jharkhand 12
Andhra Pradesh 95.12 47.56 12. Karnataka 29.77
Bihar 20.56 10.28 13. Kerala 17.07
Gujarat 4.46 2.23 14. Madhya Pradesh 27.83
Haryana 23.7 11.85 15. Maharashtra 45
Karnataka 48.48 24.24 16. Manipur 2.67
Madhya Pradesh 22.34 11.17 17. Meghalaya -
Maharashtra 88.48 44,24 18. Mizoram 2.67
Orissa 76 38 19. Nagaland ‘ 2.67

Punjab 11.98 5.99 20. Orissa 14.72
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21. Punjab
22. Rajasthan 28.4
23. Sikkim 2.67
24. Tamilnadu 32.12
25. Tripura 2.67
26. Uttaranchal 18.5
27. Uttar Pradesh 30.12
28. West Bengal 19.02

Total 425.94

[English]
Import of LNG from Australia

*166. SHRI Y.V. RAO :
COL. (RETD.) SONA RAM CHOUDHARY :

Will the Minister of PETROELUM AND NATURAL GAS
be pleased to state :

(a) whether Australia has offered Natural Gas at
competitive rates;

(b) if so, the details thereof,

(c) to what extent India can save its import bills by
importing gas from Australia;

(d) whether any decision has been taken in this
regard; and

(e) if so, the details thereof ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (e) No, Sir. Natural Gas
can be imported from Australia in the form of Liquefied
Natural Gas (LNG). LNG is under Open General Licence
(OGL) list with permission for 100% Foreign Direct
Investment (FDI). The following Australian companies are
participating in three LNG import projects along the East
Coast of India :~

() M/s Woodside, Australia is a partner in the
consortium viz. Dakshin Bharat Energy
Consotium Ltd. selected by the Tamil Nadu
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Industrial Development Corporation (TIDCO) to
establish an LNG terminal at Ennore, near
Chennai.

(i) M/s BHP of Australia has obtained Foreign
Investment Promotion Board (FIPB) approval to
set up an LNG terminal on the East Coast of
India.

(iii) M/s Australian LNG has entered into a Heads
of Agreement with M/s Vavasi Oil and Gas to
import LNG at Gopalpur, Orissa.

However, the above projects have not made any
progress.

Restriction on Oll Companies

*157. SHRI PRIYA RANJAN DASMUNSI : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether Public Sector Oil Companies are
subjected to scrutiny at multi levels and are aiso to function
within the administrative orders of his Ministry;

(b) if so, whether such orders are applicable to
private oil companies;

(c) if so, whether these restrictions affect the smooth
functioning of the Public Sector oil companies or affect their
instant decision taking powers,

(d) whether the Government porpose to review all
such existing statutory requirements so that the Public
Sector oil companies may be able to compete with the oil
companies in private sector, and

(e) if so, the details thereof ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) There are guidelines and
instructions within which oil Public Sector Undertakings
(PSUs) function. In pursurance of liberalised policy towards
PSUs, financial and administrative powers have been
delegated to ‘Navratna’ and ‘Miniratna’ companies granting
them autonomy and deicison making powers and enabling
them to complete with the private companies. The oil PSUs
sign Memorandum of Understanding with the Government,
laying down performance indicators for various activities
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for every financial year, which are reviewed periodically
in the Ministry.

(b) and (c) No, Sir.

(d) There is no proposal to review any existing
statutory requirements relating to the oil PSUs.

(e) Does not arise.
Power Quota from Central Pool to Kerala

*158. SHRI SURESH KURUP : Will the Minister of
POWER be pleased to state:

(a) whether a number of State Governments
including that of Kerala had put forward a request for
enhancing the quota of power from the Central Pool,

(b) if so, the details thereof, and

(c) the reaction of the Union Government thereto ?

NOVEMBER 28, 2002
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THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (c) 15% capacity from Central
Sector generating stations is generally kept unallocated at
the disposal of Central Government for allocation to States/
UTs in a region which is reviewed from time to time
keeping in view relative power shortages and emergent/
seasonal requirements of the States/UTs.

Kerala (Installed Capacity (IC) — 2239 MW) is a
constituent of Southern Region of which the other
members are Andhra Pradesh (IC — 7316 MW), Karnataka
(IC - 4982 MW), Tamil Nadu (IC - 7052 MW) and
Pondicherry (IC — 32.5 MW). Requests have been received
from time to time from various deficit States for enhancing
allocation of power from Central Pool (unallocated quota).
According to information available, the details of requests
received from various States including Kerala in the recent
past (last 6 months) and reaction of the Government
thereon are given in enclosed Statement.

Statement

Power Quota from Central Pool to Kerala

Sl.  Reference received
No. from

Quantum of power requested from
central pool (imn Month/Year)

Action taken/Reaction of the Government

1 2 3

Southern Region:
Kerala:

1. Minister of Electricity,
Government of Kerala

2. Chief Minister, Kerala

(July, 2002)

Andra Pradesh:

Additional allocation of 300 MW power
from Eastern Region (July, 2002)

Raising share of State from unallocated
power of Southern Region to 100 MW i

Kerala was allocated approximately 90 MW by
increasing allocation from 4% to 25% in
unallocated power of Central Generating stations
of Southern Region w.e.f. 17.08.2002 :
i. Additional import from Eastern Region was
not possible due to transmission constraints.
i. Enhancement of allocation by re-appropriation
of available Eastern Region power was not
possible in view of the power situation
prevailing in other States.

1. Chief Minister, Andhra
Pradesh

Restroation of share of Andhra Pradesh
in un-allocated power of central
generating stations in Southern Region
to 40% from 28% and also its share in
Eastern Region (in May, 2002)

Share in unallocated power in Southern Region
and Eastem Region could not be restored as
enhancement in allocation to Karnataka was
necessary to belp tide over its power crisis
prevailing in the State at that time. On the
other hand, power situation improved in Aandra
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1 2 3 4

Pradesh after commissioning of units at Simadhri
TPS of NTPC.

2. Chief Minister, Andhra Requested for restoration of Andhra Restoration ot allocation was not found feasible
Pradesh Pradesh share to 40% which was due to following reasons :
reduced to 28% (in July, 2002) i. Poor monsoon resulted into high shortage
conditions in Karnataka and Kerala which
are predominately dependent upon hydel
generation.

ii. Andhra Pradesh was under drawing from
central sector stations in Southern Region
since May, 2002.

ii. Commissioning of additional generation
capactiy at Simadhri TPS (NTPC) fully
dedicated to Andhra Pradesh.

iv. Stoppage of drawal by Andhra Pradesh from
GRIDCO (Orissa) on 220 KV Upper Sileru-
Balimela line w.e.f. 16.04.2002.

Karnataka:
1. Chief Minister, Karnataka 100 MW from unallocated share of Allocation to Kamataka was enhanced as under :
CGS in Southemn Region and additional i, From 28% to 40% (about 60 MW) from
100 MW from Eastern Region (May, unallocated share of Central Generating
2002) stations in Southern Region.
ii. Additional 50 MW from Eastem Region.
Tamil Nadu:

1. Minister for Electricity, Allocation of additional 335 MW from Tamil Nadu was advised to avail 100 MW

Tamil Nadu ' the unallocated quota from Kayamkulam CCGT to NTPC which
was under utilized. It was not possible to
allocate additional power from unallocated quota
dueto shortages prevailing in other States of the
region.

Pondicherry:

1. Chief Secretary, i. Extension of 45 MW allocation Allocation of 45 MW from unallocated power of
Government of from unallocated power of Southem Region was extended for six months
Pondicherry Southerm Region for six months from 1.7.2002.

from 01.07.2002

ii. Enhancing allocation from
unallocated power of Southem
Region to 556 MW from 45 MW
(May, 2002)

2. Chief Minister, Enhancing allocation from unallocated Due to fire in conveyor system of Neyveli Thermal
Pondicherry power of Southern Region (September,  Station-Il on 4.9.2002, 50 MW additional power

2002) was allocated to Pondicherry we.f. ~19.9.02

till restoration of generating units at Neyveli TS-
.
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Northern Region
Haryana:
Chief Minister, Haryana

Punjab:
Member,
Transmission,
Patiala

PSEB,

Himachal Pradesh:
Chairman, HPSEB

Jammu and Kashmir:
Principal Secretary,
Government of Jammu

and Kashmir

Western Region:
Madhya Pradesh:
Chief Minister, Madhya
Pradesh, Pr. Secy.
(Energy), Government of
Madhya Pradesh, and
Chairman, MPSEB

Daman, Diu and DNH
Administrator of Daman
and Diu

Additional allocation of 20 LU/day from
unallocated quota (May, 2002)

Allocation of 35%

from unallocated

quota during 24.07.2002 to 31.08.2002

to meet

enhanced agricultural

requirement (July, 2002)

Allocation of 20% unallocated power

and 50 MW from Eastern Region for

the period 01.11.2002 to 31.03.2003
(September, 2002)

Allocation of 350 MW during Ramjan
period (November, 2002)

Enhancement in allocation from Central
Sector power to the tune of 500 MW
and 300 MW out of CSEB's share

during Rabi season (September, 2002)

Request for allocating additional 25
MW from Central Stations in Westem
Region (April, 2002)

Allocation to Haryana from unallocated quota
was increased from 22% (around 173 MW) to
26% (around 205 MW) ie. 0.7 LU/day w.ef.
25.05.2002.

Allocation from unallocated quota increased to
Punjab from 10% to 15% i.e. about 39 MW w.e.f.
17.08.2002 to 31.08.2002. Besides, 15% (33 MW)
unallocated quota of RAPP-3 (220 MW) was also
allocated to Punjab during off-peak hours w.e.f.
16.08.2002.

HPSEB has been allocated 12% (i.e. about 95
MW) during peak hours and 15% (i.e. about 118
MW) during off-peak hours from 01.11.2002 from
unallocated quota of Northern Region.

Allocation from unallocated quota varying between
162 to 209 MW during different parts of the day
has been made to Jammu and Kashmir.

Madhya Pradesh, has been allocated additional

power as under:

(i) Additional 50 MW from Eastern Region via
Northern Region.

(i) 90 MW out of 498 MW share of CSEB w.e f.
12.11.2002 (to be reviewed after a month).

It was not possible to allocate more power due

to shortages prevailing in other States of the

region.

It has been decided to allocate additional 25 MW
from Eastern -Region after commissioning of
Raipur — Rourkela 400 KV D/C line in December,
2002.
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[Translation]
Setting up of India Power Fund

*159. SHRI SATYAVRAT CHATURVEDI :
SHRI SUNDER LAL TIWARI :

Will the Minister of POWER be pleased to state:

(a) whether the Government propose to set up an
“India Power Fund” to attract private-investors in the power
sector,;

(b) if so, the details of the blueprint prepared by the
Government for this fund,

(c) the reasons for handing over the management
of “India Power Fund” to the Power Finance Corporation;
and

(d) the manner in which the Government plans to
use this fund ?

THE MINISTER OF POWER (SHRI ANANT
GANGARAM GEETE) : (a) to (d) Power Finance Corporation
(PFC), a Development Financing Institution catering to the
funds requirement of the power sector at Central, State,
Private and Joint Sector level, has mooted a concept of
India Power Fund (IPF) to meet the debt and equity
requirements for the power sector. The proposal is at the
concept stage only.

Soldiers Killed In Kargil War

*160. SHRI GAJENDRA SINGH RAJUKHED!I :
SHRI RAMJEE MANJHI :

Will the Minister of DEFENCE be pleased to state:

(a) the number of soldiers killed in the Ka-gil War
and thereafter;

(b) the amount of money and other facilities
promised to the next of kin of the deceased soldiers;

(c) whether the money and other facilities promised
have actually been provided to them;

(d) if not, the reasons therefor, and

(e) the time by which these would be given to
them ?

AGRAHAYANA 7, 1924 (Saka)
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THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) The number of soldiers killed during
Kargil Conflict is as under :

Officer Junior Commissioned Other Total
Officers Ranks
26 23 473 522

The details of soldiers killed thereafter upto 22nd
November, 2002 are as under :

Officer  Junior Commissioned Other Total
Officers Ranks
108 150 1496 1754

Casualty figures for the latter part of 2002 may be
subject to minor modification.

(b) to (e) A comprehensive welfare package which
includes ex-gratia lump sum compensation in a graded
scale, liberalized special family pension on the basis of
last pay drawn by the deceased soldier, death gratuity and
family gratuity as per specified rates as applicable and
Army Group Insurance Cover as applicable has been
worked out and implemented for the next of kin of those
killed in enemyfterrorist action. Payment of dues is a
continuing process and all benefits as applicable to the
next of kin of deceased soldiers are being paid on
comletion of necessary documentation and on meeting of
legal requirements.

[English]

Bridge Inspection and Management
System

*161. SHRI NARESH PUGLIA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether a team of rail officials was sent abroad
to study management system of rail bridges including their
inspection and maintenance.

(b) if so, the details thereof.

(c) the names of countries visited by these rail
officials and the amount spent on their visit;

(d) whether they have submitted any report to the
Government; and
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(e) if so, the salient features thereof alongwith the
reaction of the Government thereto ?

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR) :
(a) and (b) A Task Force of four officers consisting of (1)
the Chief Bridge Engineer, South Eastern Railway (2) the
Executive Director, Bridges and Structure, Research
Development and Standardisation Organisation (RDSO),
(3) the Director, Bridges and Structures, Railway Board and
(4) the Director, Finance, Railway Board has been
constituted to look into various aspects of upgrading of
bridge inspection and management system including
underwater inspections. As a part of the terms of reference,
the team was required to visit countries abroad for on the
spot assessment of the systems there.

() The team is currently visiting USA, Canada,
Denmark and Italy. The visit is estimated to cost Rs. 19
lacs.

(d) No, Sir. The team on return, shall submit its tour
report by end of December 2002.

(e) Appropriate action shall be taken after studying
the report submitted by the team.

[Translation]

Charging of more Fare than the
Fixed Fare

1565.SHRIMATI SUSHILA SAROJ : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the practice of charging more than the
fixed fare for various destinations is prevalent at
Muzaffarpur, Darbhanga and Patna railway stations for
which several complaints have been registered with the
station master,;

(b) if so, whether the Government propose to take
action against the guilty officials;

(c) it so, the details thereof; and
(d) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) to (d) Five
complaints of over charing have been registered at Patna
Railway station during April to October, 2002. Disciplinary
action has been initiated against the staft held responsible.

NOVEMBER 28, 2002

to Questions 76

[English]
Statement of PIB on Reforms

1566.SHRI MAHBOOB ZAHED! : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Press Information Bureau claimed
that in the subsequent era of reforms, the industrial
relations has improved, workmen's discontent subsided
and also the number of strikes and lock-outs declined;

(b) if so, whether the statistics sent by Simla Labour
Bureau is differ from it; and

(c) if so, the facts thersof ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) to (c) Based
on information from Ministry of Labour, Press Information
Bureau issued a Press Release on August 22, 2002 stating
inter-alia that a review of data on work stoppages arising
out of industrial disputes reveals significant improvement
in industrial relations scenario in the hinéties as compared
to eighties.

[Translation]

Generation of Hydro Electricity at
Hirani Water Fall

1567.SHRI LAXMAN GILUWA : Will the Minister of
POWER be pleased to state : '

(a) whether the Government have conducted any
sruvey about the possibility of generating hydro-electric
power at Hirani waterfall in Bandhgaon block of Sinhbum
district in Jharkhand;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c)
According to the studies for Assessment of Small Hydel
Potential in the country carried out by the Central Electricity
Authority during 1988-1996, a scheme by he name Himi
was identified in Sinhbhum district of Jharkhand across the
Hirni stream. The scheme envisages utilization of a drop
of 98 meters between the diversion level of 502.9 meters
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and tail race elevation of 404.9 meters for power
generation. The scheme with an installed capacity of
2x1500 Kilo Watt would afford an annual energy
generation of 7.88 Gagawatt hour.

[Englishj
Reports of Law Commission

1568.SHRI VILAS MUTTEMWAR : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether the Law Commission has submitted its
reports to the Government;

(b) if so, the number of reports of the Law

Commission presented so far;

(c) the matter on which the Law Commission
recommended laws to be enacted but are still pending
decision of the Government; and

(d) the details of other recommendations of the Law
Commission yet to be implemented alongwith the reasons
therefor ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) and (b) The Law Commission has
so far submitted 183 Reports.

(c) and (d) The number of Reports pending for
consideration/implementation is 45. A Statement regarding
the pending reports is enclosed. The Law Commussion has
recommended amendments in various existing laws/
enactment of new laws in all these Reports.

Statement
Sl. Report Subject
No. No.
1 2 3
1. 6th Registration Act, 1998
2. 11th Negotiable instruments Act, 1981
3. 13th Contract Act. 1872
4. 17th Trusts Act, 1882
5. 34th Indian Registration Act, 1908

6. 38th Indian Post Office Act, 1898

AGRAHAYANA 7, 1924 (Saka)
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7. 65th Recognition of Foreign Divorces

8. 66th Married Women'’s Property Act, 1874

9. 67th The Indian Stamp Act, 1899

10. 70th The Transfer of Property Act, 1882.

11. 82nd Effect of nomination under section 39,
Insurance Act, 1938

12. 83nd The Guardians and Wards Act, 1890 and
certain provisions of the Hindu Minority and
Guardianship Act, 1956

13. 86th The Partition Act, 1893

14. 87th Idenfication of Prisoners Act, 1920

15. 89th The Limitation Act, 1963

16. 98th Sections 24 to 26 of Hindu Marriage Act,
1955: Orders for interim maintenance and
orders for the maintenance of children in
matrimonial proceedings

17. 108th Promissory Estoppel

18. 111th The Fatal Accidents Act, 1855

19. 112th Section 45 of the Insurance Act, 1938

20. 123rd Decentralisation of Administration of Justice:
Disputes Involving Centers of Higher
Education

21. 133rd Removal of Discrimination against women
in matters relating to Guardianship and
Custody of minor children and elaboration
of the welfare principle.

22. 136th Conflicts in High Court Decisions on
Central laws — How to foreclose and how
to resolve

23. 148th Repeal of certain Pre-1947 Central Acts

24. 150th Suggesting some amendments to the Code
of Civil Procedure (Act No. V of 1908)

25. 151st Admiralty Jurisdiction

26. 153rd Inter-Country Adoption
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27. 154th Code of Criminal Procedure, 1973 (Act No. 42. 179th Public Interest Disclosure and Protection of

28.

29.

30.

2 of 1974)
156th The Indian Penal Code

157th Section 52: Transfer of Property Act, 1882
and its Amendment

158th The Amendment of the Industries (Develop-
ment and Regulation) Act, 1951)

Informers

43. 181st Amendment to Section 206 of the Transfer
of Property Act, 1882

44. 182nd Amendment to Section 6 of the Land
Acquisition Act, 1894

45. 183rd A Continuum on the General Clauses
Act, 1897 with Special Reference to the

31. 159th Repeal and Amendment of Laws: Part | Admissibility and Codification of Extemal
32. 162nd Review of functioning of Central Aids to Interpretation of Statutes
Administrative Tribunal, Customs, Excise
and Gold (Control) Appellate Tribunal and Power Potential of North Eastern Region
| -tax Appellate Tri
ncome-tax Appellate Tribunal 1569.SHRI M.K. SUBBA : Will the Minister of POWER
33. 165th  Free and Compulsory Education for Children be pleased to state:
34. 166th  The Corrupt Public Servants (Forfeiture of (@) whether any assessment of the “immense”
Property) Bill power potential of the North-Eastern region has been
prepared;
35. 168th The Hire-Purchase Act, 1972 .
(b) if so, the details thereof; and
36. 169th Amendment of Army, Navy and Air Force
Acts (c) the schemes, if any, worked out to tap the said
otential und Tenth Five Y Plan ?
37. 172nd  Review of Rape Laws P ‘al under the Ten e ear "
THE MINISTER OF STATE IN THE MINISTRY OF
38. 174th Property Rights of W .
Refgrm: . dir e Hin d:"l:'\:v roposed  bOWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b) In
the re-assessment studies carried out by Central Electricity
39. 176th  The Arbitration and Conciliation Authority from 1978-87, identified hydro capacity of N.E.
(Amendment), Bill, 2001 region has been estimated as 58971 MW. Out of the above,
) 1070 MW of the identified potential has been harnessed
40. 177th  Law Relating to Arest so far while another 379 MW is under construction after
41. 178th  Recommendations for Amending Various investment approval. The State-wise estimated hydro
Enactments, both Civil and Criminal electric potential of North-Eastern Region and the status
of development is given below :
Region/State Identified capacity Capacity developed Capacity under Capacity under
as per reassess- construction development
ment study (MW) under Stage-ll of
(MW) 3 stage process
(MW) % (M'V)
1 2 3 4 5 6
Meghalaya 2394 185 8 84 0
Tripura 15 15 100 ] ]
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1 2 3 4 5 6
Manipur 1784 105 6 90 0
Assam 680 250 37 145 0
Nagaland 1574 Q9 6 0 0
Ar. Pradesh 50328 416 1 0 2600
Mizoram 2196 0 0 60 0
Total 58971 1070 2 379 2600

(c) The following schemes has been idemifiedv for
capacity addition during 10th Plan :

SI.No. Project installed Capacity

Central Sector

1. Kopili HEP Stage-ll, Assam 25 MW
2. Tuirial HEP, Mizoram 60 MW
State Sector

3. Karbi Langpi in Assam 100 MW
4. Myntdu in Meghalaya 84 MW
5. Bairabi in Mizoram 80 MW

[Translation]

LPG Distributorships in Jamnagar,
Gujarat

1570.SHRI CHANDRESH PATEL : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the petrol pumps and LPG agencies
have been allotted in Jamnagar and other districts of
Gujarat from January 1, 2000 to date;

(b) if so, the details thereof;

(c) whether the complaints of corruption and
recommendations have come to the notice in these
allotments:;

(d) if so, the details thereof and the action taken
thereon alongwith the outcome thereof;

(e) whether it is the policy of the Government to
open a LPG agency and petrol pump in every village and
city having a population of 15,000 people; and

() if so, the places where petrol pumps and LPG
agencies opened or to be opened having a population of
15,000 people in Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHR! SANTOSH KUMAR GANGWAR) : (a) and (b) 53
retail outlet dealerships, including one in Jamnagar district
and 89 LPG distributorships, including five in Jamnagar
district, have been allotted in the State of Gujarat since
January 1, 2000.

(c) and (d) Certain complaints received against the
selections for dealerships/distributorships in Gujarat were
investigated in accordance with the Grievance Redressal
System provided in the guidelines for selection of dealers/
distributors.

(e) and (f) After the dismantling of the Administered
Pricing Mechanism (APM) with effect from 1.4.2002, the Oil
Companies are freé to choose locations and set up retail
outlet dealerships/LPG distributorships depending upon
economic viability.

[English]
Silt in Maithon Dams

1571.SHR! BIKASH CHOWDHURY : Will the Minister
of POWER be pleased to state:

(a) whether Maithon Dams of Damodar Valley
Corporation are being heavily silted;
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(b) it so, the steps takenbeing taken by the
Corporation for removing the silted earths from the Dams;

(c) whether the Government proposes to construct
another dam in order to hold more water as well as
facilitating the removal of silted earthfrom the existing dam;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANTI MEHTA) : (a) Damodar
Valley Corporation (DVC) has informed that overall
sedimentation in the reservoir .c 22.1% as compared to
its original capacity of 1995. Approximately 54% of dead
storage, 22.4% of live storage and 4.3% of flood storage
have been lost due to siltation.

(b) Various Soil Conservation measures such as
afforestation, treatment of land, construction of check dams
etc. have been undertaken by DVC in the upper reach of
dam since 1949. However, desiltation of such a big
reservoir is not economically viable and such practice is
generally not being followed by DVC.

(c) and (d) DVC has proposed a multipurpose project
at Balpahari in the upstream of Maithon Dam. The Dam
is basically proposed for augmentation of storage in the
system and increasing the life of Maithon dam in respect
of sedimentation, along with irrigation, power generation,
and other objectives. DVC has entrusted the preparation
of detailed project report for the purpose to the Central
Water Commission.

[Translation]
Power Generation in Jharkhand

1572.SHRI RAM TAHAL CHAUDHARY
Minister of POWER be pleased to state :

: Wil the

(a) the quantum of power generated in Jharkhand,
at present;

(b) the demand for power in the State; and

(c) the steps taken/proposed to be taken by the
Govemment to meet the demand for power in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT| JAYAWANTI MEHTA) : (a) The details
of electircity generated by the power plants of Jharkhand

T
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State Electricity Board during April-October, 2002 and
October, 2002 are given below :

(Figures in MU)

April-October, 2002 October, 2002
Thermal 1443 215
Hydro 28 10
Total 1471 225

(b) The average peak demand for power in the
State (excluding the command area of Damodar Valley
Corporation falling in the State) is about 450 MW as
aganist an average availability of 400 MW from its own
sources. The shortfall is met through the State’s share in
Central Sector Stations in the Eastern Region. The average
peak demand in the command area of Damodar Valley
Corporation (DVC) is about 925 MW.

(c) Eastem Region of which Jharkhand is a
constituent, has surplus power and power is being
exported from this region to other regions. In order to
supplement the availabllity of power in the State,
Jharkhand has been provisionally allocated 23 MW (as
requisitioned by Jharkhand) from the Central Sector
stations in the Eastern Region including the Chukha HEP
in Bhutan. Besides, steps have also been taken to
maximize generation from the existing thermal power
stations at Patratu and Tenughat.

Rail Projects in West Bengal

1573.SHRI BIR SINGH MAHATO : Will the Minister of
RAILWAYS be pleased to state :

(a) the details of new/ongoing/pending rail projects
in West Bengal alongwith the progress made thereof,
project-wise;

(b) the amount allocated to each of the project and
the expenditure incurred so far thereon;

(c) whether some projects are running behind their
scheduled time;

(d) if so, the reasons therefor, project-wise; and

(e) the steps taken by the Government to complete
these projects expeditiously ?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (e)
The details of various ongoing projects including new
projects in West Bengal, their status alongwith details of
outlay for 2002-2003 and the expenditure incurred are
given as under. These projects are being progressed
as per their overall priority depending upon availability

AGRAHAYANA 7, 1924 (Saka)
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of resources. Only one project in West Bengal viz. the
work of restoration of line from Azimganj to Jiaganj
(Nasipur) upto the Ghats which was included in the
Budget 2001-2002 subject to the proviso that work
would be taken up after obtaining requisite clearances, is
awaiting clearance for which necessary action has been
initiated.

S. Name of project Anticipa-  Expendi- QOutlay Current Status
No. ed cost ture upto 2002-
(Rs.incr) 31.3.2002 2003
(Rs. in cr.) (Rs.in cr.)

1 2 3 4 5 6
New Lines

1. Laxmikantapur-Namkhana 99.93 87.42 3 Laxmikantapur-Kakdweep commissioned.

Land acquisition for Kakdweep-Namkhana
section in progress and land acquired upto
Ukilerhat. Earthwork and minor bridges are in
progress.

2. Bongaon-Petrapole 10.07 7.43 0.01 Completed and commissioned.

3. Tarakeshwar-Bishnupur with 276 15.56 1 Final Location Survey beyond Arambagh is in
ext up to Kumarkundu bypass progress. Land acquisition proceedings are in
connecting Howrah-Bardhman progress between Tarakeshwar-Arambagh.
Chord Work will be commenced once the land

becomes available.

4. Azimganj (Nasipur)-Jiaganj up 22.78 0.01 0.01 Work would be taken up after obtaining requisite
to the Ghats clearances action for which has been initiated.

5. Mandarhill-Rampurhat via 170.47 14.46 7 Final Location Survey has been completed.
Dumka Land acquisition proceedings are in progress.

Earthwork, minor bridges and Dumka station
bullding are in progress.
6. New Maynaguri-Jogighopa 733 2.02 8 Final Location Survey is in progress.
7. Eklakhi-Balurghat 274.41 134.56 20 Eklakhi-Gazol-Daulatpur has been completed.
Earthwork and bridge work between Daulatpur-
Balurghat is in progress and targeted for
completion during 2002-2003. Work from Gazol
to Itahar has been included in the Budget
2001-2002 as a material modification where
Final Location Survey is in progress.

8. Tamluk-Digha 93.97 221.62 20 Tamiuk-Deshpran section has been completed.

Deshpran-Kanthi completion

during 2002-2003.

targeted for
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1 2 3 4 5 6

9. Howrah-Amta 154.3 565.15 5 Howrah-Mahendralainagar section completed.
334 acres out of 380 acres of land between
Mahendralainagar-Amta handed over. Earth-
work and bridgework in progress

Gauge Conversion

1. New Jalpaiguri — Siliguri-New  523.82 277.49 122 Earthwork, minor and major bridges are in

Bongaigaon progress in full length. Work is targeted for
completion in 2003-2004. Work of conversion
of branch line from Alipurduar to Bamanhat and
Fakiragram-Dhubri will be taken up once New
Jalpaiguri-New Bongaigaon is in advance
stage of completion.

2. Bankura-Damodar river project  174.73 26.62 25 Earthwork and bridgework in progress. Survey
including MM for extension of for Bowaichandi-Khana new line taken up.
new line-trom Bowaichandi to Extension of line from Shyamsundar to Chanchai
Khana sanctioned.

Doubling

1. Tarakeshwar-Sheoraphulli Ph.! 38.88 5.75 5 Earthwork in progress in first block section.
(Sheoraphulli-Nalikul)

2. Gurup-Shaktigarh 3rd line 52.39 12.89 15 Earthwork and bridges are in progress.

3. New Alipur-Akra Ph.I 16.18 11.85 4 Earthwork and minor birdge in progress.

4. Budge Budge - Akra Ph.l 12.21 12.11 0.01 Work completed.

5. Guskara-Bolpur-Ph.llI 43.42 35.42 5 Work completed.

6. Jhapatardal-Guskaré Ph.il 11.13 10.63 0.01 Work completed.

7. Habra-Chandpara 39.58 1 1 Final Location Survey completed.

8. 'Sonarpur Canning Ph.l 30.47 479 1 Work on two major bridge in progress.
(Sonarpur-Ghutiari  Shariff)

\

9. Chandanpur-Gurup 3rd line 40.69 38.69 1 Cheragram-Gurup and Belmuri-Chandanpur
compieted. Belmuri-Cheragram including new
halt station at Dhania Khali likely to be
completed shortly.

10. Baruipur-Lakshmikantapur Ph. 49 4.29 1 Work on two-major bridges in progress.

| (Baruipur-Dakshnia Barasat)
11. Bolpur-Ahmedpur 54.8 2 5

Work on two major bridges in progress.
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12. Kalina}ayanpur-Krishnanagar 102.5 5.23 2 Two tenders awarded and work is in progress.
including ext. as GC from
Krishnanagar-Shantipur and
new line Krishnanagar to
Chartala
13. Barasat-Hasanabad doubling 24.14 2.53 1 Work on two major bridges in progress.
with electrification Ph.l
(Barasat-Sondalia)
14. Khana-Santhia Ph.-1 12.07 11.07 0.01 Work completed.
15. Sahibganj-New Farakka-Malda 67.07 67.06 0.01 Work completed.
16. Bandel-Jirat 47 0.1 1 Final Location Survey completed. Tenders for
11 km. processed.
17. Baruipur-Magrahat 31.81 04 1 Tenders have been processed
18. Ahmedpur-Sainthia 31.61 - 0.5 Preparation of plans and estimate has been
taken up.
19. Kumarganj-Eklakhi 17.06 - 0.5 Preparation of plans and estimate has been
taken up.
20. Harishchandrapur-Kumarganj 48 2 4.1 Tenders for earthwork and minor bridges
finalized and work started.
21. Kishanganj-Dalkolha 49.42 46.11 1 Work completed.
22. Tikiapara-Santragachi IV line 225 0.04 1 Works is of lower operational priorty.
23. Panskura-Haldia Ph.| 26.02 2.35 1 Final Location Survey completed. Earthwork
and minor bridges in progress in part length.
Metropolitan Transport
1. Dum-Dum-Garia, Design and  2678.7 1804 35 Work for construction of foundation and sub-
construction of Rapid Transit structure of the viaduct in 6 sub-sections out
system of 7 is in progress. Targeted completion by
March, 2007.
2. Circular Railway including 254.4 95.56 13 Work of Princepghat to Majarhat progressing

Dum-Dum-Tala electrification

statisfactorily. Construction of line from Dum
Dum Cantt.-NSC Bose Airport is being delayed
due to delay by various autorities in clearance
of alignment. Efforts are being made to get
approvals early. For Ultadanga-Rajarhat, final
locatiop survey for 2.50 km is being taken up.
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1 2 3 4 5 6

3. Ranaghat-Bongaon Electrifica- 14.78 14.10 1 Work completed. Residual works in progress.
tion

4. Ranaghat-Gede Electrification 32.36 24.34 1 Work completed. Residual works in progress.

5. Barasat-Hasanabad Electrifica- 36.9 12.14 1 Works are progressing satisfactorily and likely
tion to be commissioned by March, 2003.
Railway Electrification

1. Bandel-Katwa 49.27 45.82 2.06 Work completed. Residual works in progress.

2. Krishnanagar-Lalgola 72.12 0.01 6 Proposal for execution in hand. Targeted for

completion by March, 2004.

3. Kharagpur-Bhubaneswar in-  317.35 192.45 21.57 110 RKM energized bill Mar, 2002. Targetted for
cluding Talcher-Paradeep completion by March, 2004.

4. Adra-Midnapur 84.82 84.81 0.01 -Work completed.

[English]
Printing Workshop

1574.SHRI MAHBOOB ZAHED! : Will the Minister of
RAILWAYS be pleased to state:

(a) whether Railway Board has taken a decision in
its meeting held on September 12, 2002 that their own
printing workshop will print only Railway tickets, Passes
and money value items and the other printing jobs would
be done by outside sources, thus leaving 25 out of 27
machines idle in their printing workshop;

(b) it so, whether the Government are likely to
declare 450 railway staff in the workshop as surplus;

() if so, the details thereof;

(d) whether the Government had earier shifted the
printing jobs of time tables, calenders, etc; and

(e) if so, the Government's plan with the alleged
surplus of 450 working strength ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) . (a) to (c)
Railway Board has decided on 12.8.02 that Printing of
Card tickets and money value items will continue to be
done by Railway-owned printing presses. Railways plan
to phase out progressively other peripheral activites from
the printing presses. The quantum of redundancies of men
and machines, consequent upon this outsourcing, will be

known only after the detailed planning is completed.
¥

(d) Yes Sir, In some of the Railways, the seasonal
jobs involving multi-colour printing has been selectively
outsourced. )

(e) Does not arise in view of reply to “a” to “c” above.

External Assistance to National
Hydro Power Corporation

1575.SHRI ANANTA NAYAK : Will the Minister of
POWER be pleased to state:

(a) whether the National Hydro-electric Power
Corporation has sought external assistance for financing
its on going and new hydel sectors;

(b) i so, the details of the on going and new hydel
schemes for which NHPC has sought external assistance;

(c) the amount of external assistance obtained or
likely to be obtained for implementing these schemes; and

(d) the details thereof, project-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (d) A total
of four (4) on-going hydro-electric projects in different parts
of the country are being implemented by National Hydro-
electric Power Corporation (NHPC) through external
financial assistance including commercial borrowing and
export credit. The details of the nature and quantum of
assistance, the amount utilised and the balance is given
in the enclosed statement.
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Release of Open Land

1576.SHRI GUNIPATI RAMAIAH : Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government propose to release
several pockets of open Defence land of Secunderabad
cantonment, surrounded by massive civilian population in
favour of Andhra Pradesh Government in exchange of
alternate more security risk free land as it was done in
the past for several such pockets of defence vacant lands;

(b) if so, the details thereof; and
(c) if not the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The State Government of Andhra
Pradesh had identified some isolated pockets of
defence land in Secunderabad Cantonment for locating
essential services like Andhra Pradesh State Road
Transport Corporation (APSRTC), Andhra Pradesh State
Electricity Board (APSEB), Bus Station/Station and
Hyderabad Metropolitan Water Supply and Sewerage
Board (HMWSSB) Service in exchange of State Government
equal value land. The State Government have not
furnished details of land to be exchanged with Defence
lands.

[Translation]
Petroleum Policy

1577.SHRI SUBODH ROY : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the salient features of new peroleum policy of
the Government,

(b) whether the Government have framed rules
about reservation in the new policy, and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) To impart
greater thrust and efficacy to exploration efforts in the
country, the Government has formulated New Exploration
Licensing Policy (NELP) in 1997. This policy provides a
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level playing field for both private and public sector
companies for award of exploration acreages through
global competitive bidding. The salient features of NELP
are given in Statement enclosed.

Statement
The broad terms of NELP are as under
« No signature, discovery or production bonus.
* No mandatory state participation.

* No carried interest by National Oil Companies
(NOCs)

* Income Tax Holiday for seven years from start of
commercial production.

* No customs duty on imports required for petroleum
operations.

e Biddable cost recovery limit upto 100%.

*  Option to amortize exploration and drilling expenditures
over a period of 10 years form first commercial
production.

e Biddable sharing of profit petroleum based on pre-tax
investment multiple achieved by the contractor.

* Royalty for onland areas is payable at the rate of
12.5% for crude oil and 10% for natural gas. For
offshore areas, it is payable at the rate of 10% for oil
and natural gas. Royalty for discoveries in deepwater
areas beyond 400m iso-bath will be chargeable at half
the applicable rate for offshore areas for the first seven
years of commerical production. '

e Fiscal stability provision in the contract.

+ Freedom to the contractor for marketing of oil and gas
in the domestic market.

e Provision for assignment.

¢  Conciliation and Arbitration Act, 1996 will be applicable.

[English]
Targets for Rural Electrification

1578.SHRI PRABHUNATH SINGH : Will the Minister
of POWER be pleased to state:
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(a) whether funds for rural electrification are being
made available to State Electricity Boards/implementing
agencies through schemes under various Ministries;

(b) if so, whether the targets set for rural electrification
have been achieved during the last three years;

(c) if not, the reasons therefor and the steps taken
to overcome the hurdles in achieving the targets; and

(d) the details of the targets fixed as well as
achieved for rural electrification during the Eighth and
Ninth Plan, Plan-wise and target fixed for Tenth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT| JAYAWANT! MEHTA) : (a) to (c) Rural
Electrification Schemes are formulated and implemented
by the State Governments/State Electricity Boards/State
Power Utilities out of the State Plan allocation dependiing
upon their priorities. However, there are other options
available for seeking financial asistance for implementing
rural electrification schemes. The Government of India
provides Additional Central Assistance under Pradhan
Mantri Gramodaya Yojana (PMGY), Minimum Needs
Programme (MNP) and Non-Lapsable Central Pool of
Resources for electrification of tribal villages in North
Eastern States. Funds are released by the Ministry of
Finance on the recommendations of the Planning
Commission and Ministry of Power under PMGY and MNP
respectively. Funds are also released by the Ministry of
Finance on the recommendations of Department of
Development of North Eastern Region for North Eastern
States. In addition, Rural Electrification Corporation (REC)
also provides financial assistance tn State Electricity
Boards to supplement their resources. Besides, State
Governments and State Electricity Boards (SEBs) can
access funds for rural electrification under Rural
Infrastructure Development Fund (RIDF) and NABARD
under Ministry of Finance.

Ministry of Non-Conventional Energy Sources also
provides financial assistance to the States for electrification
of remote villages

(b) and (c) The Planning Commission had set a target
of electrification of 30,000 villages and energisation of
20,00,000 pumpsets during the Ninth Plan. However, year-
[wise targets were not finalized. The achievement in respect

f village electrification and pumpsets energisation during
last three years is given as under:

AGRAHAYANA 7, 1924 (Saka)
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1999-00 2000-01 20001-02

Village Electrification 2093 1218 1429

Pumpsets Energisation 297594 309236 315833

The pace of rural of electrification has slowed down
as the State Governments/State Electricity Boards consider
the implementation of this programme un-remunerative.
The declining financial position of the States/SEBs
combined with the relative declining in share of the power
sector outlay in the State plans have also contributed to
the situation.

However, in order to accelerate the pace of village
electrification, the Government had resolved to complete
village electrification by the end of 10th Plan period i.e.
by 2007 and full coverage of all households by the end
of 11th Plan period i.e. by 2012. Rural electrification has
been treated as a Basic Minimum Service and has been
included under Pradhan Mantri Gramodaya Yojana
(PMGY) from the year 2001-02. Under this programme,
Ministry of Finance have released an amount of
Rs. 412.236 crores to the States during 2001-02. Ministry
of Finance have also released an amount of Rs. 175 crores
during 2001-2002 under Minimum Needs Programme
(MNP) for rural electrification.

The Planning Commission have made an allocation
of Rs. 2747.00 crore for all the six components of PMGY
including rural electrification, as Additional Central
Assistance (ACA) for the year 2002-03. Under the revised
guidelines of PMGY formulated by the Planning
Commission, the States would have flexibility to decide the
interse allocation of ACA among the six PMGY sectors as
per their own plan priorities and discretion. The Planning
Commission have made a budget provision of Rs. 600
crore as ACA for rural electrification under Minimum Needs
Programme for 2002-03, out of which an amount of
Rs. 300 crores has been released as the first instalment
(50%) under this programme in September, 2002. The
Government have provided for a new interest subsidy
scheme called the ‘Accelerated Rural Electrification
Programme' in the budget for the year 2002-03 with a
provision of Rs. 164 crores. In addition to this, Rural
Electrification Corporation have formulated new schemes
for electrification of dalit bastis and hamiets at lower rate
of interest.
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(d) Plan-wise targets fixed by the Planning
Commission for rural electrification during the Eighth and
Ninth Plan are given below :

Eighth Plan (1992-96)*

Target Achievement

Village Electrification 50,000 ** 18,504
Pumpsets Energisation 2500000 2174234

* Target for the year 1996-97 was not finalized by the
Planning Commission

**(40,000 by Conventional Grid and 10,000 by Non-
Conventional Grid)
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Ninth Plan
Target Achievement
Village Electrification 30,000 10,727
Pumpsets Energisation 20,00,000 1573971

For the 10th Plan, a target of electrification of 62,000
villages to achieve 100% village electrification has been
set.

India-Nepal Power Exchange Committee

1579.SHRI T. GOVINDAN : Will the Minister of POWER
be pleased to state:

(a) whether India-Nepal Power Exchange Committee
had not met for the last one and half year resulting in delay
in the power supply in Uttar Pradesh and Bihar;

(b) if so, the reasons therefor; and
(c) the action taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) to (c) The
Indo-Nepal Power Exchange Committee (PEC) meets to
discuss co-operation in power exchange between India
and Nepal. The meeting is held alternatively in India and
Nepal. Dates for these mestings are scheduled as per the
convenience of the two sides. The last meeting of the PEC
was hled at Kathmandu in January, 2001. Dates for the
next meeting are being worked out.

Presently, Nepal is net importer of power from India.
There are no pressing demands from Indian States,
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including Uttar Pradesh and Bihar, for supply of power from
Nepal.

Petrol/Diesel Outlets and LPG
Agencies in Rajasthan

1580.DR. JASWANT SINGH YADAV :
SHRI RAM SINGH KASWAN :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the number of petrol pumps and LPG agencies
functioning in Rajasthan at present;

(b) the details of petrol pumps and LPG agencies
allotted to Scheduled Castes/Scheduled Tribes, women,
freedom fighters, general etc., in Rajasthan during the last
three years;

(c) whether the Government propose to issue more
licences for petrol and LPG agencies in Rajasthan at the
end of current financial year; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) As on
1.4.2002, there were 1200 retall outlets and 374 LPG
distributorships in operation in the State of Rajasthan.

(b) During the last three years, i.e., 1999-2000,
2000-2001 and 2001-2002, the number of retail outlet
dealerships (petrol pumps) and LPG distributorships
aliotted in the State of Rajasthan, under different
categories but other than those allotted under ‘OP Vijay'
Scheme (Kargil), were 219 and 141 respectively.

(c) and (d) It may not be possible to indicate the time
frame by which new retail outlet dealerships and LPG
distributorships are likely to be allotted as the process of
allotment has to undergo a number of stages like selection
of dealers/distributors as per policy guidelines, various
approvals, etc.

[Transiation]

Activities of GAIL in Foreign Countries

1681.SHRI KAILASH MEGHWAL : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:
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(a) whether GAIL is increasing its activities in
foreign countries keeping in view the increasing competition
in Hydrocarbon sector and also preparing for the takeover
of Engineers India Limited and Haldia Petro-chemicals
Limited; and

(b) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yes,
Sir. In order to meet the growing demand of domestic gas,
GAIL is pursuing business opportunities abroad and have
taken 10% participating interest in an offshore block in
Myanmar which is rated as prospective for gas discovery.
Further GAIL is also pursuing CNG projects in Bangladesh,
Iran and Indonesia.

GAIL has joined Larson and Toubro (L and T) to bid
for Government's equity in Engineers India Limited (EIL).
GAlLs participation in the equity of Haldia Petrochemicals
Limited (HPL) is at the evaluation stage for equity
participation and not take-over.

Construction of ROB Near Madsadhavi

1582.SHRI UTTAMRAO DHIKALE : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Government have formulated a plan
to construct an over bridge near Madsadhavi village on
Nasik-Aurangabad Road;

(b) if so, the details thereof, and

(c) the time by which the construction work is likely
to be started and completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) No,
Sir. No proposal has been received from the State
Government.

(b) and (c) Do not arise.
[English]
Provision of Rakes at Gokhula Station

1583.DR. M.P. JAISWAL : Will the Minister of

RAILWAYS be pleased to state:
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(a) the number of rakes for goods trains provided
at Gokhula station of West Champaran during each of the
last three years, till date;

(b) the number of detalls of bookings in the goods
trains upto Banmankhi Railway Station during the said
period; and

(c) the reasons for loading cattles for Banmankhi
Station ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Number
of single destination rakes and total wagons loaded
from Gokhula Station during the last three years is as
under:

Year No. of rakes No. of wagons
(in meter gauge-four

wheeler units)

2000 (0] 4366

2001 1 5992

2002 (upto 0 1094

October)

Total 1 11452

(b) No wagons were loaded from Gokhula Station
for Banmankhi Railway Station during the above period.

(c) Does not arise.
[Translation]
NTPC’s Projects in Nagpur, Maharashtra

1584.SHRI CHANDRAKANT KHAIRE Will the
Minister of POWER be pleased to state :

(a) whether NTPC propose to set up two power
projects in Nagpur, Maharashtra;

{b) if so, whether the site has been identified for this
purpose;

(c) the capacity of both power projects and the
expenditure likely to be incurred thereon;

(d) whether more power projects are propose to be
set up in any other district of Maharashtra; and
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(e) if 8o, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT!| MEHTA) : (a) to (e) The
National Thermal Power Corporation (NTPC) teams have
visited various locations in Maharashtra for exploring
possible sites for establishment of a 100 MW Coal based
power station. The position regarding identified sites are
as follows :

(i) NTPC had identified two alternative sites in
tehsil Mauda in Nagpur district but this site was
not found suitable due to shortage of water.

(i) A site near Madheri village in Chandrapur
District was also identified. Government of
Maharashtra was requested by NTPC to confirm
sweet water availability for the project.

(iii) For consideration the site Madban in Ratnagiri
District, NTPC has requested Government of
Maharashtra for confirmation about construction
of port of handle coal and availability of sweet
water.

[English]
Import of LNG from Qatar

1585.SHRI SAIDUZZAMA Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether GAIL had entered inot a 25 year
agreement for import of LNG from Qatar Ras Gas at
prohibitive prices;

(b) if so, to what extent it is justified to import such
heavy and large quantities on a long term basis from area
which are likely to be disturbed due to international
problems apart from heavy outgo of foreign exchange on
non capital consumables;

(c) whether the Government propose to retrieve
from the situation involving heavy expenditures; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) in order
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to meet large demand of natural gas in the country, four
oil PSUs namely Gas Authority of India Ltd., Oil and Natural
Gas Corporation Ltd., Bharat Petroleum Corporation Ltd.,
and Indian Oil Corporation Ltd. have promoted a joint
venture company namely Petronet LNG Limited (PLL)
which is setting up LNG terminal at Dahej, Gujarat for
which it has signed LNG Sale Purchase Agreement (SPA)
with Ras Gas of Qatar for a period of 25 years. Ras Gas
has been selected as LNG supplier through an International
competitive bidding process.

LNG projects are highly capital intensive and,
therefore, LNG supply contracts worldwide are for a
period of 20-25 years with provisions for security of
supply. Further, Qatar is relatively politically stable country
in the Middle East region and is supplying more than 10
million tonnes of LNG per annum to Korea, Japan, USA
etc.

Imported LNG will be economically cheaper as
compared to fuelsffeedstocks like Naphtha, LSHS, HSD
etc. which it may replace.

[Translation]
Rural Electrification in Maharashtra

1586.SHRI NAMDEO HARBAJI DIWATHE : Will the
Minister of POWER be pleased to state:

() whether all the villages of Maharashtra have
been electrified;

(b) if not, the number of the villages yet to be
electrified, district-wise; and

(c) the time by which all the villages of the above
districts are likely to be electrified ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) There
are 40,412 inhabited villages in Maharashtra (1991
census). Of these, 40,351 villages have been declared as
electrified. The remaining 61 un-electrified villages have
not been found feasible for electrification, as per Central
Electricity, Authority (CEA).

Jan Shatabdi Trains

1587.SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of RAILWAYS be pleased to state :
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(a) the number of Jan Shatabdi trains being run
in the country alongwith details of their routes, State-
wise;

(b) the number of new Jan Shatabdi Trains
proposed to be started by June 30, 2003 alongwith details
of their routes, State-wise; and

(c) the time by which these trains are likely to be
started ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (c)
Indian Railways do not introduce trains Statwe-wise but
on the basis of traffic pattern, operational convenience and
availability of resources. Of the 16 pairs of the Jan Shatabdi
Express announced in the Railway Budget 2002-2003, the
following 14 pairs of Jan Shatabdi Expresses have been
introduced till date.

1. 2065/2066 Howrah-Malda Town

2. 2077/2078 Chennai Central-Gudur-Vijayawada

3. 2053/2054 Varanasi-Lucknow

4. 2063/2064 Katihar-Patna

5. 2055/2056 Dehradun-New Delhi

6. 2051/2052 Madgaon-Lokmanya Tilak (T)

7. 2057/2058 Chandigarh-New Delhi

8. 2081/2082 Ahmedabad-Bhuj

9. 2067/2068 Guwabhati-Dimapur

10. 2071/2072 Tata-Ranchi

11. 2073/2074 Bhubaneshwar-Howrah

12. 2075/2076 Ernakulam-Trivandrum

13. 2059/2060 Kota-Nizamuddin

14. 2079/2080 Bangalore-Hubli

The remaining two pairs of the following Jan Shatabdi
Expresses will be introduced during 2002-2003 on the
availablility of Jan Shatabdi coaches.

1. 2069/2070 Raigarh-Raipur-Durg

2. 2061/2062 Habibganj-Jabalpur
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[English]
Contract Labourers

1588.DR. (SHRIMATI) BEATRIX D' SOUZA : Will the
Minister of DEFENCE be pleased to state :

(a) the number of contract labourers engaged at
present in Ordnance Factories;

(b) whether the Government propose to give top
priority for registered societies of contract labourers, while
awarding contracts to avoid exploitation by private
contractors;

() whether some Association/Society are existing
in Ordnance Factories and are they being encouraged;
and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) The number of contract labourers in
Ordnance Factories is at present 3250, approximately.

(b) There is no such proposal under consideration
presently.

(c) and (d) No such Society/Association for contract
labourers is existing in the ordnance factories. However,
work (service) contracts are being given to private
contractors including registered society(ies)/association(s)
on lowest quotation basis.

Projects by HAL

1589.SHRI KOLUR BASAVANAGOUD : Will the
Minister of DEFENCE be pleased to state:

(a) the details of the projects which are taken up
by the Hindustan Aeronautics Limited, Bangalore;

(b) whether the Karnataka Government has come
forward to help these projects; and

(c) if so, the type of help is sought for ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANADES) : (a) The projects taken up by Hindustan
Aeronautics Limited are: design, development and
manufacture of Intermediate Jet Trainer aircraft: licence
manufacture of Sukhoi-30 MK aircraft: design, development
and manufacture of Advanced Light Helicopter including
its civil variant: licence production of AL-31FP engine:
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participation in Light Combat Aircraft programme with
Aeronautical Development Agency: co-development of
Multi-role Transport Aircraft: and design and development
of Shakti engine for Advanced Light Helicopter.

(b) and (c) No help was requested from the
Government of Karnataka for these projects.

Concor Project at Dronagiri

1590.SHRI RAMSHETH THAKUR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Container Corporation of India
proposed to establish a project at Dronagiri Area of Navi
Mumbeai;

(b) if so, the details thereof;

(c) the area of land has been acquired for this
project by the CONCOR and the number of Farmers have
been affected as a result thereof;

(d) the scheme prepare or proposed for the
rehabilitation of project affected people;

(e) whether there is any proposal to give reservation
to the affected people for jobs in this projects;

() if so, the percentage thereof, and
(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Yes, Sir.

(b) to (g) Container Corporation of Inida Limited
(CONCOR), a Government of India Undertaking under
Ministry of Railways, has set up a rail linked Container
Terminal at Dronagiri Node for handling and warehousing
of exporVimport cargo, providing rail transfer facility,
storage of empty and loaded containers and storage of
bonded cargo.

An area of 10.50 hectares of land has been taken’

on lease from the City and Industrial Development
Corporation (CIDCO) an undertaking of Government of
Maharashtra. Land at Dronagiri Node has been acquired
by CIDCO and has been allotted to a number of parties
including CONCOR. As per the iease agreement between
CONCOR and CIDCO, there is no Hability of CONCOR for
rehabilitation of affected people.
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Mini Hyde! Projects in Himachal Pradesh

1591.SHRI A. BRAHMANAIAH : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state :

(a) whether the Government have cleared/approved
a number of mini-hydel projects in Himachal Pradesh;

(b) if so, the details thereof;

(c) if so, the generation capacity of each such
project;

(d) whether any funds have been given to the States
for these projects; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (e) Yes, Sir. Ministry of Non-
Conventional Energy Sources has so far supported 15
mini/small hydro projects with an aggregate generation
capacity of 26.85 MW in Himachal Pradesh. Of these, 12
projects of capacity 24.25 MW are in the State sector, for
which an amount of Rs. 22.72 crores has been released
to the State. Project-wise details are given in the Table in
enclosed Statement. The remaining three projects of 2.60
MW capacity have been undertaken by private developers.

Statement
Sr.  Name of the Capacity Funds released
No. Project (KW) to the State
(in Rs. lakhs)
1 2 3 4
1. Jubal 150 27.87
2. Manali 200 54.60
3. Holi 3000 337.50
4.  Sal Stage Il 2000 290.00
5. Bhabha Aug. 3000 297.50
6. Gumma 3000 486.00
7. Khauli ] 12000 150.00
8.  Kothi 200 118.89
9. Juthed 100 74.78
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1 2 3 4

10. Lingti 400 355.11
11.  Purthi 100 40.00
12. Sural 100 40.00

Assistance to States for NCES

1592.SHRI BHAN SINGH BHAURA : Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:

(a) whether the Government are assisting various
State Governments and providing expertise to develop
centres for non-conventional Energy Sources;

(b) if so, the details of such assistance provided
during the last three years, State-wise;

(c) the details of the centres have been developed
in ‘the country particularly in Punjab;

(d) the details of new projects are likely to be
undertaken by the Union Government in Punjab; and

to Questions 110

(e) the details of funds allocated and released for
this purpose ?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (c) The Ministry of Non Conventional
Energy Sources provides Central Financial Assistance to
five Regional Training Centres under the Integrated Rural
Energy Programme; 11 Bioges Development and Training
Centres and six Regional Test Centres for Solar Thermal
Technologies in various States. Details of these Centres,
including the Centres in the State of Punjab, and financial
assistance provided during the last three years, are given
in the enclosed statement.

(d) and (e) Targets for setting up of 3,000 biogas
plants, 500 solar home lighting systems and 150 solar
street lighting systems have been fixed for the State of
Punjab. Central Financial Assistance of Rs. 1.38 crores has
been allocated for these programmes during the current
year against which an amount of Rs. 0.23 crores has so
far been released.

Statement

Central Financial Assistance during last three years, for centers in various States

S. Name of the Centre Funds released

No. druing last 3 years
(Rs. in lakh)

1 2 3

1.  IREP Training Centre, Bakoli, Delhi -

2. IREP Training Centre, Chinhat, Lucknow, U.P. 48.89

3. IREP Training Centre, Jakkur, Bangalore, Karnataka -

4, IREP Training Centre, Village Amrol, Distt. Anand, Gujarat 27.37

5. IREP Training Centre, Shillong, Meghalaya -

6. Biogas Development and Training Centre, Bangalore, Karnataka 13.67

7. Biogas Development and Training Centre, Coimbatore, Tamilnadu 34.69

8. Biogas Development and Training Centre, Hissar, Haryana 10.25

9. Biogas Development and Training Centre, Hyderabad, Andhra Pradesh 14.95

10. Biogas Development and Training Centre, Jorhat, Assam 11.50

11. Biogas Development and Training Centre, Indore, Madhya Pradesh 5.80
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1 2 3

12. Biogas Development and Training Centre, Kharagpur, West Bengal 15.78
13. Biogas Development and Training Centre, Lucknow, U.P. 1.95
14. Biogas Development and Training Centre, Ludhiana, Punjab 15.00
15. Biogas Development and Training Centre, Palampur, Himachal Pradesh 18.60
16. Biogas Development and Training Centre, Udaipur, Rajasthan 22.50
17. Regional Test Centres for Solar Thermal Technologies, Chandigarh, Punjab 5.60
18. Regional Test Centres for Solar Thermal Technologies, Indore, Madhya Pradesh 12.10
19. Regional Test Centres for Solar Thermal Technolegies, Madurai, Tamilnadu 6.95
20. Regional Test Centres for Solar Thermal Technologies, Jadavpur, West Bengal 9.70
21. Regional Test Centres for Solar Thermal Technologies, Vallabhvidyanagar, Gujarat 12.63
22. Regional Test Centres for Solar Thermal Technologies, Pune, Maharashtra 10.00

Proposal to Form e-Courts

1593.SHRIMATI RENUKA CHOWHDHURY : Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government has mooted any
proposal to form e-Courts of the Supreme Court at different
parts of the country;

(b) if so, number of e-Courts are likely to be formed
and extend to which these e-Courts would help the
Supreme Courts to liquidate/dispose of the long pending
cases; and

(c) if not, the measures proposed to be taken to
dispose of the pending cases of Supreme Court ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) to (c) On the direction of the then
Chief Justice of India in the year 2000, the National
Informatics Centre (NIC) submitted a Project Report on the
upgradation of computerization of the Supreme Court in
September, 2000. NIC in its Report had suggested that the
existing Hardware and Software tools at the Supreme
Court were required to the changed and upgraded
considerably. Some new applications namely, Management
Information System (MIS), Public Interface System and
Electronic-Courts (E-Courts) were proposed to be
introduced.

The project is to be completed in two Phases. The First
Phase includes all applications which are essential for the

smooth functioning of the Registry. This phase has been
implemented by the NIC. The Second Phase will cover
newly identified applications viz. MIS, public Interface
System and E-Courts. This will be implemented jointly by
the NIC and M/S Microsoft. Ministry of Finance is providing
the required funds to the Supreme Court.

E-Courts will enable the advocates to explain their
point of view more clearly to judges with the help of Multi-
Media based presentations in the court rooms. Information
required by the courts from far off places will reach the
court immediately through e-mails etc. This will result in
less adjournments, better quality of presentations and will
definitely speed up the disposal of cases.

For speeding up the disposal of cases and decreasing
the pendencies the Supreme Court is also taking steps to
improve the Court management, case management and
docket management. The Supreme Court has brought
down the pendency of cases from 1,04,936 as on
31.12.1991 to 23,012 as on 1.5.2002, through better use
of information technology and better Court management.

Combined Cycle Power Project

1594.SHRI G. PUTTA SWAMY GOWDA : Will the
Minister of POWER be pleased to state:

(a) whether the 189 Mega Watt Combined Cycle
Power Project in Karnataka has been lying pending with
the Union Government for a long time;



113 Written Answers

(b) if so, the details thereof and reasons therefor;
and

(c) the steps taken by the Government to clear this
project 7

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) No,
Sir. The Detailed Project Report (DPR) for the 189 MW
Hassan Combined Cycle Power Project, submitted to the
Central Electricity Authority (CEA) by the project developers
in December, 1997, was considered by CEA for, in its
meeting held on 28.5.1999. The proposal could not be
accorded techno-economic clearance (TEC) as the same
was not cleared by the Central Water Commission (CWC)
for water availability from Inter-State consideration as the
source of water proposed for the project was from Cauvery
basin and the matter of wafer allocation was pending
before the Ceuvery Water Dispute Tribunal for adjudication.
Also, the hard cost and soft costs of the project were to
be reduced by the project developers. In order to resolve
the issue of water availability, CEA convened meetings on
23.1.2001 and 3.4.2001 with the project developers. In this
meeting, alternative sources of water supply was explored
and the project developers proposed to go in for ground
water, for which clearance from the State and Central
Ground Water Authorities was required. The same was
obtained by the developer in February, 2002. However, due
to high cost of generation, CEA advised the State
Government in August, 2002, to consider the possibility of
reducing the capital cost and cost of fuel by changing the
fuel from naphtha to other economical fuel and furnish their
views to enable CEA to issue TEC. The views of the State
Government have not been received by CEA. The DPR
was however, returned to the IPP on 21.8.2001.

The project could be considered for TEC by CEA only
after the necessary inputs/clearances are tied up.
Meanwhile, the Government of India, Ministry of Power has
also issued a notification No. S.0. 888(E) dated 19th
August, 2002 under Sub-section (1) of Section 29 of the
Electricity (Supply) Act, 1998 (54 of 1948), whereby,
schemes for generating stations prepared by a generating
company having an estimated capital cost of upto Rs. 2500
crores, and whose tariff for sale of electricity is determined
by the Central Electricity Regulatory Commission or any
State Electricity Regulatory Commission, are not required
to obain the TEC of CEA.
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[Translation]
Corruption in rallway recruitments

1595.SHRI BRAHMA NAND MANDAL :
SHRI RAVINDRA KUMAR PANDEY :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the attention of his Ministry has been
drawn towards the news-item captioned “Railway Bharti
Board Ke apradh police janch ke dayare mein” published
in ‘Hindustan’ Patna edition dated August 23, 2002,

(b) if so, the details thereof;

(c) the number of irregularities/corruption cases in
recuritment have come to the notice of the Government
during the last three years till date; and

(d) the action taken on each case ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Yes, Sir.

(b) A case has been registered under Police Station,
Khagoul, Patna alleging misrepresentation by a System
Manager of Computer Agency engaged by Railway
Recruitment Roard/Patna for collecting work and payment
on bahelf of the Computer Agency but not depositing the
same in the company's account and alleged involvement
of Chairman, Railway Recruitment Board, Patna in the
matter. The case is still being investigated by the State
Police.

(c) 11(Eleven) cases of irregularities detected.

(d) All examinations involving irregularitics have
been cancelled.

investment in Automobile Industry

1596.SHRI NAWAL KISHORE RAI :
DR. SUSHIL KUMAR INDORA :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whether the automabile industry is considered
to be one of the major industries of the country at present;

(b) it so, the total investment made by the end of
March, 2002 in this sector;
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(c) the average annual productiorn in regard to
passenger cars, commercial vehicles, autorickshaws and
two wheelers during the last three years;

(d) the percentage of vehicles of each category
exported out of the total average annual production; and

(e) the fbreign exchange earned therefrom during
the said period, year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
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(DR. VALLABHBHAI KATHIRIA) : (a) Indian automobile
industry is one of the major industries contributing nearly
5% of the industrial output of the county.

(b) Total investment in the automotive industry at
present is estimated to be Rs. 50,000 crores.

(c) and (d) The average annual production in regard
to passenger cars, commercial vehicles, two wheelers and
three wheelers alongwith percentage of these vehicles
exported out of the total average annual production is as

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES under :

Category of Vehicles Production Average - % of Exports
Production over average

1999-2000 2000-01 2001-02 production

Commercial Vehicles 173524 156706 146197 158809 7.37

Passenger Cars 577347 513415 564126 551629 5.82

Two Wheelers 3778011 3758518 4323644 3953391 2.51

Three Wheelers 190259 203234 212753 202082 8.15

(e) As per the information received from Director
General of Foreign Trade (DGFT), the foreign exchange
eamed from export of passenger cars, commercial vehicles
and two/three wheelers during the last three years is as
under -

(Value in Rupees Lakh)

Description 1999-2000 2000-2001 2001-2002
Motor Cars 40617.86 46613.86 41828.27
Motor Vehicles for 14331.45 30436.56 24080.48
transport of goods
Motor Cycel (incl. 21390.76 33607.95 39567.97
Autorickshaws)

[English]

Performance of PSUs in Gujarat and
Madhya Pradesh

1597.SHRI P.S. GADHAVI :
SHRI RAMANAND SINGH :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) the performance of the Heavy Industries and
PSUs in Gujarat and Madhya Pradesh, PSU-wise;

(b) the names of those running in profit/losses/
referred to B..F.R., PSU-wise;

(c) the names of the undertakings proposed to be
disinvested along with the reasons therefor; and

(d) the steps taken by the Government to improve
the performance of PSUs in Gujarat and Madhya
Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (d) As per Public
Enterprises Survey 2000-01, as on 31.3.2001, there are
two Central Public Sector Undertakings (UPSs) registered
in the State of Gujarat and five CPSUs registered in
Madhya Pradesh. A statement giving rames of these
CPSUs along with their performance in terms of profit/loss
and their status with respect to B.I.F.R. and disinvestment
is given in the enclosed Statement. All “non-strategic”
CPSUs (excluding 10C, ONGC and GAIL) have been
referred by the Government to Disinvestment Commission
for it to prioritize, examine and make recommendations to
the Government. Enterprise specific steps are being taken
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by the Administrative Ministries/Departments/Managements
of CPSUs from time to time to improve their performance
which is a continuous process. Some of the steps taken
include managerial and financial restructuring, upgradation
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of technology, modernization of plant and machinery, cost
control measures, rationalization of manpower, improved
marketing strategies, formation of Joint Ventures etc. as the
case may be.

Statement

Sr. Name of CPSU Profit/(-) Loss
No. (Rs. in Crore)
for 2000-2001

BIFR Status as
on 30.6.2002

Disinvestment Status

Disinvested on 4.6.2002 and is no longer
CPSU.

Revival Scheme -

Sanctioned

Gujarat

1. Indian Petrochemicals Corpn. 248.90
Ltd. (IPCL)

2. NTC (Guijarat) Ltd. (-) 141.45

Madhya Pradesh

1. Madhya Pradesh Ashok Hotal (-) 0.57
Cormpn. Ltd.

2. Narmada Hydro Electric Under
Development Corpn. Construction.

3. NEPA Ltd. 4.86

4. Northern Coal Fields Ltd. 703.48

5. NTC (Madhya Pradesh) Ltd. (-) 100.78

Under Enquiry

Madhya Pradesh Ashok Hotel is a subsidiary
of ITDC. Disinvestment Commission (D.C.)
had given its recommendation for hiving-off
Hotels as separate corporate identities and
sale.

A BIFR referred CPSU refered to D.C. by
D/o Heavy Industry as per restructuring plan
of the company.

Revival Scheme -

Sanctioned

~indicates ‘NIL for the present'/Not Apglicable.
Single Window Scheme for Foreign

Cine Producers

1598.SHRI K.E. KRISHNAMURTHY : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government have any proposal to
bring out a unique Single Window Scheme for Foreign

Chine Producers; and
(b) if so, the details thereof ?

THE MINISTER OF INFORMATION AND BROAD-

CASTIG (SHRIMATI SUSHMA SWARAJ) : (a) and (b)
Ministry - of Information and Broadcasting accords script

clearance and obtains security clearane from the Ministry
of Home Affairs for foreigners coming to shoot in India. The
permission to shoot in India is subject to further permission
being granted by relevant authorities like Ministry of
Defence, Ministry of Railways, Archaeological Survey of
India, local authorities, etc. which may be required
depending upon the location selected for shooting. There
is, at present, no proposal to issue a single approval to
cover all approvals that may be required.

Revival of C.C.l. Adilabad

1599.SHRI K. YERRANNAIDU : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:



119 Written Answers

(a) whether the Government of Andhra Pradesh
have requested for the revival of the Cement Corporation
of India, Adilabad; and

(b) if so, the details thereof and the action taken by
the Government thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) Yes, Sir.

(b) The proposal for recommissioning of Adilabad
unit of CCl, which has been non operational since January,
1998, was considered and found to be an unviable
proposition.

Further, CCl has been declared sick by the Board for
Industrial and Financial Reconstruction (BIFR). The BIFR
which is a Quasi Judicial body has directed the Operating
Agency to process the sale of CCl as a whole or its plants
individually or collectively.

Corrupt Public Servants (Forfeiture
of Property) Bl

1600.SHRI SHRINIWAS PATIL :
SHRI KODIKUNNIL SURESH :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether the Corrupt Public Servants (Forfeiture
of Property) Bill drafted by the Law Commission is
gathering dust;

(b) whether the Commission had requested the
Government to take immediate steps for getting the Bill
‘passed: and

(¢) the time by which the Government propose to
bring the Bill before the Parliament ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY)) : (a) to (c) The Law Commission vide
its 166th Report recommended enactment of ‘The Corrupt
Public Servants (Forfeiture of Property) Bil' which was
examined in consultation with legal experts who have
expressed their opinion that instead of enacting separate
legislation, it would be appropriate if the Prevention of
Corruption Act, 1988 is amended in such a way so as to
make it more deterrent. It was felf that it would be a better
way to achieve the objective of rooting out corruption.
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Allocation to Eastern Railways for
Safety Work

1601.SHRIMAT! MINATI SEN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Eastern Railway had received over
Rs. 500 crore for the maintenance of coaches, tracks,
bridges and training programmes from the Railway Safety
Fund;

(b) whether some bridges in both Eastern and
South Eastern Railways were not regularly maintained and
both the Railways were yet to install advanced signalling
system in long-distance trains despite the spurt in
accidents; and

(c) if so, the steps taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Eastern
Railway has been allotted Rs. 145.86 crore in the year
2001-02 and Rs. 313.84 crore during the current financial
year, out of the Special Railway Safety Fund (SRSF). Thus,
the total allocation made to Eastern Railway so far, from
SRSF, has been Rs. 459.70 crore.

(b) and (c) No, Sir. There are no bridges on Eastern
and South Eastern Railways which were not regularly
maintained. As of now, there is no sanctioned work for
installing advance signalling system in long-distance trains
on these Railways.

LNG Terminal at Dahej, Gujarat

1602.SHRI G.J. JAVIYA :
SHRI BHAL CHANDRA YADAV :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Indo-Qatar Governments have
entered into any MoU recently to set up an LNG terminal
project at Dahej in the State of Guijarat.

(b) if so, the estimated expenditure to be incurred
on it; and

(¢) the details of the States to be benefitted
therefrom ?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) No, Sir.
However, Petronet LNG Limited (PLL) and Ras Gas of
Qatar have entered into a Sale Purchase Agreement (SPA)
for import of 5 MMTPA of LNG for Dahej LNG terminal.

(b) The estimated expenditure on the project is to
be likely around Rs. 3656 crore.

(c) Some of the Western and Northern States which
are expected to benefit through supply of the regassified
LNG include Gujarat, Maharashtra, Madhya Pradesh,
Rajasthan, Uttar Pradesh, Haryana, Delhi etc.

[Translation)]
Change in People’s Representation Act

1603.SHRI MAHESHWAR SINGH
SHRI SHANKAR PRASAD JAISWAL :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether the Government propose to formulate
any policy to bring comprehensive changes in People’s
Representation Act in view of prevalent corruption in
politics and increasing tendency of criminalisation of
politics;

(b) whether the Government propose to prepare any
Code of Conduct in regard to elected public representatives;

(c) if so, the details thereof, and
(d) if not, the reasons therefor ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) The Government has introduced
several Bills seeking to check corruption and criminalisation
in  politics. The Representation of the
People (Amendment) Bill, 2001 which was introduced in
Rajya Sabha on 05.12.2001, seeks to provide for open
ballot system in respect of elections of Rajya Sabha (for
checking reported prevalence of money power in Rajya
Sabha elections). The Election and Other Related Laws
(Amendment) Bill, 2002 introduced in Lok Sabha on
19.03.2002 provides for inter alia funding of elections to
the political parties (for checking corruption and money
power in elections). The Representation of the People
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(Amendment) Bill, 2002 which seeks to implement the
consensus arrived at in the all parties meeting held on
08.07.2002 and 02.08.2002 on certain aspects of
criminalisation of politics, was introduced in he Lok Sabha
on 25.11.2002 (again for checking criminalisation of
politics). The Representation of the People (Second
Amendment) Bill, 2002, is also proposed to be introduced
in the current session, which seeks to rationalize sub-
section (1), (2) and (3) of section 8 of the Representation
of the People Act, 1951 (for providing enhanced period of
disqualification in cases of imprisonment).

(b) to (d) The Representation of the People
(Amendment) Bill, 2002 mentioned have also provides for
declaration of assets and liabilities by the legislators
(elected candidates) before the presiding officers of their
concerned Houses. However, Ministry of Home Affairs has
informed that there is no other proposal under consideration
of that Ministry of formulate a Code of Conduct for the
legislators.

investment by Nagarjun Group in Refineries

1604.SHRI TUFANI SAROJ : Will the Minister of
PERTOLEUM AND NATURAL GAS be pleased to state :

(a) whether the Nagarjun Group in the Private
Sector had submitted any proposal to the Indian Oil
Corporation Limited for investment in its refineries;

(b) if so, the details of the proposal,

(c) whether the Indian Oil Corporation Limited has
rejected the proposal of the Nagarjun Group;

(d) if so, the reasons therefor,

(e) whether the indian Qil Corporation Limited has
started work on any project of increasing its oil refining
capacity; and

(h if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) Yes, Sir.

(b) The Nagarjuna Group has sought participation
of Indian Oil Corporation Limited (IOCL) in Nagarjuna Oil
Corporation Limited (NOCL). The salient features of the
proposal are as follows :~



123 Written Answers

(i) Investment of Rs. 200 crore by IOCL as equity
in the Cuddalore refinery project.

(i) Contract for off-take and marketing by IOCL for
NOCL production.

(iif)  Sharing of tax concessions granted by the State
Government of NOCL with 10C.

(c) No, Sir.
(d) Does not arise.

(e) and (f)y IOCL is increasing the capacity of its
Panipat refinery from 6.0 to 12.0 million metric tonnes per
annum and the project is scheduled for mechanical
completion in the first quarter of 2005.

In addition, a grass root refinery of 9 million metric
tonnes per annum capacity at Paradip, Orissa is being
persued by IOCL.

[English]

R and M of Sabarigiri Power
Project in Kerala

1605.SHRI P.C. THOMAS : Will the Minister of POWER
be pleased to state:

(a) whether Kerala State Electricity Board has given
a porposal for renovation and modemisation of Sabarigiri
Project (300 MW) in Kerala on an estimated cost of
Rs. 95.15 crores under APDRP;

(b) if so, the response of the Government thereto;

(c) whether the renovation and modernisation of the
above project will increase the capacity; and

(d) if so, the details of implementation of APDRP in
all the districts of Kerala ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (d) Central
Electricity Authority (CEA) had received a proposal of
Kerala State Electricity Board through Power Finance
Corporation (PFC) in April, 2002 for perusal and appraisal
for renovation and modemization; uprating and life
extension of Sabarigiri Power Project at a cost of Rs. 95.15
crores. The above proposal, involving an investment less
than Rs. 500 crores, was returned to PFC as Techno-
Economic Clearance (TEC) of CEA was not required. No
funds have been sanctioned to the State of Kerala under
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APDRP for renovation and modemization. PFC has,
however, sanctioned a loan of Rs. 69.02 crores on
27.8.2002 for the project against the revised estimated cost
of Rs. 98.88 crores. After renovation and modemization of
the project, there will be a power benefit of 300 MW due
to life extension of the plant and 35 MW increase in
capacity due to uprating.

The details of the schemes for upgradation of sub-
transmission and distribution system sanctioned in respect
of Kerala State for the year 2002-03 are given in the
enclosed Statement. An amount of Rs. 17.07 crores has
been released to Kerala under APDRP in the financial year
2002-03 for improvement of Sub-Transmission and
Distribution Systems.

Statement

The details of the schemes for upgradation of sub-
transmission and distribution systems sanctioned in
respect of Kerala for the year 2002-03

SI.No. Circle Amount (Rs. in Crores)
1. Kasargod 50.85
2. Manjeri 77.51
3. Pathamathitta 53.24
4. Thiruvananthapuram 31.59
5. Kollam 16.54
6. Cochin 63.00
7. Kozhikode 15.42
8. Kannur 19.39
9. Thalassary 12.36
10. Alappuzha 10.46
Total 350.35

FDI in Non-News Print Media

1606.SHRIMATI PRABHA RAU :
SHRI VILAS MUTTEMWAR :
SHRI K.E. KRISHNAMURTHY :
DR. SUSHIL KUMAR INDORA :
SHRI NAWAL KISHORE RAI :

Will the Minister of INFORMATION AND BORAD-
CASTING be pleased to state:
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(a) whether the Government have decided to allow
foreign direct investment in the non-news print category;

(b) if so, the guidelines formulated in this regard;

(c) whether any requests have been received and
processed by the Government;

(d) if so, the details thereof;

(e) whether the Government are considering to re-
look into allowing the Foreign Direct Investment in Print
media;

() if so, the details thereof, and

(g) the reasons for going back from the decision of
allowing FDI in Print Media after all the hue and cry ?

THE MINISTER OF INFORMATION AND BORAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) and (b) Yes,
Sir. The guidelines are given in the enclosed Statement.

(c) No, Sir.
(d) Does not arise.
(e) No, Sir.
(f) and (g) Do not arise.
Statement
Guidelines for

(i) PUBLICATION OF INDIAN EDITIONS OF FOREIGN
TECHNICAL/SCIENTIFIC/SPECIALITY MAGAZINES/
JOURNALS/PERIODICALS; AND

(i) FOREIGN INVESTMENT IN INDIAN ENTITIES
PUBLISHING SCIENTIFIC/TECHNICAL/SPECIALITY
MAGAZINES/JOURNALS/PERIODICALS

PREAMBLE
The Union Government has decided to allow :

(i)  publication of Indian editions of foreign scientific,
technical and speciality magazines/periodicals/
journals; and

(ii) foreign investment upto 74% in Indian entities
publishing scientifictechnical and speciality
magazines/periodicals/journals.
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1. Application

()  An application shall be made to the Ministry of
Information and Broadcasting in the prescribed
format to determine the nature of contents of the
publication

(i) Application fee of Rs. 5000/- (Rupees Five
thousand only) shall have to be deposited
through a Demand Dratft in favour of the Pay and
Accounts Officer, Ministry of Information and
Broadcasting, payable at New Delhi.

2. Processing

(i) The application shall be processed by the
Ministry of | and B, after due inter-Ministerial
consultations, to decide whether the proposed
publication is covered under the category of
scientific, technical or speciality magazine/
periodical/journal. Representatives of the
concemed Ministries/specialistt bodies and
language experts, as found necessary will be
aocciated in this task. In appropriate cases, the
Ministry of | and B will issue:

(a) An approval, subject to compliance with
the provisions of the Press and Registration
of Books Act and Rules made thereunder
for publication of the foreign journal; or

(b) A No Objection Certificate (NOC) for
foreign investment, a copy of which would
be sent to RNI/SIA/RBI and the applicant.

(i) Determination of category assisgned to the
publication(s) is liable for review by the Ministry
of | and B if the contents of the publication(s)
undergo change at a later date.

In cases where both FDI and Fil investment
is envisaged, the applicant may approach
the FIPB/RBI for clearance after obtaining
the No Objection Certificate from the
Ministry of | and B.

(iii)  (a)

(b) In cases involving only portfolio investment,
the applicant.may approach the Reserve
Bank of India, for further clearance, if any,
after obtaining the No Objection Certificate
from the Ministry of | and B.
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() The Ministry of | and B will keep the
Secretariat for Industrial Assistance and
the Reserve Bank of India informed of
the FDI projected by the Company and
the balance permissible foreign investment
on the portfolio investment route, while
communicating the No Objection.

3. Title of the Publication

Title verification shall continue to be done by the Press
Registrar as per exisitng procedure.

4. Foreign Investment

(i) Total foreign investment upto 74% may be
allowed. Guidelines of the Ministry of Finance
on FDI and porfolio investment would apply
subject to the overall ceiling of 74% mentioned
above.

(i)  All cases involving Foreign Investment shall be
handled by the prescribed agencies, viz. FDI on
the Government approval route through the
mechanism of the FIPB and portfolio investment
by the RBI.

Pending Cases in High Courts and
Supreme Court

1607.SHRI SHANKAR PRASAD JAISWAL :
SHRI RAMJI LAL SUMAN :
DR. SUSHIL KUMAR INDORA :

Will the Minister of LAW AND JUSTICE be pleased
{o state :

(a) whether a high percentage of cases pending in
Supreme Court and High courts are those, wherein Union
or State Governments or public undertakings and bodies
are one of the parties:

(b) if so, the details thereof, Court-wise;

() whether in most of these cases the officers are
not accountable for their acts and decisions; and

(d) if so, the efforts being made to reduce the
number of such cases and to ensure speedy justice
including out ot Court Settiement, negotiations or
conciliation ?
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THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) to (d) The infromation is being
collected and will be laid on the Table of the House.

international Energy Forum in Japan

1608.DR. B.B. RAMAIAH Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether 8th International Energy Forum was
held at Osaka in Japan in September, 2002;

(b) if so, the number of countries participated; and
(c) the decisions taken at the meeting ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) Yes, Sir.

(b) The conference was attended by the Oil and Gas
Minister of 65 countries and sector related 11 international
associations including Organization of Petroleum Exporting
Countries (OPEC), and International Energy Agency (IEA).

(c) The general consensus at the conference was
that stable oil prices at sustainable levels are in the interest
of both the oil producing and consuming countries. The oil
exporting countries, both OPEC and non-OPEC, assured
the conference that the oil producers will utilize their extra
production capacity to ensure that there is no shortfall in
term of physical supply of oil in situations of disrupions.

[Translation]

Reservation of Seats for SCs/
STs in Rajya Sabha .

1609.SHRI RAMDAS ATHAWALE : Will the Minister of
LAW AND JUSTICE be pleased to refer to the reply given
to Starred Question No. 73 dated July 18, 2002 regarding
reservation of seats for SCs/STs in Rajya Sabha and the
Legislative Councils of the States and state :

(a) whethe the required information has since been
collected; -

(b) if so, the details thereof, and

(c) if not, the time by which the required information
would be collected ?
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THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) to (c) No, Sir. the requisite
information, which is still being collected, will be laid
on the Table of the House as and when it becomes
available.

Pllot Scheme for Unreserved Ticket
System

1610.SHRI PADAM SEN CHOUDHRY :
SHRI RAMPAL SINGH :
DR. MANDA JAGANNATH :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government have launched a
Pilot Scheme namely “Unreserved Ticket System” in the
country,

(b) if so, the salient features thereof;

(¢) the names of Railway stations where this
scheme has been introduced;

(d) the number of persons likely to be benefited
through this scheme;

(e) whether Government propose to extend this
scheme to all the railway stations in the country particularly
in the Andhra Pradesh; and

(4] if so, the details thereof, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) and (b)
Yes, Sir. A pilot project of “Unreserved Ticketing System”
(UTS) for issuing of unreserved tickets has been
implemented in Delhi area of Northern Railway. The salient
features of this project are as under:

(i)  In the system, tickets can be issued from Delhi
area stations to any station defined in the
system. Return tickets from any station defined
in the system can also be issued for any station

in Delhi area.

(i) Tickets can be issued for a period up to 30 days
in advance.

(i) The system also has the capability to issue
Monthly Season Tickets (MSTs)/Quarterly Season
Tickets (QSTs) as well as platform tickets.
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(¢) This scheme has been commissioned at 23
stations in Delhi area. The list of the stations is given in
the enclosed Statement.

(d) Presently on an average 80,000 tickets are
being issued from UTS every day and approximately 2
lakhs passengers are being booked. However, with the
facilities of advance booking up to 30 days and tickets
being available from any station of UTS cluster, more and
more people are expected to be benefited from UTS.

(e) and (f) Based on the evaluation of this pilot project,
demand pattern and resources availability, it will be
extended to other zonal Railways in a phased manner.

Statement

The list of the stations in Delhi area on which UTS
scheme has been commissioned are as under :—

1. New Delhi 13. Sewa Nagar

2. Delhi Main 14. Delhi Sadar Bazar
Sarojini Nagar 15. Vivek Vihar

4. Hazrat Nizammuddin 16. Sahibabad

5. Azadpur 17. New Ghaziabad

6. Vivekanandpuri 18. Okhla

7. Shakurbasti 19. Daya Basti

8. Delhi Shahdra 20. Mangolpuri

9. Ghaziabad 21. Subzi Mandi

10. Shivaji Bridge 22. New Azadpur

11. Delhi Kishanganj 23. Badli

12. Tilak Bridge

[English]
Alternatives to Fish Plates

1611.SHRI CHADA SURESH REDDY :
SHRI IQBAL AHMED SARADGI :

Will the Minister of RAILWAYS be pleased to state:

(@) whether two rail accidents one in May and
another in September, 2002 have caused due to missing

of fish plates;
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(b) whether Konkan Railway has done away with
fish-plates and has used long-welded rails that stretch up
to about 30 kms. at one go;

(c) if so, whether the Ministry’s Civil Engineering
Directorate has also been looking for alternatives to fish-
plates;

(d) whether the proposed alternative Is the
replacement of all fish-plates with long-welded rails,
especially on the routes of important trains and at locations
like bridges;

(e) whether any concrete programme in this regard
has been worked out,

(f) if so, the details thereof, and

(g) the time by which it is likely to be implemented
and completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) On 12th
May, 2002, 2402 New Delhi-Patna Shramjeevi Express
and on 9th September, 2002, 2301 Howrah-New Delhi
Rajdhani Express met with accidents due to removal of
fish plates by unknow persons.

(b) The length of long welded rails on Kponkan
Railway varies from 0.650 metres to a maximum of 20
kilometres only.

(c) to (g) Replacement of fish plated joints with welded
joints, was started by Indian Railways since more than, last
two decades. As on 1st April, 2002 approximately 69% of
the track on broad gauge is having long welded rails.
However, it is mentioned that all fish plated joints cannot
be welded due to technical considerations. Replacement
of fish plated joints with welded joints, wherever feasible,
is a continuous on-going process.

[Translation)
Family Courts

1612. KUNWAR AKHILESH SINGH : Will the Minister
of LAW AND JUSTICE be pleased to state :

(a) the nature of disputes which would come for
justice under the purview of family courts; and

(b) the measures contemplated by the Government
to make such courts free from prolonged litigation which
is prevalent in other courts ?
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THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) The Family Courts deal with the
following matters :

(a) Declaration of marriage as null and void
(b) Restituion of conjugal rights,

(c) Judicial separation,

(d) Dissolution of marriage,

(e) Declaration as to matrimonial status of any
person,

() Declaration as to the ownership of property of
the party concerned,

(g) Interim order or injunction arising out of marital
relationship.

(h) Declaration of legitimacy of any person or
guardianship of a person or the custody or
access to any minor, and

(i) Suits or proceedings for maintenance.

(b) The following measures have been taken by the
Government to make Family Courts free from prolonged
litigation prevalent in other courts.

(i) Efforts are made in the Family Courts for
settlement of disputes through reconciliation
and achievement of socially desirable results
rather than adherence to rigid rules of procedure
and evidence adopted in ordinary civil
proceedings.

(i) In these courts, as per Section 13 of the Family
Courts Act, 1984, no party is entitled to be
represented by a lawyer or a legal practitioner
as a matter of right.

(i) The judges in Family Courts are assisted by
counselors for settling the disputes through
conciliation. The Counsellors, appointed by State
Govermments in consultation with High Courts to
advise the parties regarding settlement of
disputes, help the parties in fulfilling legal
formalities and arriving at conciliated settiements.

(iv) The Department of Justice monitors the disposal
of cases by the Family Courts. The States/UTs
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are periodically reminded to set up more Family
Courts. From the present year (2002-03), the
Central Government has started giving grants to
States for meeting 50% of the cost of constructing
the Family Court, constructing the residence of
the Judge and for meeting 50% of the annual
running expenses on such courts — including the
salary of the Judge/supporting staff, in order to
encourage the States to set up more Family
Courts.

[English]
Technology Transfer

1613.SHRI P.R. KYNDIAH : Will the Minister of

DEFENCE be pleased to state:

(a) whether France has renewed its offer of
technology transfer for the manufacture of advanced
Mirage-2000-V and aircraft carrier in India;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) Preliminary discussions on the
offer of Transfer of Technology for manufacture of Mirage-
2000-5 aircraft from France have commenced between
Indian Air Force and Hindustan Aeronautics Limited with

French companies.

No offer trom France has been received for the
Transfer of Technology for manufacture of aircraft carrier
in India.

Freight Market Share of Railways

1614.SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :
SHRI ASHOK N. MOHOL :
SHRI G.S. BASAVARAJ :

Will the Minister of RAILWAYS be pleased to state :

(a) the revenue earned by the railways through
freight and passenger traffic during each of the last three
years;

(b) whether the Government hve examined the
report based on survey by TELCO projecting lower freight
cost by road to the extent of 50% by 2007,
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(c) if so, whether this will adversely affect the
Railways freight eaming capacity with eamings plunging
below break-even level;

(d) whether according to the report the road freight
transportation costs presently at Rs. 1.35 per kg/km ‘to
Rs. 0.80 per kg/km in 2007 compared to railway freight
which would remain stagnant at present rate of Rs. 1.15
per kg/km in 2007; and

(e) if so, the steps taken or proposed to be taken
by the Government to enhance the freight market share
of railways ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) The
revenue earned by the Railways through Freight and
Passenger traffic during last three years is as under :—

(Rs. in crores)

Year Freight Passenger
1999-2000 22060.99 9581.07
2000-2001 23305.10 10515.07
2001-2002 24845.40 11196.45

(b) to (e) Ministry of Railways have not examined the
report on the survey conducted by TELCO. The Railways
have their own system to conduct such type of surveys.
The Ministry of Railways are aware of the trends in road
freight charges and the stiff competition posed by the
development of National Highways specially during the
last five years. With the development of National Highways,
this competition will further increase. Keeping this in view,
the Railways have taken the following steps to face the
competition :

(i)  Rationalisation of Freight Structure by reducing
number of classes and the ratio between the
highest and lowest freight rates from 8.0 to 3.3.

(ii) Concessional freight rate under Station-to-
Station rate scheme enhanced to face
competition.

(iii) Mini rake of 20 bogie wagons allowed at train
load rates for distance upto 300 kms.

(lv) Computerisation of freight movement to ensure
online information on movement of freight trains.
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(v) High speed goods trains at 100 kmph to reduce
transit time.

(vi) Development of integrated transport facilities
through terminal warehousing scheme.

(vii) Reduced freight for ‘trainload movement of
prescribed number of wagons.

(viii) Block rakes for larger number of two point
destinations.

(ix) Introduction of time-tabled Parcel Express trains
between Metropolitan cities to retrieve piecemeal
traffic.

Quality of Rails

1615.SHRI AMAR ROY PRADHAN :
SHRI PRABODH PANDA -

Will the Minister of RAILWAYS be pleased to state :

(a) whether many trains disaster had occurred due
to poor quality of rails supplied by Bhilai Steel Plant (BSP)
which fell far short of safety standards;

(b) if so. the number of accidents occurred due to
this quality of rails and the loss suffered thereby;

(c) the action taken by the Government against the
supplying agencies;

(d) whether the hydrogen content was recently
brought down from 3 ppm to 2 and the BSP was taking
efforts to supply rails of this standard, as reported in ‘The
Hindu, dated August 8, 2002; and

(e) if so, the other remedial steps taken by the
Government in this regards ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) to (e)
Some train accidents have occurred due to rail failure on
Indian Railways in the past. In one of the accidents, which
occurred near Khanna in 1998, the Commissioner of
Railway Safety had put the blame for the rail failure on
Bhilai Steel Plant (BSP). The loss suffered by the Railways
in this accident was estimated to be Rs. 2.89 crores. A
judicial inquiry for this accident is also in progress.

BSP had been supplying the rails to Indian Railways
with some temporary relaxations, without comdromising
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safety, to avoid imports. However, these relaxations have
also been withdrawn since 1.1.98. The inspection of rails
which was earlier done by Directorate General Supplies
and Disposal, have now been transferred o M/s RITES Ltd.

since 1.4.2001

It is true that the hydrogen content in rail has been
further brought down from 3ppm to 2ppm since June 2002.
BSP has taken various steps to supply rails as per this
standard. BSP has also installed On Line USFD machine
and Eddy Current Flaw Detection machine for testing of
all the rails.

IOCL Agreement with Malaysia for
Exploration of Oil

1616.SHRI SHRIPRAKASH JAISWAL Will the
Minister of PETROLEUM AND NATURAL GAS be pleased

to state :

(a) whether Indian Oil Corporation Limited propose
to have an agreement with Malaysia for exploration of Oil
in Kakinada, Andhra Pradesh;

(b) if so, the details thereof ?

(c) the terms and conditions of the proposed
agreement; and

(d) the quantum of natural gas likely to be available
in the country by the said exploration ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) Indian Oil
Corporation Limited at present does not have any
agreement with Malaysia for exploration of oil in Kakinada,
Andhra Pradesh.

(b) to (d) Do not arise in view of reply to (a) above.
Expenditure on PCRA

1617.PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the annual expenditure on the PCRA (Petroleum
Conservation Research Association);

(b) whether the PCRA has not been effective in
curbing the wasteful use of petrol by vehicles;
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(c)  whether the Government propose to wound up
the PCRA in the interest of saving funds;

(d) -if not, the new strategies other than advertise-
ments would be adopted to save petrol in the country;

(e) whether PCRA would be merged with other
institutions; and ‘

(f) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) The annual
expenditure of PCRA during 2001-02 was Rs. 2027.42
lacs.

(b) PCRA, since its inception, has been effective in
propogating measures to curb the wasteful use of petrol
and petroleum products.

(c) As on date there is no such proposal.

(d) Apart from advertisements, PCRA carries out a
large number of field activities including Energy Audits,
Driver Training Programmes, Emission Awareness
Programmes, Lift Irrigation Pumps Demonstration Centers,
Replacement/Rectifications, Seminars and Consumer
Meets, Workshops and Clinics, Institutional Training
Programmes, Youth Programmes, Promotional Schemes
and Soft Loan Schemes, various R and D Activities and
R and D Projects, publising Technical Literature,
Conservation Newsletter and Quarterly Journal ‘Active
Conservation Techniques (ACT)"; Radio Programme on the
history and development of petroleum sector etc.

(e) and (f) No such proposal is under consideration
of the Government.

Setting up of Metro Channel at Madurai

1618.DR. A.D.K. JAYASEELAN : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government propose to set up/start
metro channel at Madurai in Tamilnadu;

(b) if so, the details thereof. and

{(c) if not, the reasons therefor ?

AGRAHAYANA 7, 1924 (Saka)

to Questions 138

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) Yes, Sir.

(b) A Low Power Transmitter for DD2 (Metro
Channel) service is being set up at Madurai. '

(c) Does not arise.
Operation Leech

1619.SHR! RAMJIVAN SINGH :
SHRI DINESH CHANDRA YADAV :
SHRI V. VETRISELVAN :
SHRI G. PUTTA SWAMY GOWDA :

Will the Minister of DEFENCE be pleased to state :

(a) whether a joint services operation “Leech” has
been conducted by the Government to inercept gun
running in the Andamans meant for the North-East
terrorists;

(b) if so, the details thereof;

(c) the achievements made since the launching of
the operation “Leech”;

(d) whether the CBI has raised doubts about the
bonafides of the entire operation;

(e) if so, the reasons therefor; and

(f) the reaction of the Government with regard
thereto ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (f) A combined service operaiion
(Operation Leech) was undertaken in February 1998 to
intercept arms deliveries meant for Indian insurgent groups
in the North East. In this operation, 73 foreign nationals
were apprehended and 138 weapons along with a large
quantity of ammunitions were recovered.

On the basis of certain information and in view of the
possible international remifications of this operation, it was
considered desirable that investigations into this episode
be carried out by a Central Investigating Agency.

‘Accordingly CBI was directed to take over the investigation.

The investigation is still on.

However, as no evidence could come forth during the
investigation against 37 fishermen, a report under Section
169 CrPC was filed by the CBI and the fishermen were
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discharged by the CJM on 07.05.1999. The remaining 36,
militants who were lodged in jail in Port Blair were released
from judicial custody on 14.10.1999. They are at present
lodged in a building in Port Blair as they do not have any
travel documents.

The investigation by the CBI is continuing.
Free to Air Package

1620.SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of INFORMATION AND .BROADDCASTING be
pleased to state:

(a) whether the Government have fixed the free to
air package rates under the proposed CAS Bill without
hearing the views of small or medium cable operators; and

(b) if so, details thereof alongwith reasons therefor ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) No, Sir.

(b) Does not arise.
Defence Academy

1621.SHRI J.S. BRAR : Will the Minister of DEFENCE
be pleased to state:

(a) whether there is a proposal to establish Defence
Academy at Anandpur Sahib;

(b) if so, the details thereof, and

(c) the reasons for delay and present status of the
project ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) In 1999, Government had
agreed to establish a Junior Leaders Academy (JLA) at
Anandpur Sahib, Punjab to impart developmental training
for Junior Commissioned Officers and Non-Commissioned
Officers of the army.

(c) The delay in setting up of the Academy is due
to the non-completion of the process of negotiations with
the State Government of Punjab for the transfer of land.
In the meantime, Government have approved raising of a
JLA at Ramgarh, as an 'interim measure’, which will be
shifted to Anandpur Sahib as soon as land and facilities

for the Academy are made available by the State
Government of Punjab.
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Constitution -of Committee on
Encroachment of Land

1622.SHRI ASHOK N. MOHOL :
SHRI V. VETRISELVAN :
SHRI BHUPENDRASINH SOLANKI

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government are considering to
constitute a Study Committee to examine the issue of
encroached land;

(b) if so, the details thereof; and

(c) the area of land under the possession of
Defence forces in various States, State-wise ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) No, Sir. Government is aware
of encroachments on Defence land and action for removal
of encroachments is taken under the provisions of
Cantonment Act, 1924 and Public Premises (Eviction of
Unauthorised Occupants), Act, 1971.

(c) The details of defence land holdings, State-wise,
are given in the statement attached.

Statement

Sl.  Name of the State/ Total Land Holdings

No.  Union Territory (in acres)
1 2 3

1. Andhra Pradesh 35042.228
2. Arunachal Pradesh 4156.000
3. Assam 24548.200
4.  Bihar/Jharkhand 15893.304
5. Delhi 11422.706
6. Goa 3094.948
7. Guijarat 23247.820
8. Haryana 33697.933
9.  Himachal Pradest_\ 5972.659
10. Jammu and Kashmir 16216.468
11.  Karnataka 29183.112
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1 2 3

12. Kerala 5228.277
13. Madhya Pradesh/Chhattisgarh 219927.207
14. Maharashtra 137316.920
15.  Manipur 1284.489
16. Meghalaya 5294.180
17. Mizoram 113.525
18. Nagaland 1646.470
19. Orissa 23226.018
20. Punjab 78410.822
21. Rajasthan 827787.206
22. Sikkim 2520.488
23. Tamil Nadu 20954.090
24. Tripura 1782.135
25. Uttar Pradesh/Uttaranchal 152709.447
26. West Bengal 39498.139
27. Andaman and Nicobar Islands 8373.962
28. Chandigarh 2679.432
29. Diu and Daman 201.730

Total

1731429.915

Conversion of Vijayawada T.V.
Production Centre

1623.SHR!I GUTHA SUKENDER REDDY : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether a demand has been made to convert
the Vijayawada T.V. Production centre into a full fledged
Kendra; and

(b) if so, the response of the Government in this
regard ?

. THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) Yes, Sir.

(b) Prasar Bharati has intimated that Doordarshan’s
policy is to setup only one full-fledged Doordarshan
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Kendra at each State capital. Other Programme production
centres in any State, contribute to the programmes relayed
from the main Doordarshan Kendra. as part of the
respective regional languages channel. In the State of
Andhra Pradesh, a full-fledged Doordarshan Kendra is
functioning at Hyderabad. There is no scheme to convert
Vijaywada Studio to a full-fledged Doordarshan Kendra.

Selection Norms for Oil Dealerships

1624.SHRI ADHIR CHOWDHARY : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether attention of the Government has been’
drawn to the news item captioned “Oil dealership selection
not foolproof” as reported in the Statesman dated August
3, 2002;

(b) it so, whether manipulations were made to
influence the Selection Boards; and

(c) if not, the reasons for reconstituting most of the
DSBs in June 2000 ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) Yes, Sir.

(b) and (c) Prior to 1.4.2002, i.e. the date on which
the Administered Pricing Mechanism in the petroleum
sector was dismantled, selection of dealers/distributors for
retail outlet dealerships, LPG distributorships and SKO-
LDO dealerships used to be made by the Dealer Selection
Boards (DSBs) on the basis of uniform and transparent
guidelines laid down for the purpose by the Government.
To cobe up with the volume of work involved for making
selections of a huge number of dealers/distributors
throughout the country, the Goverment reconstituted 59
DSBs during 2000-2001. The DSBs were required to
conduct the process of selection strictly on merit, as per
the provisions contained in those guidelines. The guidelines
also contained a grievance redressal system to deal with
complaints, if received, against the selections. Further, the
Government entrusted the responsibility for inquiry into the
complaints against DSBs to the Director General, Anti-
Adulteration Cell of the Government.

Bhatinda Oil Refinery

1625.SHRI AJOY CHAKRABORTY : Will the Minister
of PETROELUM AND NATURAL GAS be pleased to state :
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(a) whether the capacity of Bhatinda Oil Refinery is
proposed to be cut; and

(b) if so, the details and reasons thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) A
revised details feasibilty report is being prepared
considering the demand — supply scenario during the X
Plan period, which may affect the capacity requirement and
‘configuration of the refinery. No decision has been taken
in this regard as yet.

[Translation]
Payment of Claims of Passengers

1626.5HRI RAVINDRA KUMAR PANDEY : Will the
Minister of RAILWAYS be pleased to state:

(a) the number of claims for Railway ticket refund
by the each Railway Zonal Office/Chief Commercial
Manager (Refund/Claim) during the last three years and
current year September, 2002;

(b) the existing norms to refund railway ticket refund
claim;

(c) whether there is any time frame to refund the
railway ticket amount to the concerned applicant;

(d) if so, the details thereof;

(e) whether the payment ot claim amount has not
been made more than a year for cancellation of tickets to
railway passengers by the Claim and Return Wing,
Commercial Department of Northern Railway;

(f) if so, the reasons therefor, and

(g) the effective steps taken by the Government for
the early disposal of claims for cancellation of tickets ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) The
Railway-wise details of the number of refund cases.
pertaining to“passenger traffic disposed off during the last
three years and current year up to September, 2002 is
given in the enclosed Statement.

NOVEMBER 28, 2002

to Questions 144

(b) to (d) Normally, refund is granted across the
counter upto a certain stipulated time even after the
departure of the train. If the passenger fails to obtain refund
within this time, or if the refund is sought on ground other
than those mentioned in the refund rules, the passenger
has to deposit the ticket within 30 days of the scheduled
departure of the train. In lieu of the deposited ticket, he
is given a Ticket Deposit Receipt (TDR), which he has to
send to the office of Chief Commercial Manager (Refund)
of the TDR issuing zonal Railway within 90 days of the
date of commencement of journey. Zonal Railways have
been instructed to finalize such cases early and dispose
them off within 3 months but it is not always possible to
stick to this time limit in some cases because the process
of verification of details of tickets takes time.

(e) As per information available, no such .case of
more than one year is pending.

(f/ Does not arise.

(g) Station Managers of important stations have
been delegated powers to grant refund after condoning
delay. A pilot project for Computerization of Coaching
Refunds has been implemented on South Central Railway.
The project has been implemented in order to speed up
the process of refund. This project has also been
sanctioned for the servers located at Chennai, Kolkata,
Mumbai and New Delhi

Statement

Statement indicating the railway-wise details of
number of coaching refund cases disposed
during the years mentioned below :

Railway 1999- 2000- 2001- 2002-
2000 2001 2002 2003 (upto
Sept’'02)
1 2 3 4 5
Central 41919 47655 50448 31833
Eastern 18112 6430 4517 2995
Northern 101341 108941 118554 75637
North Eastern 1424 1234 1100 477

Northeast Frontier 5925 7987 6547 2931

Southern 51224 54503 57254 29405




145 Written Answers

1 2 3 4 5
South Central 26403 27744 30272 14667
South Eastern 10024 10203 11464 7086
Westermn 34031 32281 33828 17308
Total 290403 296978 313984 182339
[English]

Orders to Kerala Electrical and Allied
Engineering Company Ltd.

1627.SHRI P. RAJENDRAN : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Kerala Electrical and Allied
Engineering Company Ltd., Kundara, the only PSU
manufacturing Brushloss Alternators and regulators being
used by the Railways, for lighting and air-conditioning of
coaches, is being denied supply orders, giving preferential
treatment to few private firms;

(b) If so, the reasons therefor;

(c) whether the Government propose to place
maximum orders to Kerala Electrical and Allied Engineering
Company Ltd; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No,
Sir.

(b) Does not arise.

(c) and (d) As per Government Purchase policy in
vogue, only Central Public Sector Undertakings are given
purchase preference and the orders on various firms are
placed based on their technical competency, rates quoted
and past performance etc. The same procedure will be
followed in future also.

[Translation]

Ban on Sale of Gutka and Cigarettes
at Railway Stations

1628.SHRI HARIBHAU SHANKAR MAHALE : Will the
Minister of RAILWAYS be pleased to state:

-
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(a) whether there is a ban on sale of gutkha and
cigarettes at Railway Stations;

(b) whether gutkha and cigarettes are still being
sold at certain stations;

(¢) whether the Stations Masters and T.C's are
encouraging the sale of said articles instead of putting ban
on them; and

(d) if so, the action being taken by the Government
against them ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Yes, Sir. Zonal Railways have been instructed to
implemend the ban and take necessary action if anybody
is found selling Gutkha, Cigarettes or any such banned
items in railway stations.

(c) No, Sir.
(d) Does not arise.
[English]
lllegal Transportation of Birds

1629.SHRIMATI MANEKA GANDHI : Will the Minister
of RAILWAYS be pleased to state:

(a) whether he is aware that thousands of wild birds
are transported illegally as “Chickens” across India by the
rail;

(b) whether he is also aware that there have been
many seizures of wild birds that have been brought to
Delhi’/Mumbai by the Railways;

(c) whether any action has been taken against
officials who have allowed the transportation of these birds;

(d) if so, the details thereof, and

(e) the steps taken by railways to stop this illegal
carriage ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) and (b)
No, Sir. However, one case has come to notice in which
375 parrots were booked from Unnao to Dadar by 1018
Kushinagar Express. These parrots were seized in Mumbali
by volunteers of ‘People Who Care for Animals’ and freed.
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(c) and (d) Action has been taken against the
Chief Coaching Supervisor and the Booking Clerk of
Unnao Railway Station under Discipline and Appeal
Rules.

(e) Instructions have been reiterated to all Zonal
Railways to ensure strict compliance of provisions of
Wildlife Protection Act, 1972 and Transport of Animals
(Amendment) Rules, 2001.

Service Tax on Advertisements

1630.SHRI V. VETRISELVAN : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the major advertisers have taken off
from giving advertisements to Doordarshan over the issue
of service tax;

(b) if so, the details thereof;

(c) the estimated loss of exchequer to the
Government as a result thereof; and

(d) the steps being taken to resolve the matter ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) No, Sir.

(b) to (d) Do not arise.
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Performance of PSEs in West Bengal

1631.SHRI PRABODH PANDA : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the number of Central Public Sector Enterprises
functioning in the State of West Bengal;

(b) the performance of each of these PSEs during
the last three years;

(c) whether some of the PSEs of West Bengal have
introduced VRS;

(d) if so, the number of employees who had taken
VRS in these PSEs, PSE-wise; and

(e) the financial implications thereof due to the
implementation of VRS ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (e) As per Public
Enterprises Survey 2000-01, as on 31.3.2001, there are
37 Central Public Sector Undertakings (CPSUs) registered
in the State of West Bengal. The names of these CPSUs
along with their performance in terms of profit and loss
and number of employee who opted for VRS and amount
paid on VR compensation are indicated in the enclosed
statement.

Statement
(Rs. in Crores)
Sr. Name of PSUs Profit/Loss No. of Amount
No. employees spent for
1998-99  1999-2000 2000-2001 opted for payment
VRS till of VR
31.3.2001 compensa-
tion
1 2 4 5 6 7
1. Andrew Yule and Company Ltd. 2.21 1.56 -26.8 670 15.9
2. Balmer Lawrie and Co. Ltd. 16.83 14.32 6.01 815 32.15
3. Bengal Chemicals and Pharmaceuticals Ltd. 0.65 -3.87 -7.02 643 15.96
4. Bengal Immunity Ltd. -6.6 -14.18 -15.41 361 6.38
5. Bharat Bhari Udyog Nigam Ltd. 0.08 0.04 0.08- - -
6. Bharat Brakes and Valves Ltd. -3.28 -7.02 -9.29 307 8.04
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1 2 3 4 5 6 7
7. Bharat Ophthalmic Glass Ltd. -24 58 -37.69 -37.69 326 297
8. Bharat Process and Mechanical Engineers Ltd. -29.29 -34.43 -43.87 988 1.7
9. Biecco Lawrie Ltd. 0.45 0.17 -8.67 521 7.99
10. Birds, Jute and Exports Ltd. -3.96 4.4 -4.47 32 0.45
11. Braithwaite and Co. Ltd. 0.41 -14.13 1.74 1405 18.79
12. Braithwaite, Burn and Jessop Construction Ltd. 0.36 10 0.6 Nil Nil
13. Bridge and Roof Co. (india) Ltd. 2.52 4.43 1.79 451 4.88
14. Burn Standard Company Ltd. 281.63 -34.41 -45.22 5068 71.59
15. Central Inland Water Transport Corpn. Ltd. -65.9 -65.48 -78.26 1224 25.06
16. Coal India Ltd. 606.2 681.17 280.21 63813 775.5
17. Cycle Corporation of India Ltd. -56.41 -57.95 -59.49 2814 49.24
18. Eastern Coalfields Ltd. (ECL) -472.47 -728.23 -917.19 eea@ @ee
19. Garden Reach Shipbuilders and Engineers Ltd. 42.57 21.22 31.44 425 7.72
20. Hindustan Cables Ltd. -138.73 -99.31 -71.41 3315 146.18
21. Hindustan Copper Ltd. -51.2 -147.46 -105.8 12079 403.22
22. Hindustan Steel Works Contn. Ltd. -281.58 8561.73 -172.55 14202 364.58
23. Hoogly Dock and Port Engineers Ltd. -23.15 -20 -30.98 661 10.63
24. Hooghly Printing Company Ltd. 0.02 0.04 0.03 12 0.24
25. I.B.P. Co. Ltd. 35.23 41.71 54.22 135 0.54
26. Indian lron and Steel Co. Ltd. -357.24 -210.83 -187.31 2227 61.33
27. Jessop and Co. Ltd. 0.7 -43.92 -48.77 1899 50.88
28. Jute Corpn. of India Ltd. -2.81 -2.53 -0.57 217 4.49
29. MSTC Ltd. 2.16 3.53 38 - -
30. Mining and Allied Machinery Corpn. Ltd. -176.98 -156.07 -230.72 4611 207.38
31. National Instruments Ltd. -29.02 -27.03 0.09 600 20.45
32. National Jute Manufactures Coporation Ltd. -113.67 -304.65 -320.74 3385 42.83
33. NTC (West Bengal, Assam, Bihar and Orissa Ltd.) -89.86 -105.6 -129.72 9071 90.59
34. RBL Ltd. 1.86 25 -4.96 264 7.81
35. Smith Stanistreet and Pharmaceuticals Ltd. -6.08 -6.68 | -9.78 336 5.43
36. Tea Trading Corpn. of India Ltd. -5.69 38 -3.8 406 18.17
-61.77 -60.62 -66.43 1313 27.4

37. Tyre Corporation of India Ltd.

—indicates nil.
@ @ OFigures included in COAL India Ltd. (ECL is a subsidiary of Coal India Ltd.)
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[Translation]
_ Looting in Trains

1632.SHRI RAMPAL SINGH :
SHRI MANIBHAI RAMJIBHAI CHAUDHRI :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the incidents of looting in trains have
increased a lot recently in the country;

(b) the number of incidents of looting in trains in the
year 2001-2002 till date, the amount looted and the
number of persons injured/killed in the said incidents;

(c) whether the Government have formulated any
special plan for preventing the incidents of looting in trains;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) to (d)
“Policing” being a State subject, prevention and detection
of crime on Railways, including running trains, is the
constitutional responsibility of the State Governments. The
cases of crime on Railways are reported to, registered and
investigated by the Government Railway Police (GRP).
Therefore, information asked for in the question is not
readily available with the Ministry of Railways.

[English)]
Export of Capital Goods

1633.SHRI IQBAL AHMED SARADGI Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whether the Government have decided to set up
a Task Force to boost exports of capital goods and
planning to constitute an Inter-Ministerial Committee to
address fiscal issues and procedural bottlenecks;

(b) if so, whether the Ministry has also decided to
set up a Task Force, constituted by Secretaries of various
Ministries to chalk out strategies and to facilitate its
implementation to boost exports;

(c) if so. the details alongwith recommendations/
guidelines given by Task Force and Inter-Ministerial
Committee in this regard; and
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(d) if so, the extent to which it has been successful ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (d) A Task Force and
an Inter-Ministerial Committee have been constituted
under the Department of Heavy Industry for promotion of
export of capital goods and to coordinate matters relating
to development and growth of the Capital Goods industry,
resolve Inter-Ministerial issues to remove impediments in
the growth of the capital goods industry. While both the
bodies have representatives from different Ministries/
Departments, the Task Force has in addition representatives
from organizations of different indusries. The bodies have
bene constituted only recently and have held their first
meeting to identify and evaluate the present problems and
to set out a course of action. It would be early to comment
on their success.

National Telecom Network of Railways

1634.SHRI B. VENKATESHWARLU : Will the Minister
of RAILWAYS be pleased to state :

(a) whether Railways propose to greate a national
telecom and multimedia network to provide a platform for
communications revolution specially in rural areas;

(b) whether Railways also plan to provide kiosks
and STD/ISD booths on railway platforms;

(c) whether there is any proposal to provide mobile
telephone facilities in running train; and

(d) if so, the details in this regard ? -

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Yes, Sir.
Ministry of Railways has set up Rail Tel Corporation of
India Ltd. (Rail Tel), a Public Sector Undertaking under the
administrative contorl of the Ministry of Railways' to create
a nationwide telecom and multi-media network by
utilising Railways’ optical fibre assets and right-of-way.
Rail Tel will initially connect 4 major Metros namely Delhi,
Mumbai, Chennai and Kolkata and 4 mini Metros namely
Ahmedabad, Pune, Bangalore and Hyderabad and also
provide bandwidth at stations enroute which can be used
for providing communicaiton in rural areas. ‘

(b) Detailed guidelines for provision of STDASD/
PCO/FAX/Internet booths at Railway premises have been
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issued to Zonal Railways. Besides, Rail Tel also plans to
provide Intemet/STD/ISD Kiosks on Railway platforms.
Following 3. pilot sections have been identified for
providing kiosks by Rail Tail :-

(i) Ludhiana-Amritsar
(i) Ahmedabad-Vadodara
(iii) Chennai-Chengalpattu

(c) and (d) At present, Mobile Telephone facilities are
being provides based on the need as well as availability
of service in the area where the train is running. Rail Tel,
alongwith the Cellular Service Providers, is examining the
feasibility to utilise its optic fibre infrastructure to extend
cellular services along the Railway track, which will enable
Railway passengers to use the mobile services in the
running train.

Introduction of Bullet Trains

1635.SHRI CHINTAMAN WANAGA :
SHRI KIRIT SOMAIYA :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government have decided to start
bullet trains on Konkan Railways;

(b) if so, the details thereof;

(c) the time by which the said trains are likely to
be started;

(d) whether the Government propose to start more
bullet trains in the country; and

(e) it so, the details there of ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No, Sir.

(b) to (e) Do not arise.

[Translation]
Armed Forces Tribunal

1636.DR. ASHOK PATEL : Will the Minister of

DEFENCE be pleased to state:

(a) whether the Government are contemplating to
constitute an Armed Forces Tribunal for quick disposal of
the issues related to officers and staff of the Indian Forces;
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(b) it so, the details thereof, and

(c) the time by which the final decision is likely to
be taken in this regard ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) A proposal to establish an Armed
Forces Tribunal for speedy disposal of cases relating to
service matters and appeals arising out of the verdicts of
the court martial concerning the three services is under
consideration of the Government. The modalities and other
details of the proposed Tribunal are being worked out in
consultation with the Ministry of Law and Justice and
Department of Personnel and Training. Since many
agencies are involved in the process, it is likely to take
some time.

[English]

Setting up of Power Plants in Andhra
Pradesh and Uttaranchal

1637.SHRI A. NARENDRA : Will the Minister of

POWER be pleased to state :

(a) the total number of power plants set up in
Andhra Pradesh and Uttaranchal during the last two years;

(b) the assistance provided by the Union
Government to Andhra Pradesh and Uttaranchal for
increasing power generation during the said period;
and

(c) the total demand and supply of power in the
States at present ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA) (a) The
details of power plants set up in the State of Andhra
Pradesh during the years 2000-01, 2001-02 and upto 10/
2002 :~

Project Name Units Capacity
(MW)
1 2 3
Thermal
Central Sector
Simhadri Thermal Power Unit-1 500
Station uUnti-2 500
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1 2 3

Private Sector

LVS Diesel Generating Diesels Generating-1 18.4
Project Diesels Generating-2 18.4
Peddapuram Combined Gas Turbine 142
Cycle Gas Turbine Steam Turbine 78
Hydro

Srisailam 3 units 3x150

No power plants was set up in the State of Uttaranchal
during the last two years.

(b) Andhra Pradesh has received financial assistance
under various programmes detailed as under :—

>  Accelerated Power Development and Reforms

Programme (APDRP)
2000-01 Rs. 49.79 crore

2002-03 Rs. 39.07 crore

>  Rural Electrification Programme (Kutir Jyoti)

Loan Grant

2000-01 : Rs. 506.23 crore Rs. 13.91 crore

2001-02 : Rs. 680 crore Rs. 20.00 crore

> Accelerated Generation
Programme (AG and SP)

and Supply

Loan
2000-01 Rs. 84.91 crore
2002-03 Rs. 70.86 crore

»  World Bank loan for Andhra Pradesh Power
Station Restructuring Project
An amount of US$ 210 million was sanctioned
in March, 1999. An amount of US$ 144.14
million has been utilised so far.

>  Under Programme for Accelerated Generation,
tvacuation and Refurbishment (PAGER) scheme
an amount of Rs. 85.75 crore has been provided
to Andhra Pradesh Power Generation
Corporation (APGENCO) for carrying out the
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Operation and Maintenance works at Thermal
Power Stations at APGENCO, for improvement
in generation/Plant Load Factor.

Details of financial assistance provided to the State
of Uttaranchal under various schemes are given below :—

>  Accelerated Power Development and Reforms
Programme (APDRP)

2000-01
2001-02

Rs. 4.5 crore

Rs. 18.5 crore

(c) The details of demand and supply of power in
the States are given below :

Peak Demand/Peak met

State October, 2002
Peak Peak Met Peak %

Demand (MW) Shortage
(MW) (MW)
Uttaranchal 700 640 -60 -8.6
Andhra Pradesh 8240 6858 -1382 -16.8
Power Supply Position (Energy)
State October, 2002
Require- Availability Surplus/ %
ment (MU) Deficit
(MU) )
Uttaranchal 320 310 -10 -3.1
Andhra Pradesh 3930 3726 -204 -5.2
MU = Million Unit
MW = Mega Watt

Setting up of Hospitals

1638.DR. V. SAROJA: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Government have any proposal to
set up hospitals exclusively for armed forces, including
retired defence personnel;

(b) if so, the details thereof including such hospitals
in Tamil Nadu; and

(c) if not, the reasons therefor ?
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THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Existing 127 hospitals of Armed Forces
Medical Services exclusively meant for the treatment of
serving Armed Forces Personnel and their dependent
family members, also provide free Out-Patient Department
(OPD) treatment and in-patient care, to the ex-service
personnel and their entitled families, to the extent available
locally and availability of beds. Two new hospitals of Navy
are proposed to be set up in the next 2-4 years.

(b) The new hospitals would be coming up at the
following locations :—

- Karwar, Karnataka (100 beds)

- Ezhimala, Kerala (60 beds)

The existing armed forces hospitals in Tamil Nadu are :
(i) Military Hospital Chennai

(i)  Military Hospital Avadi

(iii) Military Hospital Waellington

(iv) Air Force Hospital Coimbatore.

(c) Not applicable.

Allotment of Power to Karnataka
by Southern Grid

1639.SHRI R.L. JALAPPA : Will the Minister of POWER
be pleased to state:

(a) whether the Government have directed the
Southern State including Karnataka to maintain grid
discipline and not to overdraw power;

(b) if so, the details of the share of power allocated
to Karnataka from the Southern Grid;

(c) whether the surplus power from the Eastern Grid
is likely to be provided to Karnataka:

(d) if so, the number of MW of power proposed to
be provided to Karnataka from Eastern Grid; and

(e) the steps proposed to be taken by the
Government to tide over the shortage of power in

Karnataka ?
THE MINISTER OF STATE IN THE MINISTRY OF

POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) Ministry of
Power/Central Electricity Authority/Power Grid have been
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emphasizing from time to time the need for maintaining
grid discipline including restricting drawals from regional
grids by the State Government/State power utilities
includiong Karnataka as per schedule given by regional
load despatch centres.

(b) Karnataka has a firm share of 674 MW out of
a total capacity of 4350 MW of General sector generating
stations of Southern Region. In addition, Karnataka has
been presently allocated 30% [162 MW (peak) and 154
MW (off peak)] from unallocated quota of Central Sector
stations of Southern Region excluding specific allocations.
In Neyveli TS-ll, Karnataka has an additional share of 80
MW over and above the 30% out of unallocated power
of this station.

(c) and (d) Karnataka has been presently allocated
31.2% (156 MW) on continuous basis from unallocated
quota of NTPC stations in Eastern Region out of 500 MW
being imported from Eastern Region though Gazuwaka
HVDC link. In addition, it has been proposed to distribute
surplus power of about 1000 MW in Eastern Region during
off-peak hours (2230 hrs. to 1630 hrs. next day) after
stabilized operation of Talcher-Kolar HVDC link. The
proposed distribution for Karnataka is 100 MW from
2230 Hrs. to 0500 hrs. and 250 MW from 0500 hrs. to 1630
Hrs.

(e) Following steps are being taken to mitigate
shortage of power in Karnataka.

(i) A capacity addition programme of around 1297
MW has been targetted for the 10th Five Year
Plan in State and Private Sectors and the State
will also have entitlements in 1420 MW capacity
planned in Central Sector for 10th Plan. In
addition, Karnataka has a share of 396 MW in
Talcher STPS Stage-ll in Eastern Region which
will also be commissioned during 10th Plan.

(i) Enhancement of Inter-State and inter-regional
power transfer by strengthening of inter-regional
transmission links.

(i) Installation of shunt capacitors in the State
system for improving voltage profile.

Supply of Clean Fuel to Hyderabad

1640.DR. MANDA JAGANNATH : Wili the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :
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(a) whether the Government of Andhra Pradesh has
urged to include Hyderabad as one of the metro cities
where only fuels with sulphur content of less than 0.1%
and benzene levels of 1% and below are supplied;

(b) it so, the details thereof;

(c) whether his Ministry has entered into any
understanding with Hyderabad Urban Development
Authority to control vehicular pollution in tune with the
suggestion to have clean fuel. and

(d) it so, the detials thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) No, Sir.
However, on the request of Government of Andhra
Pradesh, Government of India have decided to supply
petrol and diesel only with 0.05% maximum sulphur
content from all the retail outlets in the urban agglomeration
of Hyderabad/Secundrabad from 16th December 2002.

[Translation]
Supply of LPG in Remote Areas

1641.SHRI AJAY SINGH CHAUTALA : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the supply of LPG in remote areas is
sufficient as per demand at present;

(b) if so, the details thereof, and

(c) the steps being taken by the Government to
supply LPG as per demand in the villages and remote
areas in the near future ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) At
present, LPG connections are available on demand in all
the existing LPG markets of the country including rural
areas. To cater to the needs of rural areas, Public Sector
Oil Marketing Companies (OMCs) have the plans to set
up more than 1,400 urban/rural distributorships and more
than 1,200 exclusively rural distributorships, including 707
locations identified at Block/Tehsil/Taluka level. OMCs have
also recently launched 5 K.G. cylinders in some rural/hilly
markets on a trial basis; these small size cylinders are
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convenient to transport and would be affordable for the low
income groups.

(English]
Performance of PSUs

1642.SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether all the PSUs under his Ministry have
shown dismal performance from the year 1997-98 onwards
so far;

(b) if so, the main reasons therefor;

(c) whether high interest rates, depreciation cost,
increasing administrative expenditure are responsible for
this shortfall;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) the other areas identified for continuous shortfall
in Public Sector Undertakings; and

(f) the steps taken or being taken by the Government
to instruct PSUs under his Ministry to cut administrative
expenditure and improve their performance ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR,) : (a) No, Sir. There
are 14 Public Sector Undertakings (PSUs) under the
administrative control of the Ministry of Petroleum and
Natural Gas. Out of these, five enjoy the status of ‘Navratna’
companies and seven are Miniratna companies and are
earning profit. However, while Biecco Lawrie Limited
incurred losses in 1997-98, 2000-01 and 2001-02,
Bongaigaon Refinery and Petrochemicals Limited (BRPL)
has suffered losses in the year 2000-01 and 2001-02. in
the current financial year (2002-03), BRPL too has so far
earned profit of Rs. 63 crore (unaudited).

(b) The main reasons attributing to the losses are
as follows :~

For Biecco Lawrie Limited -

(i) loss in Supetior Kerosene Qil (SKO) marketing
operation.

(i) continuous shortage of working capital.
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For BRPL -
(i) volatility of global crude and product prices.

(ii) freight under recovery of decontrolled Petrol Oil
and Lubricants (POL) products.

(ii) stagnancy of POL product demand in North
Eastern Region.

(iv) high cost of import of crude oil.

(v) increase in prices of raw material (Naphtha) and
low sulphur/high sulphur (LSHS) fuel on
dismantling Administered Pricing Mechanism.

(vi) Stagnant product price.

(c) and (d) While administrative expenditure was
effectively reduced, high debt burden and increase in
interest affect the profitability.

(e) Nil

()  The performance of oil PSUs is reviewed
periodically in the Ministry.

[Translation]
Fake Stamp Paper

1643.SHRI MANIBHAI RAMJIBHAI CHAUDHRI : Will
the Minister of LAW AND JUSTICE be pleased to state:

(a) whether sale of fake stamp papers is running
high at present in the country;

(b) whether Government propose to take stringent
action to stop the sale of fake stamp papers;

(c) if so, the details thereof, and
(d) if not, the reasons therefor ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) to (d) The information is being
collected and will be laid on the Table of the House.

VRS in PSEs

1644.SHRI JAIBHAN SINGH PAWAIYA :
KUNWAR AKHILESH SINGH :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:
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(a) whether the Government propose to decrease
the number of employees working in various Public
Enterprises by introducing Voluntary Retirement Scheme;

(b) it so, the details thereof along with reasons
therefor;

(c) whether the Government propose to give more
incentives to those employees who adopt it;

(d) if so, the details thereof;

(e) whether the Government is aware that Managing
Committee even conspire to force employees/workers to
accept VRS; and

(f)  if so, the steps taken by the Government to check
it?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (d) The Government
have introduced Voluntary Retirement Scheme (VRS) for
the employees of PSEs in order to rightsize the manpower
in Public Sector Units for achieving better performance. The
VRS, which was intially introduced in October, 1988 was
last modified on 6.11.2001 to allow higher VR compensation
in cases of those enterprises in which pay scales were
not revised in 1992 and 1997.

There is no proposal at present to give further
incentives on the liberalised VRS.

(e) The scheme is voluntary in nature and no such
case has come to the notice of the Government.

() Question does not arise.
Setting up of Bio-Gas Plants

1645.SHRI SHIVRAJ SINGH CHOUHAN :
SHRI VIJAY KUMAR KHANDELWAL

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state :

(a) the details of the targets fixed and achieved in
the field of setting up Bio-Gas plants in different parts of
the country during each of the last three years and as on
date, State-wise; and

(b) the details of the Bio-Gas plants which are
functioning and those lying closed, State-wise ?
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THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) State-wise details of the targets
allocated and achieved for setting up of biogas plants
during the last three years, i.e., 1999-2000, 2000-01 and
2001-02 and in 2002-03 for the period April-October, 2002,
under the Central Sector Scheme - National Project on
Biogas Development, which has bene recently
redesignated as National Biogas and Manure Management
Programme, is given in the enclosed Statement-|

(b) Details of plants, including information on
functioning and those lying closed, are generally maintained
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at the block/district level by the State nodal departments/
agencies; in the State offices of the Khadi and Village
Industries Commisison and at the headquaters of Non-
Governmental organizations concemed. A diagnostic
sample survey study, conducted in 19 States in the year
2000-2001 by the Programme Evaluation Organisation,
Planning Commission reported that on an all-india
average basis, about 81 per cent plants were functioning
and the remaining 19 per cent plants were lying closed
due to various reasons, such as, incomplete contruction,
structural defects, dismantiing of pipeline, etc. State-wise
information in this regard is given in the enclosed
Statement-il.

Statement-|

State-wise details of the targets allocated and achieved for setting up of biogas plants during the last three years.
i.e. 1999-2000, 2000-2001 and 2001-2002 and in 2002-2003 for the .period April-October, 2002 under the
Central Sector Scheme-National Biogas and Manure Management Programme (NBMMP)

State/UT/Agency Targets (T) and Achievements (A) in number of family type biogas plants
1999-2000 2000-2001 2001-2002 2002-2003
T A T A T A T A
(April-
October
2002)
1 2 3 4 5 6 7 ] 9

Andhra Pradesh 22000 19718 25000 21233 22000 20068 10000 4914
Arunachal Pradesh 250 201 300 300 400 297 200 -
Assam 500 67 750 147 250 10 200 -
Bihar 750 408 1000 584 500 519 500 -
Chattisgarh - - - - 1600 3000 2000 752
Guijarat 12000 10045 8090 8131 7000 7759 5000 676
Goa 200 162 300 95 100 72 100 10
Haryana 3000 2138 2500 2253 2000 2027 1000 759
Himachal Pradesh 750 809 650 692 550 568 200 142
Jammu and Kashmir 200 Nil 200 Nil 100 Nil 100 -
Jarkhand - - - - 1000 Nil 200 -
Karnataka 9800 18280 2000 25025 30000 27719 20000 8986
Kerala 1500 1123 1500 1265 2000 1417 1500 240
Madhya Pradesh 15000 14434 14000 13606 10000 - 10454 9000 2147
Maharashtra 12000 13682 12000 11827 10000 10277 10000 425
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1 2 3 4 5 6 7 8 9
Manipur 600 112 600 146 250 17 300 16
Meghalaya 300 75 300 80 200 200 200 -
Mizoram 400 300 400 400 500 442 400 -
Nagaland 800 73 800 315 500 165 300 -
Orissa 10000 8420 10000 11701 13000 13929 8000 3881
Punjab 5500 5938 6500 5365 10000 5484 3000 1606
Rajasthan 1000 1012 750 804 500 505 100 119
Sikkim 600 181 600 202 250 250 400 141
Tamilnadu 1500 1453 2000 2009 2000 2125 2000 518
Tripura 180 205 250 215 300 231 300 16
Uttar Pradesh 8500 9296 10000 9590 9500 9678 10000 3049
Uttaranchal - - - - 1000 634 1000 148
West Bengal 1500 16015 15000 15360 15000 13860 13000 6205
Khadi and Village 36600 33558 35000 28404 27000 25083 15000 4848
Industries Commission,
Mumbeai
Sustainable Development 7000 9000 10000 10000 10000 10000 5000 5000
Agency, Kanjirapally,
Kerala
Others 2070 1890 1510 1167 2500 940 1000 255
Total 168000 168677 180000 170906 180000 167710 120000 43853
Statement-Ii 1 2 3 4
Details of sample size, number of plants found Arunachal Pradesh 20 14 (70%) 6 (30%)
functioning and number of plants lying closed as
reported in the diagnostic sample survey study Assam 20 17 (85%) 3 (15%)
on National Project on Biogas Development Bihar 20 20 (100%) Nil
conducted in 2000-2001 by the Programme
. i )
Evaluation Organisation, Planning Commission Guijarat 50 45 (90%) 5 (10%)
Haryana 20 17 (85%) 3 (15%)
State Sample size Number of Number of
(Number of plants  plants lying Himachal Pradesh 20 12 (60%) 8 (40%)
plants) functioning closefi at Kamataka 60 57 (95%) 3 (5%)
the time
of survey Kerala 20 17 (85%) 3 (15%)
1 2 3 4 Madhya Pradesh 50 44 (88%) 6 (12%)
Andhra Pradesh 60 34 (57%) 26 (43%) Maharashtra 50 38 (76%) 12 (24%)
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1 2 3 4
Meghalaya 20 17 (85%) 3 (15%)
Orissa 30 30 (100%) Nil
Punjab 20 20 (100%) Nil
Rajasthan 20 13 (65%) 7 (35%)
Sikkim 20 18 (90%) 2 (10%)
Tamil Nadu 20 12 (60%) 8 (40%)
Uttar Pradesh 50 33 (66%) 17 (34%)
West Bengal 45 43 (995%) 2 (5%)
Total 615 501 (81%) 114 (19%)
[English]

Grants for Rural Electrification

1646.SHRI BHARTRUHARI MAHTAB :
SHRI SURESH CHANDEL :

Will the Minister of POWER be pleased to state:

(a) whether the Government provides grants/
assistance for rural electrification to different State
Governments;

(b) if so, the details of assistance/grants/ funds
provided to different States especially to Orissa during last
three years;

(c) whether the progress of rural electrification is
upto the mark in all the States;

(d) if not, the reasons therefor;

(e) whether State Governments have -demanded
more amount to fulfil the target of rural electrification;

() if so, the details thereof, State-wise; and

(g) the steps taken by the Union Govemment
thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b)
State-wise details of release of grantsffunds by Rural
Electrification Corporation (REC) and Government of India
(Ministry of Finance) for rural electrification programme
including Orissa during the last three years is given in
Statements-i, Il, Il and IV respectively.

to Questions 168

(c) and (d) The pace of rural electrification has slowed
down as the State Governments/State Electricity Boards
consider the implementation of this programme un-
remunerative. The declining financial position of the States/
SEBs combined with the relative decline in share of the
power sector outlay in the State plans have contributed
to the situation.

(e) to (g) The following States have requested
for additional funds for meeting the target of rural
electrification :-

Name of the State Requirement of Additional

Funds
Bihar Rs. 148.47 crores*
Jharkhad Rs. 1015 crores
Uttar Pradesh Rs. 1000 crores

*(Rs. 72.6 crores for electrification of 2600 villages in
Vaishali District and Rs. 75.87 crores for electrification of
831 villages of Sheikhpura, Lakhisharai, Begusarai and
Jamui). .

The Planning Commission have made an allocation
of Rs. 2747.00 crore for all the six components of PMGY
including rural electrification, as Additional Central
Assistance for the year 2002-03. Under the revised
guidelines of PMGY formulated by the Planning
Commission, the States would have flexibility to decide the
interse allocation of ACA among the six PMGY sectors as
per their own plan priorities and discretion. The Planning
Commission have made a budget provision of Rs. 600
crore as ACA for rural electrification under Minimum Needs
Programme for 2002-03. An amount of Rs. 300 crores has
been released as the first instaiment (50%) under this
programme in September, 2002. The Government have
announced a new interest subsidy scheme called the
‘Accelerated Rural Electrification Programme’ in the
budget for the year 2002-03 with a provision of Rs. 164
crores. In addition to this, Rural Electrification Corporation
(REC) have formulated new schemes for electrification of
dalit bastis and hamlets at lower rate of interest. The States
have been requested to utilize these funds judiciously and
in an effective manner so that the national goal for
complete electrification of villages of 2007 could be
achieved.
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Statement-|

Statewise disbursement under minimum needs
Programme for Rural Electrification during
each of the last three years
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1 2 3 4 5
28. West Bengal 1157 1157
29. Delhi

Total 10319 17500 17500

Rs. in Lakhs
Sli.No. States 1999-2000 2000-01 2001-02
1 2 3 4 5
1. Andhra Pradesh 961
2. Arunachal Pradesh 2652 961
3. Assam 296 2652 2652
4. Bihar 3767 948
5. Jharkhand 2819
6. Goa
7. Guijarat
8. Haryana
9. Himachal Pradesh 72 72
10. Jammu and Kashmir 77 77
11. Karnataka 7 7
12. Kerala
13. Madhya Pradesh 1226 549 263
14. Chhattisgarh 286
15. Maharashtra
16. Manipur 107 131 131
17. Meghalaya 1872 1872
18. Mizoram 307 16 16
19. Nagaland 678 38 38
20. Orissa 2065 1133 1133
21. Punjab
22. Rajasthan 2413 507 507
23. Sikkim
24. Tamil Nadu
25. Tripura 396 14 14
26. Uttar Pradesh 2831 4547 3923
27. Uttaranchal 624

Statement-il

Disbursement of Funds by REC during last

three years
Rs. in Lakhs

Sl.No. States Disbursement

1999-2000 2000-01 2001-02
1 2 3 4 5
1. Andhra Pradesh 29435 50623 68032
2. Arunachal Pradesh 1481 754 765
3. Assam 0 0 0
4. Bihar 0 0 0
5. Jharkhand
6. Goa 243 104 188
7. Gujarat 36160 53572 61010
8. Haryana 3420 9212 25113
9. Himachal Pradesh 2734 4409 5535
10. Jammu and Kashmir 1568 3133 3556
11. Karnataka 25949 27086 37327
12. Kerala 24026 46982 52221
13. Madhya Pradesh 7282 131 0
14. Chhattisgarh
15. Maharashtra 39842 75223 55828
16. Manipur 1654 499 0
17. Meghalaya 10000 0 0
18. Mizoram 202 565 597
19. Nagaland 465 246 400
20. Orissa 6545 1807 403
21. Punjab 33183 58959 68828
22. Rajasthan 32223 70898 75400
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1 2 3 4 5 1 2 3 4
23. Sikkim 0 1] 0 19. Nagaland 452.60 452.60
24. Tamil Nadu 20727 924 10800 20. Orissa 1703.80 1703.80
25. Tripura 609 643 350 21. Punjab 1488.25 1488.25
26. Uttar Pradesh 12275 0 0 22. Rajasthan 1080.00 1080.00
27. Uttaranchal 23. Sikkim 0.00 0.00
28. West Bengal 54 43 160 24. Tamil Nadu 1173.60 1173.60
29. Other Grants 4709 5109 5580 25. Tripura 850.00 850.00
Total 294786 410922 472193 26. Uttaranchal 976.75 976.75
Statement-lil 27. Uttar Pradesh 9417.00 9417.00
Statewise details of funds released under PMGY 28. West Bengal 2820.00 2620.00
for the year 2001-02 for Rural Electnfication Total 42151.00 41223.60
Rs. in Lakhs
Statement-IV

S-No. States Allocation Released Funds as grants released under Kutir Jyoti
1 2 3 4 Programme during the last three years
1. Andhra Pradesh 1705.00 1705.00 *(Amount Rs. Lakhs)
2. Arunachal Pradesh 684.00 684.00 SI. State 1999-2000 2000-01 2001-02
3. Assam 6011.00 6011.00 No. Grant down Grant Grant
4. Bihar 2457.90 2457.90 by State . drawn  drawn

Power by State by State
5. Chhattisgarh 851.70 851.70 Utilities Power  Power
6. Goa 9.00 4.50 Utilities  Utilities
7. Gujarat 725.60 362.80 ! 2 3 4 5
8. Haryana 187.90 187.90 1. Andhra Pradesh 541 1391 2000
9. Himachal Pradesh 100.00 100.00 2. Arunachal Pradesh 60 54 121
10. Jammu and Kashmir 1922.00 1922.00 3. Assam
11. Jharkhand 759.20 379.60 4. Bihar 283 312 582
12. Karnataka 841.00 841.00 5. Goa
13. Kerala 775.00 594.50 6. Gujarat 50 42
14. Madhya Pradesh 1460.62 1460.62 7. Haryana 39
15. Maharashtra 1901.08 1901.08 8. Himachal Pradesh 38 32 182
16. Manipur 600.00 600.00 9. Jammu and Kashmir 9 17
17. Meghalaya 600.00 600.00 10. Karnataka ‘ 16596 1411
18. Mizoram 598.00 598.00 11. Kerala 150 550 1427
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1 2 3 4 5
12. Madhya Pradesh 573 20 100
13. Maharashtra 420 230 8
14. Manipur 20
15. Meghalaya 45 29 25
16. Mizoram 115 100 22
17. Nagaland 113 78 30
18. Orissa 16 0 100
19. Punjab 50 25
20. Rajasthan 92 121 50
21. Sikkim 15 150
22. Tamil Nadu 341 384
23. Tripura 124 88 317
24. Uttar Pradesh 3 2 97
25. West Bengal 84 20
26. Jharkhand 121
27. Chattisgarh 152
Total 4709 4878 5580
[Translation]

Outstanding Power Tariff by Uttar Pradesh
Orissa etc. to Madhya Pradesh

1647.SHRI RAMANAND SINGH : Will the Minister of
POWER be pleased to state:

(a) the total amount of outstanding power tariff to be
paid by Uttar Pradesh, Orissa and other neighbouring
States to Madhya Pradesh;

(b) whether the Government of Madhya Pradesh
has written to the Centre to help it to realize its outstanding
power tariff from these States; and

(c) the assistance being rendered by the Union
Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA) : (a) The MPSEB
has intimated the total amount of outstanding pow:: ariff
towards power supply to border villages with neigl  iring
States of Madhya Pradesh are as under :

to Questions 174

(i)  Amount to he paid by Rajasthan Rajya Vidyut
Prasaran Nigam Ltd. (erstwhile RSEB) as on
September, 2002 is Rs. 2.42 crores.

(i) Amount to be paid by Maharashtra State
Electricity Board as on September, 2002 is Rs.
0.60 crores.

Besides this MPSEB has also reported some disputed
claims with neighbouring States.

(b) No, Sir.
(c) In view of the above does not arise.
[English]
Mismanagment in L.F.F.l. 2002

1648.SHRI HANNAN MOLLAH : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the International Film Festival of India
2002 was marred by mismanagement and caused wide
range of dissatisfication and criticism;

(b) if so, the details thereof;

(c) whether the Government reviewed the per-
formance and found anybody guily for gradual deterioration
of the standard;

(d) the action taken by the Government against
them; and

(e) the steps taken by the Government to improve
the standard of such festival in future ?

THE MINISTER OF INFORMATION AND BORAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) to (e)
During the International Film Festival of India 2002, as
many as 194 fims from about 40 countries were
shown and over 1800 delegate passes were issued. The
festival featured Country Focus on South Africa and
Vietnam, packages from France, Netherlands. Brazil,
Japan, Germany and Croatia and three Retrospectives.
The Asian competition section was also a part of IFFI 2002.
A Film Market was also set up during the Festival. The
Festival was appreciated by many delegates and visitors.
However, as in all events of such plurality and magnitude,
all participants may not be equally satisfied. Review of
major events organized by various units of the Ministry is
an on-going process to further improve and refine them.
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Civil Procedure Amendment Bill

1649.SHRI KHARABELA SWAIN
SHRIMAT| JAYABEN B. THAKKAR :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether Government have enforced the Civil
Code Procedure (Amendment) Bill, 2002;

(b) it not, the reasons therefor,

(c) whether Government propose to bring such
amendments in the Criminal Law also; and

(d) if so. the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) (a) and (b) the Code of Civil
Procedure (Amendment) Act, 2002 (22 of 2002) came into
force w.e.f. 1st day of July, 2002.

(c) and (d) The Government has set up a Committee
under the Chairmanship of Justice V.S. Malimath, formerly
Chief Justice of Karnataka and Kerala High Courts to
consider measures for revamping the Criminal Justice
System and to make recommendations for the consideration
of the Government. The terms of reference of the
Committee include examination of the need to re-write the
Code of Criminal Procedure, 1973, the Indian Penal Code,
1860 and the indian Evidence Act, 1872 to bring them in
tune with the demand of times and in harmony with the
aspirations of the people.

Over Bridge between Bina and Jhansi

1650.SHRI VIRENDRA. KUMAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government propose to construct a
Railway overbridge between Bina and Jhansi;

(b) if so. the details thereof and the amount
earmarked for the purpose; and

(c) the time by which the work on the said project
is likely to be started ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No, Sir.
No proposal has been received from the State Government.

(b) and (c) Do not arise.
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[Translation]
Allotment of Petrol Pumps under COCO

1651.SHRI RAM RAT! BIND : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the various oil companies are allotting
petrol pumps in the country under COCO scheme;

(b) if so, the details thereof;

(c) the steps being taken by the Oil Companies to
prevent allotment of Petrol Pumps under COCO scheme;
and

(d) the reasons for allotting petrol pumps by the
companies under this dual policy ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) Oil
Marketing Companies are not allotting petrol pumps under
COCO Scheme. Those retail outlets, which are ready but
selection of regular dealer is pending, are operated on
COCO basis. These retail outlets are operated by an officer
of the concerned Oil Company as over-all in charge of the
oulet. Labour assistance is provided to the officer through
a contractor.

[English]
CNG/LPG/Petrol Pumps in Andhra Pradesh

1652.SHRI RAJAIAH MALYALA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state the
number of CNG stations, LPG outlets and Petrol Pumps
exists at Hyderabad/Secunderabad in Andhra Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : There are 135
Motor Spirit (MS)/High Speed Diesel (HSD) retail outlets
in operation in Hyderabad/Secunderabad. Andhra Pradesh
but there are no Compressed Natural Gas (CNG)/Auto
Liquefied Petroleum Gas (LPG) outlets at present.

Petronet-LNG Pipeline Project, Kochi

1653.SHRI V.S. SIVAKUMAR : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:
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(a) whether a 2.5 Million (MT) Petronet LNG Gas
Pipeline Project at Kochi is pending for a long time; and

(b) if so, the present status of the project ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) No,
Sir. However, Petronet LNG Limited, a Joint Venture of four
oil PSUs namely Gas Authority of India Ltd., Oil and Natural
Gas Corporation Ltd., Bharat Petroleum Corporation Ltd.,
and Indian Oil Corporation Ltd. are setting up 2.5 million
metric tonnes per annum (MMTPA) capacity Liquefied
Natural Gas (LNG) terminal at Kochi in Kerala. Most of
the pre-project activities, including pre-qualification of
Engineering. Procurement and Construction (EPC) bidders
for lumpsum turnkey contract have been completed and
statutory clearances, except environment clearance, have
been obtained.

[Translation]

Construction of Power Plants in
Jammu and Kashmir and Gujarat

1654.SHR! ABDUL RASHID SHAHEEN :
SHRI HARIBHAI CHAUDHARY :
SHRI MANSINH PATEL :

Will the Minister of POWER be pleased to state:

(a) whether the construction of power plant in
Jammu and Kashmir and Gujarat are lagging behind their
schedule time;
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(b) if so, the details thereof;

(c) the extent to which cost of these plants has
escalated due to unnecessary delay, plant-wise;

(d) whethr any officer has been held responsible for
causing unnecessary delay in the construction of plant; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (e) At
present following two hydro power projects are under
construction in Jammu and Kashmir :

(i)  Dulhasti (390 MW), NHPC
(i) Baglihar (450 MW) — State Sector.

The Baglihar project is scheduled to be commissioned
in 2004-05 at a cost of Rs. 3810 crore. The construction
of the project is going on as per schedule without any
escalation.

The work on the Dulhasti project was restarted in April,
1997 and the project was then scheduled for commissioning
in May, 2001. The project is now scheduled to be
commissioned in December, 2003. The cost of the project
has since gone up from Rs. 3559.77 crores (at November,
1996 price level) to 4227.92 crore (November, 2001 price
level)

There is no thermal power project presently under
construction in Jammu and Kashmir.

In so far as Gujarat is concered, the status of ongoing projects is given as under :

Name of project/capacity

Commissioning Schedule

Reasons for delay

Original Latest
1 2 3 4

Sadar Sarovar, Joint venture 1994-96 2002-07 Relief and Rehabilitation problems, Litigation/
of Gujarat' MP and agitation by environmentalists are the main
Maharashtra in the ratio of reasons for delaying this project. The cost has
16:57:27, (1450 MW) gone from originally Rs. 1551.86 crore to
o Rs. 3267.25 crore. Two units of Canal Head
Power House have been spun on 4.9.2002

ahead of schedule.
Akrimota Lignite based TPP, uU-1 - 3/03 U-1 - 5/03 Financial closure yet to be achieved. IDBI
250 MW, State Sector uU-2 - 9/03 U-2 - 11/03 is non-committal for release of funds. State
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3 4

Dhuvaran Gas based CCPP, -
106.617 MW State Sector

U-1-36 months from
financial closure U-
2-39 months from
financial closure

Jamnagar Petcoke based
TPP, 500 MW, Private Sector

GT-4/2003
ST-7/2003

authorities have approached PFC for tie up of
funds.

The project works are as per schedule.

- Financial closure is yet to be achieved.

U = Unit
GT = Gas Turbine
ST = Steam Turbine

PSUs in Jharkhand

1655.SHRI LAXMAN GILUWA : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the number of Central Government's Public
Undertakings in Jharkhand alongwith the places where
their headquarters are stationed, location-wise;

(b) the investment made in each of these
undertakings during the last three years;

(c) the details of undertakings which are earning
profits or incurring losses and those which are sick and
referred to the BIFR, PSU-wise; and

(d) the schemes formulated by the Government for
revival of sick industries ?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (c) As per available in-
formation, there are 7 Central Public Sector Undertakings
(CPSUs) whose Registered Offices are located in Jharkhand.
The details of these CPSUs such as names, location of
headquaters, investment made in each PSU, profit/loss,
sick and BIFR status are given in enélosed statement.

(d) Out of 7 CPSUs located in Jharkhand 4,
namely, BCCL, CCL, HEC and PDIL are sick enterprises
and registered with BIFR. The cases of BCCL has
been dismissed as non-mainainable and the case
of CCL is under enquiry. Revival scheme has
been sanctioned for HEC. Revival scheme sanctionad
earlier for PDIL has failed and-BIFR has reopened the
case.

Statement

Statement indicating the details of PSUs located in Jharkhand

(Rs. in Crores)

S. Name of PSE Location of Headquarter Total Investment as on Profit/Loss

No. (-) as on
31.3.01 31.3.00 31.3.99 31.3.01

1 2 3 4 5 6 7

1.° Bharat Coking Coal Ltd. (BCCL) Koyala Nagar, Dhanbad 3964.52 3897.73 3679.01 -1276.70

2.* Central Coalfields Ltd. (CCL) Darbhanga House, Ranchi 2516.81 2836.78 2759.24 -792.90

3. Central Mine Planning and Design Godwane Place, Ranchi 20.85 20.85 21.25 -4.52

Institute Ltd. (CMPDIL)
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1 2 . 3 4 5 6 7

4. Engineering Projects (India) Ltd. Lodi Road, New Delhi 1035.41 1035.41 970.90 17.76
(EPI)

5.* Heavy Engineering Corpn. Ltd. Dhurwa, Ranchi 456.63 461.01 459.37 -189.26
(HEC)

6. MECON Ltd. Doranda, Ranchi 8.73 6.78 2.42 -51.36

7.* Projects and Development India Noida (U.P) 121.24 74.43 72.77 -32.66
Ltd. (PDIL)
Grand Total : 8124.19 8332.99 7964.96 -2329.64

*Sick and BIFR referred PSUs.
[English]
Gas Pipelines for Mulund(E)

1656.SHRI KIRIT SOMAIYA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether laying down of gas pipelines work for
Mulund has since been completed;

(b) if so, the details thereof;

(c) the number of connections provided from this
gas pipeline and money collected;

(d) the time by which the entire Mulund(E) is likely
to be covered by pipelines;

(e) whether any representations have been received
on the functioning of pipeline project; and

(H if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) (a) to (f)
Mahanagar Gas Limited (MGL), a joint venture company
of Gas Authority of India Limited (GAIL), British Gas, UK
and Government of Maharashtra are executing the project
for supplying of compressed natural gas (CNG) and piped
natural gas (PNG) in different parts of Mumbai including
Mulund. MGL has already laid down 83 Kms. of medium
and low-pressure pipeline providing PNG facility in Mulund
area. Out of 83 Kms., 56 Kms. have been laid in Mulund
(West) and 27 Kms. in Mulund (East). The entire pipeline

laying work in Mulund area would be completed in two
years time.

So far. MGL has connected over 11700 domestic
consumers with PNG facility. MGL is recovering connection
charges of Rs. 5000 in case of bulk registration scheme
(BRS) and Rs. 6500 in case of individual registration
scheme (IRS). These charges are recovered in three easy
installments in a phased manner.

Appropriate actions are taken on representations
received from time to time regarding Mahanagar Gas
Project.

Power Availabllity in North Eastern
States including Sikkim

1657.SHRI M.K. SUBBA : Will the Minister of POWER
be pleased to state:

(a) the details of the power availability and supply
per day in Assam, Meghalaya, Tripura and other States in
the North East, including Sikkim;

(b) the details of the installed capacity of power for
each State, and consumed by Agriculture industry and
other Sectors, State-wise; and

(¢) the details of power lost by way to Transmission ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) The details
of average energy requirement and energy availability per
day during the period April to October, 2002 in different
States of North Eastern Region (NER) including Sikkim are
as under -
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Million Units/day Sl

Name of the States

Installated Capacity

. in
Sl.No. Name of the States  Requirement Availability No MW
Arunachal Pradesh 45.43
1. Arunachal Pradesh 0.44 0.43 "
2. Assam 621.69
2. Assam 9.49 9.03
3. Manipur 30.61
3. Manipur 1.25 1.23
4. Meghalaya 188.76
4. Meghalaya 2.50 249
5. Mizoram 37.20
5. Mizoram 0.78 0.77 )
6. Nagaland 22.36
6. Nagaland 0.75 0.74 .
. 7. Tripura 85.36
7. Tripura 1.95 1.79 '
P ) 8. Central Sector in NER 1210.00
8. Sikkim 0.44 0.32 Total NER 2241.41
(b) The details of State-wise generating capacity 9. Sikkim 37.90
of NER and Sikkim in MW as on 31.3.2002 is given 10. Central Sector in Eastem Region  6841.51
below : g
Energy sale to different consumers/categories during 1999-2000 in the North Eastern
Region and Sikkim is given below :
Sl. Name of the State Domestic Comml Industry Industry Agriculture Others’ Total
No. LT HT Energy
Sold
1. Arunachal Pradesh 56.43 8.48 4.86 " 0.00 11.18 80.95
2. Assam 461.42 174.10 296.02 474.74 46.35 376.35 1808.98
3. Manipur 101.69 14.13 9.13 1.77 3.03 40.30 173.05
4. Meghalaya 179.60 37.88 5.24 72.12 0.24 91.36 386.44
5. Mizoram 79.37 5.29 1.58 0 0.00 27.55 113.77
6. Nagaland 79.70 9.41 21.24 " 0.00 27.85 138.20
7. Tripura 131.27 31.64 47.98 *) 69.40 75.86 356.13
8. Sikkim 52.62 18.18 18.58 0 0.00 16.43 105.81
(*) including in Industrial (LT)
(c) The details of T and D losses (in percentage) 1 > 3
reported in the States of NER and Sikkim during the year 38.96
1999-2000 are as under: 2. Assam '
3.  Manipur 62.06
Si.No.  States T and D Losses (%) 4. Meghalaya 27.66
1 2 3 5. Mizoram 47.63
1.  Arunachal Pradesh 37.12 6. Nagaland

32.32
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1 2 3
7. Tripura 29.63
8.  Sikkim 12.07
[Translation]

Re-appointment under Article 164(4)

1658.DR. RAGHUVANSH PRASAD SINGH :
SHRIMATI KANT! SINGH :

Will the Minister of LAW AND JUSTICE be pleased
to refer to the reply given to Unstarred Question No. 3729
on August 8, 2002 regarding re-appointment under article
164(4) and state :

(a) whether the requisite information has since been
collected;

(b) if so, the details thereof, and

(c) if not, the time by which the requisite infromation
is likely to be made available ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) to (c) No, Sir. The requisite
information is still awaited and will be laid on the Table
of the House as soon as it becomes available.

[English]
Survey for Latur Road-Mudkhed Line

1659.SHRI SURESH RAMRAO JADHAV : Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the Survey work on Latur Raod-
Mudkhed new railway line in South Central Railway has

been completed;

(b) if so, the outcome of the survey along wtih the
expenditure incurred thereon; and

(c) the time by which the work on the said project
is likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR!I BANDARU DATTATRAYA) : (a) to (c) A
survey for construction of a new BG line between Latur
Road and Mudkhed has been taken up at sanctioned cost
of Rs. 8.10 lakhs. Further consideration of the project would
be possible once the results of the survey become

available.

to Questions 186

[Translation]

Capital investment in Power Projects
In Gujarat

1660.SHRI MANSUKHBHAI D. VASAVA :
SHRI MANSINH PATEL :

Will the Minister of POWER be pleased to state :

(a) whether the Union Government have invested
any capital in Power Projects in Gujarat;

(b) it so, the details thereof along with capital
invested in the above projects during the last two years,
project-wise; and

(c) the role played by the State Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) (a) Yes,
Sir.

(b) and (c) National Thermal Power Corporation had
set up two Combined Cycle Power Projects (CCPP) in
Guijarat. The details are given as under :

Sl Project/capacity Approved Commissioned

No. Cost in

1. Kawas CCPP Rs. 1599.57 March, 1993
Stage-l (645 MW) Crore

2. Jhanor Gandhar Rs. 2500 March, 1995
CCPP Stage | Crore

(648 MW)

There was no investment in Gujarat during the last two
years by the Central Sector for any new project.

[English]
Expansion of NCC Activities

1661.SHRI ANANTA NAYAK :
SHRI TRILOCHAN KANUNGO :

Will the Minister of DEFENCE be pleased to state:

(a) whether there is any proposal to expand NCC
activities;

(b) if so, the details thereof,
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(¢) the number of new NCC units opened and
number of new NCC cadets enrolled during each of the
three years, till date Wing-wise and State-wise;

(d) the names of the States where no new units
have been opened during the above peirod and the
reasons therefor;

(e) the number of NCC cadets and units in each of
the wings at present, State-wise.

() the procedure to open new NCC units in
schools/colleges in different wings of NCC; and

(g) the steps taken by the Government to open more
NCC units in schools/colleges ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) Sanction of the Government
has been accorded to increase the NCC cadet strength
from 12,00,000 to 12,76,560 on 16.11.2001, which has
further been increased to 13,00,000 on 10.10.2002.

(c) No new NCC Units were raised in the year 2000.
In the year 2001 two new NCC Army Units in Andhra
Pradesh and one each in the States of Uttaranchal, Uttar
Pradesh, Haryana, Delhi, West Bengal, Maharashtra,
Arunachal Pradesh and Mizoram have been raised. So far
no new NCC unit has been raised in the year 2002.
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(d) and (e) No new units have been opened during
the year 2000, 2001 and 2002 (till date) in the States,
except as mentioned in part (c) above, for want of demand
and concurrence by the Sates to bear the expenditure to
run NCC activities in that particular State. The number of
NCC cadets and units in each of the wings at present,
State-wise is given in the enclosed Statement.

(f) and (g) The procedure for opening of NCC in a
school/college broadly is that institutions desirous of
having NCC are required to apply on the prescribed format
to the Commanding Officer of concerned nearest NCC
Unit, whcih after scrutiny is sent to the NCC Group
Headquaters and then to NCC State Directorate. The NCC
State Directorate in tum forwards the application to the
State Government concerned for their commitment to bear
their share of expenditure. Once the commitrnent of the
State Government concerned is received. the NCC State
Directorate forwards the application to. NCC Headquaters
for sanction. After scrutiny, if found eligible and based on
the availability of NCC cadet strength, the sanction is
accorded and communicated to the NCC State Directorate
that in turn communicates the same to the NCC Unit
concerned. ’

NCC Cadet strength has recently been increased from
12,76,560 to 13,00,000 on 10.10.2002.

Statement

Number of NCC Cadets Strength at Present

Senior Division — 443428 (Army-344996, Navy-13450, Air-11700, Girls-73282) $

Junior Division — 754324 (Army-567004, Navy-50350, Air-47548, Girls-83170) $

SI.No. State Units (SD) (JD) Addl out of Lakh
1 2 3 4 5 6

1. Andhra Pradesh 67 34900 65100 40000

2. Bihar 33 32248 48200 9900

3. Jharkhand 10 200 - -

4. Delhi 19 10480 25950 700

5. Guijarat 35 21050 31800 -

6. Diu Damen - - 400 -

7. D and N Haveli - - - -
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1 2 3 4 5 6
8. Jammu and Kashmir 09 5380 9750 5000
9. Karnataka 49 29480 40550 -
10. Goa 03 1160 2150 580
11. Kerala 38 26050 48000 -
12. Lakshadweep - 50 650 -
13. Madhya Pradesh 41 20423 42980 3256
14. Chhattisgarh 10 5017 12400 -
15. Maharashtra 60 34160 59900 4504
16. Arunachal Pradesh 02 350 3825 1150
17. Assam 26 11930 27625 4500
18. Manipur 03 1360 5250 5000
19. Meghalaya 04 1360 3070 2150
20. Mizoram 02 320 1100 1800
21. Nagaland 04 800 2500 3100
22. Tripura 03 900 2300 2300
23. Orissa 23 8360 35840 -
24. Punjab 29 18790 30250 -
25. Haryana 18 12600 17850 4700
26. Himachal Pradesh 12 3880 20700 -
27. Chandigarh 04 2000 2050 100
28. Rajasthan 35 15130 32150 800
29. Tamil Nadu 51 22440 71344 5000
30. Pondicherry 05 1000 2940 400
31. Andaman Nicobar 02 210 1550 -
32. Uttar Pradesh 108 78040 37600 4300
33. Uttaranchal 16 9955 8500 -
34. West Bengal 51 33030 58750 960
35. Sikkim 01 375 1300 -
Total 773 443428 754324 100000

$ Additional strength of One lakh distributed to States for further allotment wing — wise.
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Supply of T-90 Tanks

1662. SHRI GUNIPATI RAMAIAH : Will the Minister of
DEFENCE be pleased to state:

(a) whether all the T-90 tanks to be supplied by
Russia have been received; and

(b) if not, the time by which the remaining tanks are
likely to be supplied by Russia?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) and (b) All fully-formed T-90 tanks
have been received. Delivery of the remaining T-90 tanks
contracted for in Semi-Knocked Down/Completely-Knocked
Down form will be completed by 2003.

ROB/RUB in Uttar Pradesh

1663. SHRIMATI RAJKUMARI! RATNA SINGH : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have received
proposals from the Government of Uttar Pradesh for
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construction of rail over bridges/rail under bridges in the
State during the last three years;

(b) if so, the details thereof; project-wise;

(c) the action taken by the Union Government
thereon; and

(d) the details of the on-going/pending ROB/RUB
projects in the Uttar Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) to (d)
Proposals, for replacements of busy level crossings, having
Train Vehicle Units more than 1 lac, with Road Over/Under
Bridges, are sanctioned on cost sharing basis otherwise on
Deposit Terms or on Build, Operate and Transfer basis. All
proposals received, fulfilling the requisite conditions, are
sanctioned promptly by Railways and no proposal is
pending. At present, there are 26 works of Road Over/Under
Bridges falling in Uttar Pradesh which are under different
stages of planning and construction. The details of proposals
received in last 3 years is given in the statement enclosed.

Statement

The list of proposals received in last three years

S.No. Name of work

Year of sanction

—

ROB on NH 28 between Basti and Govindnagar at Km. §70/11-12.

1999-00 Deposit

2. CHAUPALA - ROB in lieu of LC No. 356-Spl, and 250/A on MB-LKO section. 1999-00

3. FATEHPUR - ROB alongwith subway in lieu of LC No. 50 at Km. 943/3-5 on ALD-CNB 1999-00
section.

4. Tundla ROB at Kms. 1252/10-11 (NH 2) chainage 18.681 on Tundla-Gzd section. 2000-01 BOT

5. Kanpur Bypass — ROB at Kms. 1338/13-15 on JHS-CNB section. 2000-01 BOT

6. JAJAU ROB in lieu of LC No. 478/A at Km. 1321/2-4 on Delhi — Jhansi section. 2000-01 BOT

7. Etawah ROB at Kms. 1154/17-19 (NH2) on ALD-GBD section. 2000-01 BOT

8. RAMPUR - ROB in lieu of LC No. 403-A on MB-LKO section. 1999-00

9. ROB in lieu of LC No. 3A (T) between Lucknow Jn. and Ashbagh Station 2002-03

10. Gaziabad ~ Moradabad section ROB in lieu of LC No. 26-A at Km. 30/20 near Amroha 2002-03

11. Akbarpur ROB in lieu of LC No.83/A at Km 907/2-3 between Lucknow-Faizabad section 2002-03

12. ROB in lieu of LC No. 215/3T at Km 1071/371.35 between Lucknow-Rai Bareilly station 2002-03

13. Saharanpur - Moradabad section ROB in lieu of LC No. 484-A at Km. 1498/13-14 on 2002-03
Bijnor — Najibabad Road

14. Gaziabad -~ Tundla sanction ROB in lieu of LC No. 112-C/3 at Km. 1329/19-21 near Aligarh 2002-03
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Setting up of Bhadrawati Thermal
Power Plant

1664.SHRI SUBODH MOHITE : Will the Minister of
POWER be pleased to state:

(a) whether the Government have withdrawn the
permission for setting up a 1000 MW Bhadrawati Thermal
Power Plant at Chandrapur in Maharashtra;

(b) if so, the reasons therefor;

(c) if not, the progress made with regard to setting
up a project; and

(d) the facilities provided by NTPC and the Union
Government for early setting up a project at Chandrapur ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) to (c) The
Memorandum of Understanding (MoU) for setting up a coal
based power station of about 1000 MW capacity at Umred,
district Nagpur in Maharashtra, was signed between M/s
Nippon Denro Ispat Limited, M/s Ispat Alloys, companies
of Ispat Group and the Maharashtra State Electricity Board
(MSEB) on 18th June, 1993. The project was subsequently
shifted to Bhadravati, district Chandrapur in Maharashtra.
A generating company (special purpose vehicle), M/s
Central India Power Company (CIPCO) has been set up
by the promoters to implement the Bhadravati power
project. The project was able to tie up various inputs/
clearances includig the techno-economic clearance of
Central Electricity Authority (CEA), signing of the Power
Purchase Agreement (PPA) and coal linkage etc. The
project developers have recently informed that in view of
the escrow capacity problems with MSEB as will as the
recommendations of the Energy Review Committee set up
by the Government of Maharashtra, the Bhadravati project
has been kept on hold by MSEB/Govemment of
Maharashtra. Meanwhile, CIPCO have now proposed to
set up the Bhadravati power project with a capacity of 500
MW and sell the power to various States through the Power
Trading Corporation. The Energy Review Committee set up
by the Govemment of Maharashra, has recommended that
MSEB defer all PPAs with Independent Power Producers
(IPP) and re-examine them in accordance with the Least-
Cost Plan and in any case, till such time, the demand
levels in the State of Maharashtra permit tull absorption
of p&wer generation from such IPPs.
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MSEB, have also filed an affidavit before the High Court
of Judicature at Bombay, Nagpur Bench, on Writ Petition
No. 2594/98 in which they have inter-alia undertaken not
to go ahead with the Bhadravati project unless the dispute/
issues relating to the Dabhol Power Project are sorted out
amicably and the State’s energy requirement is picked up
to the extent to absorb power from the Bhadravati in addition
to the power available from the Dabho! project. The court,
while admitting the writ petition, has passed an interim Order
on 26.3.2002 laying down that no further steps been taken
for implementation of the project without further orders
from them. A Special Leave Petition (SLP) filed before the
Supreme Court by M/s Ispat Industries Ltd., has been
dismissed with the observation that the remedy for filling an
appropriate application before the High Court is available
to the Petitioner.

(d) In order to facilitate financial closure by the
Bhadravati Power Project, the Government of India (GOI)
had given counter guarantee to cover any payment
liabilities of MSEB in the event of terminiation of the PPA
and could be invoked in the event of MSEB failing to make
such Payment and Government of Maharashtra (GOM) as
the primary guarantor also failing to make the payment.
Howsever, the GOI counter guarantee has lapsed due to
inability of the project to fulfill certain conditions laid down
in the counter guarantee. So far as the National Thermal
Power Corporation (NTPC) is concerned, with a view to
identify possible location for long term capacity addition
programme, NTPC had prima facie examined a site near
Madheri Village in Chandrapur for setting up a 100 MW
power plant. NTPC requested GOM for confirmation of
water availability for the project before proceeding with
further study on the project. Confirmatin from GOM is
awaited by NTPC.

Legal Aid in Madhya Pradesh

1665.SHRI! DALPAT SINGH PARSTE : Will the Minister
of LAW AND JUSTICE be pleased to state :

(a) whether it is a fact that the present procedure
for obtaining legal aid is so cumbersome and complex, that
the poor and needy people fail to take advantage of the
scheme; )

(b) whether the Government are planning to take
any steps to deceniralize the scheme of providing legal
aid and also to make it simpler by consulting the Members
of Pariament.representing the areas, and
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(c) the average amount spent on legal aid every
year in the country and the percentage of amount is spent
in Madhya Pradesh along with the criteria followed for
granting legal aid ?

THE MINISTER OF LAW AND JUSTICE (SHRI K. JANA
KRISHNAMURTHY) : (a) No, Sir. Any person entitled to
legal aid may approach directly to Taluk Legal Services
Committee, District Legal Services Authority, High Court
Legal Services Committee, State Legal Services Authority
and Supreme Court Legal Services Committee, as the
case may be.

(b) The procedure for giving Iegal aid is already
decentralised. The State Legal Services Authority, District
Legal Services Authorities, Taluk Legal Services Committees
may co-opt the concerned Member of Parliament as a
Member of the State Authority, District Legal Services
Authority, Taluk Legal Services Committee, as the case
may be.

(¢) The following amounts were allocated by
National Legal Services Authority to State/Union Territories
from the year 1999-2000 onwards :

Period Amount
1999-2000 Rs. 2,54,76,500/-
2000-2001 Rs. 3,32,55,000/-
2001-2002 Rs. 1,66,03,500/-
2002-2003 Rs. 2,47,53,000/-

(til 20.11.2002)

In so far as Madhya Pradesh State Legal Services
Authority is concerned, a grant-in-aid of Rs. 22.00 lakhs
was sanctioned in the year 1999-2000 and another Rs.
20.00 lakhs in the year 2000-2001.

Section 12 of the Legal Services Authorities Act, 1987
prescribes the criteria for giving legal serivces. Following
persons are entitled to legal aid/legal services -

(a) a member of a Scheduled Caste or Scheduled
Tribe:

(b)  a victim of trafficking in human beings or begar
as referred to in Article 23 of the Constitution;

{(c) a women or a child;

(d) a mentally ill or otherwise disabled person;
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(e) a person under circumstances of undeserved
want such as being a victim of a mass disaster,
ethnic violence, caste atrocity, flood, drought,
earthquake or industrial disaster; or

(f) an industrial workman; or

(g) in custody, including custody in protective home
.within the meaning of clause (g) of section 2 of
the Immoral Traffic (Prevention) Act, 1956, or in
a juvenile home within the meaning of clause
(j) of section 2 of the Juvenile Justice Act, 1986
in a psychiatric hospital or psychiatric nurshing
home within the meaning of clause (g) of section
2 of the Mental Health Act, 1987; or

(h) in receipt of annual income less thaa rupees
nine thousands or such other higher amount as
may be prescribed by the State Government, if
the case is before a court other than the
Supreme court, and less than rupees twelve
thousands or such other higher amount as may
be prescribed by the Central Government, if the
case is before the Supreme Court.

[Translation]
Mobile Refilling of LPG Cylinders

1666.SHRI SUBODH ROY : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government plans to commence
mobile refilling of LPG cylinders in the rural areas of the
country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the names of the States being benefited at
present with this service ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) Bharat
Petroleum Corporation Ltd. (BPCL) have introduced rural
marketing vehicles to méet the demand in: rural areas in
some States of the country like Punjab, Uttar Pradesh,
Tamil Nadu, Gujarat, Rajasthan, Maharashtra, West
Bengal, Karnataka and Chhattisgarh.
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‘Hindustan Petroleum Corporation Limited (HPCL) is
having one skid mounted mini LPG bottling plant at
Falakata, district Jalpaigudi, West Bengal; in addition,
HPCL has plans to set up similar facilities in certain
locations in the States of Maharashtra, Punjab, U.P,
Rajasthan, Andhra Pradesh, Karnataka, Orissa and Tamil
Nadu, to meet the rural demand.

[English]
Construction of ROB at Dalkhola

1667.SHRI PRIYA RANJAN DASMUNSI : Will the

Minister of RAILWAYS be pleased to state:

(a) whether construction of Rail-over-bridge on
National Highway 34/35 at Dalkhola has been pending for
the last several years despite the fact that the project has
already been clearned by the Ministry of Urban
Development, as the Railways have not settled the land
issue with the Government of West Bengal;

(b) if so, the steps the Government propose to take
to settle the land issue; and

(c) the time by which the said project is likely to be
started and completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) A Road
over bridge at Dalkhola on NH-34 (by pass) is sanctioned
work to be fully funded and executed by the State
Government of West Bengal. The Railways have no dispute
regarding land issue to be settled.

(d) Does not arise.

(c) Work is yet to be started by PWD/NH Division
(Roads)/West Bengal. The Railways have already approved
the General Arrangement Drawing, Project Report, detailed
design and drawing. Hence, the target for completion is
also to be fixed by State PWD.

Railway Development Commission

1668.SHR! T. GOVINDAN : Will the Minister of

RAILWAYS be pleased to state:

(@) whether the Government have formed the
National Railway Development Commission; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) No, Sir.
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(b) Does not arise.
[Translation]

Suspension of Exploration Work in
Border Areas

1669. SHRI KAILASH MEGHWAL : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether works of exploration of oil and gas has
been stopped in border areas due to deployment of army

. in Western area of Rajasthan and second unit of gas

based power project in border area of Ramgarh has to
be closed the day after it started operating due to lack of

gas supply;

(b) whether the Government handed over
Pinorawala block in Jaisalmer basin to Oil India to speed
up the exploration of oil and gas;

(c) whether most of the gas exploration centres are
situated within international region and therefor getting
permission for going there is also very difficult thereby
making the maintenance and repair work all the time more
difficult;

(d) whether exploration work has not been started
due to dispute under consideration of the Supreme Court
over Mayajlar area regarding oil and gas exploration with
officers of Muru National Sanctuary; and ]

(e) if so, the steps taken to streamline exploration
work, production and maintenance of operating wells ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) The proposed
workover and seismic acquisition work in the boider areas
of Western Rajasthan was deferred due to deployment of
army in the area. The defence clearance for reactivation
of the well has sicne been received and the work will be
resumed in next few months. In the mean time, however,
the production operations had continued and gas supply
to Ramgarh power plant (one unit) was maintained. As far
as private companies/JVs are concemed, exploration
activities have not been stopped due to deployment of
army in Rajasthan.

(b) Government awarded block RJ-ONN-2000/1
(Pinorawala) to Oil india Ltd. under NELP-II bidding Round
and work has started in this block.



199 Written Answers

(3 No such problems have been reported by any
of the operstars in this area.

(d) and (e) Exploraton work in Mayajlar area was not
taken up as this area falls under notified desert national
park. ONGC has taken up the case to get permission for
exploration. Monitoring of the progress of exploration and
production work undertaken by national oil companies/joint
venture companies and undertaking rectification measures
is an ongoing exercise.

Village Electrified by Renewable
Energy Sources

1670.SHRI CHANDRAKHAINT KHAIRE : Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state :

(a) the number of villages electrified with the
renewable energy sources and the details thereof State-
wise;

(b) the names of the schemes being implemented
by the Government to promote the extensive use of solar
energy; and

(c) the details and the number of Energy Parks
established/proposed to be established in Maharashtra, till
date ?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) Renewable energy systems like solar
photovoltaic systems and power plants, small hydro power
plants and biomass gasifiers have been installed in a
number of villages and hamlets to provide lighting and other
electricity based services. The State-wise number of
villages and hamlets electrified in this manner through
renewable energy systems and power plants is given in
the enclosed Statement-I.

(b)  The Ministry of Non-Conventional energy sources
is implementing various programmes for promoting the
use of different types of solar energy systems and
devices through State renewable energy development
agencies, eligible manufacturers, some non-Governmental
organizations, banks and the Indian Renewable Energy
Development Agency Limited (IREDA). The names of these
programmes are given in the enclosed Statement-I|

(c) The Ministry has so far sanctioned 18 district
level Energy Park projects for setting up in the State of
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Maharashtra. The location-wise details and status of these
Energy Park projects are given in the enclosed Statement-
ll. In addition, a proposal has been received from the
Maharashtra Energy Development Agency (MEDA), Pune
for setting up of a State level Renewable Energy Park at
Peshwe Park. Pune.

Statement

State-wise details of Villages/Hamlets Electrified
through Renewable Energy Sources
(As on 31.10.2002)

A - Through SPV Systems and Power Plants

S. State/UT Nos. of Villages/
No. hamlets
1. Andhra Pradesh 2
2. Arunachal Pradesh 50
3. Assam 76
4. Chattisgarh 90
5. Gujarat 14
6. Haryana 6
7. Himachal Pradesh 3
8. Jammu and Kashmir 102
9. Karnataka 2
10. Kerala 134
11. Madhya Pradesh 3
12. Manipur 8
13. Meghalaya 25
14. Mizoram 33
15. Rajasthan 1,656
16. Sikkim 4
17. Tripura 30
18. Uttar Pradesh, including 497
Uttaranchal
19. West Bengal 856
20. A and N Islands 21
Total 3,612
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The above villages/hamiets, hamlets, have been
electrified through installation of solar home systems in at
least 50% households or through centralized power plants.
However, in case of Rajasthan in 1,188 villages/hamiets,
solar home systems have been installed in about 10
households in each village/hamlet.

B- Through Other Renewable Energy Systems

6 Villages in Arunachal Pradesh and 5 in West Bengal
have been electrified through small hydro plants. In
addition, in WesY Bengal 8 villages have been electrified
through Biomass gasifiers.

Statement-ll

Programmes for Promotion of Solar
Energy Utilization

1. Solar Photovoltaic Demonstration and Utilization
Programme

2. Solar Photovoltaic Water Pumping Programme for
Agriculture and Related Uses

3. Solar Thermal Extension Programme
4. Solar Cooker Programme

5. Soft loan schemes for Solar Photovoltaic and Thermal
Systems through IREDA and Banks

6. Grid — Connected Solar Photovoltaic Power Programme
7. “Aditya” Solar Shops
Statement-ill

Details and Status of the District Level Energy Park
Projects in Maharashtra (as on 31/10/2002)

S.No. Institutions/locations

1 ' 2

Completed Projects

1. Visvesvaraya Regional College of Engineering, Nagpur,
District Nagpur.

2. Jnana Prabodhini Medical Trust, Sanjeevan Hospital,
Off Karve Road, Pune, District Pune.

3. University of Pune, School of Energy Studies,
Ganeshkhind, Pune, District Pune.
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1 2

4. Gandhi National Memorial Society, Agakhan Palace,
Pune Nagar Road, District Pune.

5. Janana Prabodhini Shiv Pradesh, Pune, District Pune.

6. Maharashtra Institute of Technology, Pune, District
Pune.

7. Dr. Panjabrao Deshmukh Krishi Vidyapith, Akola,
District Akola. '

8. College of Engineering, Ambajogai, District Beed.
9. North Maharashtra University, Jalgaon, District Jalgaon.

10. Jawahar Navodaya Vidyalaya, Sangeli P.O. Kalambist,
District Sindhu Durg.

11. Amravati University, Amravati, District Amravati.

12. Chalkewadi Wind Farm, District Satara.
Projects under implementation

13. KIT's College of Engineering, District Kothapur.

14. Shri Sant Gajanan Maharaj College of Engineering
Shegaon, District Buldhana.

15. Manav Sadhan Vikas Sanstha, Anav, Tauga Kundal,
District Sindhudurg.

16. Swami Ramanand Teerth Marathawada Vidyapeeth,
Nanded, District Nanded.

17. Raigad Military School and Jr. College Achaloli, Taluga
Mahad, District Raigad.

18. Walchand Institute of Technology, District Solapur.

[English]

Loss to Rallways due to Cauvery
Water Agitation

1671.SHRI KOLUR BASAVANAGOUD : Will the

Minister of RAILWAYS be pleased to state:

(a) the loss suffered by Railways on account of
Cauvery water agitation in Karnataka; and

(b) the reasons for not taking precautionary measures
while running trains during the agitation period ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! BANDARU DATTATREYA) : (a) The
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estimated loss suffered by Railways on account of Cauvery
water agitation in Karnataka is Rs. 125.01 Lakhs.

(b) Precautionary mesures such as, cancellation
of trains to prevent damage to Railway property, were
taken.

Provision of New Bogies for Narsapur
Express

1672.SHRI A. BRAHMANAIAH : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the bogies attached to the Narsapur
Express running between Secunderabad and Narsapur are
very old;

(b) if so. reasons therefor; and
(c) the steps proposed to replace these old bogies ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) No, Sir.
The coaches running on this vacuum braked train are within
the codal life of 25 years.

(b) Does not arise.

(¢) The coaches will be replaced on age cum
condition basis whenever due.

induction of Sukhoi-30 MKI

1673.SHRI VILAS MUTTEMWAR :
SHRI PRIYA RANJAN DASMUNSI :
SHRI G. PUTTA SWAMY GOWDA :
SHRIMATI PRABHA RAU :

Will the Minister of DEFENCE be pleased to state:

(a) whether Sukhoi-30 MKI fighters acquired by India
from Russia have been inducted into the Indian Air Force;

(b) if so, the number of aircraft acquired and the
financial implications involved therein;

(c) whether the Government propose to acquire
more such aircraft; and

(d) if so, the number thereof and the time by which
these are expected to arrive ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) The induction of Su-30 MKl is being
done in a phased manner. The total cost for supply of 40 Su-
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30 MKI aircraft and associated equipment, contracted in
November, 1996, with the manufacturer in Russia, is USD
1462 million. In addition, 10 Su-30 K aircraft acquired in 1999
would also be upgraded to Su-30 MKI standards. The
induction and upgradation is expected to be completed by
2004. 140 Su-30 MKI aircraft would also be manufactured
by Hindustan Aeronautics Limited under Transfer of
Technology arrangement up to 2017.

Revival of Instrumentation Ltd.

1674. SHRI N.N. KRISHNADAS : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the present status of the revival project for
Instrumentation Limited; and

(b) the details of the process and the present status
of the Palakkad Unit of Instrumentation Limited to make
a subsidiary unit with inadequate status ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) BIFR approved scheme for
revival of Instrumentation Limited (IL) i$ under implementation
since 1.4.1999. The BIFR, in its review meeting held on
26.09.2002 have observed that there is a need to modify
the existing scheme. The modified revival plan has yet not
been finalized.

(b) The BIFR sanctioned revival package envisages
restructuring of Palakkad unit by way of subsidiarisation
to facilitate joint venture formation. IL completed all the
formalities for the subsidiarisation of its Palakkad unit and
has obtained certificate of incorporation from Registrar of
Companies, Kerala as per the BIFR sanctioned revival
package.

Transmission Projects for Rural
Electrification

1675.SHRI K.P. SINGH DEO : Will the Minister of
POWER be pleased to state:

(a) the existing practice of executing transmission
projects for rural electrification in each State;

(b) whether these practices differ from State to
State; :

(c) if so, the reasons therefor,;
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(d) whether the existing practice is hampering the
progress of rural electrification in some States, particularly
in Orissa; and

(e) if so, the steps taken by the Government to issue
guidelines to such States for directly financing the execution
of tranmission project by Power Finance Corporation for
rural electrification ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMAT! JAYAWANT! MEHTA : (a) to (e) Rural
Electrification is the responsibility of the State Electricity
Boards/State Governments which own and operate the
distribution system in the State. Rural Electrification
Schemes are formulated and executed by the SEBs
according to the priorities fixed by the respective State
Governments. The execution of tranmission projects for
rural electrification depends on the geographical spread of
the area, network topology, load density etc.

The Committee of Experts and Central Electricity
Authority have made guidelines for improvement on Sub-
Transmission and Distribution system for formulatian of
project reports etc. These guidelines are uniform for the
entire country. These guidelines have been circulated to
various power utilities of the country including that of State
of Orissa under the Accelerated Power Development and
Reforms Programme.

REC provides loan assistance to States/SEBs/Power
Utilities for intensive electrification of villages, setting up
of sub-stations upto 400 KV and transmission lines, besides
the State power Utilities can access loan assistance from
PFC for transmission projects.

Construciton of New Rallway
Terminal in Delhi

1676.SHRI K. YERRANNAIDU : Will the Minister of
RAILWAYS be pleased to state:

(a) whether keeping in view the increasing demand
of passengers and goods traffic, the railway is considering
a proposal to have a new railway terminal in Delhi;

(b) if so, the details thereof and the locatio of new
railway terminal; and

(c) the time by. which the new terminal is likely to
become operational ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATRAYA) : (a) Yes, Sir.
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(b) and (c) The Railways is considering proposals for
provision of directional terminals to be located at periphery
of Delhi. This includes a Passenger Terminal at Anand Vihar
for East bound trains. However, the Railways' strategy is
to fully exploit terminals in Delhi area namely New Delhi,
Delhi, Nizamuddin and Delhi Sarai Rohilla before taking
up the work of additional terminals. The work pertaining
to development of existing terminals in Delhi area have
already been sanctioned and are in different stages of
completion. The proposal pertaining to new terminal in
Delhi area is under consideration and examination.

Sllent Era Films in Pakisan

1677. SHRI Y.V. RAO : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether prints of hundreds of silent era fims
went to Pakistan at the time of partition;

(b) if so, the estimated number of such films; and

(c) the steps taken/proposed to be taken by the
Govenment to get them back of India ?

THE MINISTER OF INFORMATION AND BROAD-
CASING (SHRIMATI SUSHMA SWARAJ) : (a) to (c)
National Film Archive of India (NFAI) has informed that no
factual information is available about the number of silent
era films, which went to Pakistan at the time of partition.
NFAI generally acquires films through the member archives
of international Federation of Film Archives (FIAF), of which
as per FIAF directory, Pakistan is not a member. However,
NFALI taps various sources for acquisition of films of archival
improtance including all available silent and early talkie
films.

Octane Testing Facilities in Gujarat

1678. SHRI SAVSHIBHAI MAKWANA : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether sufficient octane testing facilities does
not exist in Gujarat;

(b) if so, whether the Government of Gujarat and
NGOs have shown their interest to share the cost of setting
up of laboratories; and

(c) if so, the action taken thereon ?

THE MINISTER OF STAVE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
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(SHRI SANTOSH KUMAR GANGWAR) : (a) No, Sir.
Sufficient octane testing facilities are available in the State
of Gujarat.

(b) Government of Gujarat has requested for
financial assistance for establishment of an independent
laboratory to be run by Consumer Education and Research
Centre (CERC), Ahmedabad to check the adulteration of
petroleum products in the State. The total cost of setting
up of the laboratory is about Rs. 12.00 crores. The State
Government has requested to provide 50% contribution i.e.
Rs. 6.00 crores for said purpose while the State
Government and CERC would bear the cost at the rate
of 25% each.

(c) As sufficient facilities for octane testing quality of
petroleum products are available in Gujarat, the Government
is of the view that a separate set up is not required.

Pricing of Crude Oil

1679.SHRI P.S. GADHAVI : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Members of Parliament from the
State of Gujarat had a meeting with the Prime Minister of
May, 1, 2002;

(b) whether during their meeting with the Prime
Minister they submitted a Memorandum relating to various
outstanding issues of the State;

(c) whether in their Memorandum they demanded
that there should be an agency for pricing of Crude Oil;

(d) whether the Government of Gujarat has also
requested for setting up a pricing agency;

(e) if so, the action taken by the Government so far,
and

() if not, the reasons thergfor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yes,
Sir.

(c) to (1) The Govenment had constituted a Committee
to devise a new scheme of royalty on indigenous crude
oil. The' Committee had sought suggestions -from State
Governments and Union territories. The State Government
.of Gujarat had, interalia, suggested for an independent
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Agency for determining final price of indigenous crude oil.
The Committee has submitted its Report which is under
consideration of the Government.

Joint Patrolling with Indonesia

1680. SHRI CHADA SURESH REDDY :
SHRI GUTHA SUKENDER REDDY :

Will the Minister of DEFENCE be pleased to state:

(a) whether Indian and Indonesian Navies have
started coordinated patrolling along international maritime
bountary line to check poaching, smuggling and other
illegal activities in the Indian Ocean;

(b) if so, the time by which this exercise was started;
and

(¢) the other details in this regard ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) The first cycle of coordinated
petrol by Indian and Indonesia Navies took place from 2nd
September, 2002 to .30th September, 2002. In future, the
joint patroling will be undertaken depénding upon the need
and mutual convenience.

[Translation]
Review of a Film

1881. KUMARI BHAVANA PUNDLIKRAO GAWALL :
SHRI HARIBHAU SHANKAR MAHALE
SHRI VILAS MUTTEMWAR :

SHRIMAT!I PRABHA RAU :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government have decided to review
the film “Ek Chhoti Si Love Story” even after it was cleared
by the Censor Board and granted the permission for its
screening by the Central Board for Certification;

{b) it so, the reasons therefor;

(c) whether the said movie containg some scenes
which blemish Indian Women's image and culture; and

(d) if so, the social impact of this fim on the
country ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) No. Sir.
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(b) Does not arise.

(c) and (d) According to the information received from
the Central Board of Film Certification, the Examining
Committee of the Board, which previewed the film,
unanimously recommended grant of a clear "A” certificate
to the film. The Board acccepted the recommendation.

[English]
Setting up of Grid Sub-Stations in Gaya

1682. SHRI RAMJEE MANJHI : Will the Minister of
POWER be pleased to state:

(a) whether there is a need for setting up of a Grid
Sub-station at Sirghati Sub-division in Gaya, Bihar; and

(b) if so, the time by which it is likely to be set up ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b)
Bihar State Electricity Board (BSEB) has expressed the
need of construction of a grid sub-station at Sherghati
(Sirghati) as a part of Comprehensive Sub-Transmission
Strengthening Scheme of Bihar (proposed to be executed
by POWERGRID).

In order to implement the same, a Memorandum of
Agreement among BSEB, POWERGRID, Planning
Commission and Ministry of Power is being finalized as
the project is envisaged to be executed through a grant
from Planning Commission to the Government of Bihar.

Export of Dlese!l and Aviation Fuel
by IOCL

1683.SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :
SHRI ASHOK N. MOHOL :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Indian Oil Corporation Limited plan
to double its export of diesel and Aviation Fuel;

(b) if so, the details thereof,

(c) the revenue earned by IOCL during the last three
years on the export of diesel and Aviation fuel;

(d) the names of countries to whom the IOCL
exported the fuel;, and
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(e) the steps taken by the Government to increase
the fuel export ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) Yes, Sir.
Indian Oil Corporation Limited (IOCL) is exploring various
markets for export of diesel and aviation fuel. The company
has set up overseas offices at Dubai, Kuala Lum¢ ~ -and
Mauritius for seeking new markets/customers for its
products and services.

IOCL has signed a contract with Ceylon Petroleum
Corporation for supply of 0.5 million metric tonnes of
products per year valuing 130 million US Dollers.

During the last three years, IOCL has exported aviation
fuel and diesel to Nepal only. The supplies to Nepal are
against payment in Indian Rupees under an agreement. The
value of supplies made to NOC are given below :

Year Aviation Fuel Diesel
Rs. Crore Rs. Crore

1998-00 31.35 191.45

2000-01 64.33 303.24

2001-02 62.50 286.53

(e) As per the current Exim Policy 2002-2007, diesel
and aviation fuel are freely exportable.

Power Plants in Rajasthan

1684. DR. JASWANT SINGH YADAV : Will the Minister
of POWER be pleased to state:

(a) the capacity of power plants in Rajasthan in
different sectors;

(b) the details of power generated, demanded and
supplied to the State at present, and

(c) the steps taken or proposed to be taken by the
Union Government to improve the power situation in
Rajasthan ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) and (b) The
details of monitored capacity of power plants in Rajasthan
in different sectors/categories and power generated during
October, 2002 are given below :

L3
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October, 2002
Sector Thermal Hydro Nuclear Total
Capacity Generation  Capacity = Generation  Capacity Generation Capacity = Generation

(MW) (MU) (MW) (MU) (MW) (MU) (MW) (MU)
Central 413 258 - 790 409 1203 667
State 1926 1196 430 - - 2356 1201
Total - 2339 1454 430 790 409 3559 1868

Power supply position in the State during the month
of October, 2002 is given below :—

EneiggtMU) Peak (MW)
Requirement 2272 Peak Demand 3716
Availability 2258 Peak met 3716
Shortage 14 Deficit 0
Percentage 0.6 Percentage 0

(c) The following steps have been taken/being taken
for augmentation of availability of power in the country
including Rajasthan :

(i) Maximizing generation from existing capacity.
(i) Demand side management.

(i)  Reduction in T and D losses.

(vi) Energy conservation measures.

(v)  Renovation and Modernisation and Life Extension
of old and inefficient plants.

(vi) Enhancement of inter-regional exchange of
power from surplus region/states to deficit

States.
(vii)y Early stabilization of ongoing projects.

(viii) It is envisaged to add 660.32 MW in Rajasthan
in State Sector during 10th Plan period. In
addition the State will also get its due share from
the central generating stations (7340 MW) which
are proposed to be set up in Northern Region
during 10th Plan.

Reports of Leakages of LPG Cylinders

1685. PROF. UMMAREDDY VANKATESWARLU : Will
the Minister of PETROLEUM AND NATURAL GAS be

pleased to state :

(a) whether Oil Companies and their dealers do not
respond in time for reports of leakages from LPG cylinders

after hours;

(b) if so, whether a majority of accidents involving
LPG cylinders have occurred evér) after reporting leakage
to the concerned officers and dealers;

(c) whether the Government propose to institute a
fool proof system of response to such emergencies; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) The LPG
distributors of Public Sector Oil Marketing Companies
(OMCs) are under instructions to carry out leakage checks
by breakig the seal at the customers premises and to
ensure proper functioning of equipment at the time of
delivery of the cylinders. In normal conditions, a cylinder
in use does not malfunction or start leaking. OMCs are
also operating emergency service centres for attending to
any leakage complaints, should they occur, after
distributorship working hours and on holidays and Sundays.

(b) to (d) It has observed that majority of the accidents
are caused by improper use of the equipment by the
consumer or non-adherence to the safety instructions.
OMCs have not come across any incident where accident
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has taken place after the customer has reported leakage Statement

to concerned distributor or emergency centre.
List of District Courts taken up for Computerization

[Translation] :
STATE NAME : Andhra 3. Bongaigaon
Computerisation of Lower Courts Pradesh
- 4. Goalpara
. Name of District Courts
1686.DR. M.P. JAISWAL : 5. Barpeta
SHRI BIR SINGH MAHATO : 1. Adilabad ‘
6. Nalbari
Will the Minister of LAW AND JUSTICE be pleased 2. Anantapur 7 K
to state: L ramme,
3. Chittoor o
heth the G _ 8. Darrang
(a) whether e overnment propose to give 4. Cuddapah ,
financial assistance to State Governments for the 9. 30"‘391"
isati i r . 5. East Godavari '
computerisation of their Lower Courts; 10. Lakhimpur
6. Guntur u
(b) if so, the details thereof; ‘ 11. Marigaon
. 7. Hyderabad
(c) if not, the reasons therefor; and 12. Nagaon
8. Karimnagar
(d) the number of lower courts computerised so far 13. Golaghat
and the names and location of these lower courts ? 9. Khamam 14. Jorhat
10. Krish
THE MINISTER OF LAW AND JUSTICE (SHRI K. rishna 15. Sibsagar

JANA KRISHNAMURTHY) : (a) to (c) It is the primary 11. Kurnool

- . 16. Dibrugarh
responsibility of the State Governments to provide funds 2. Mahbubnagar
for development of infrastructure facilities for the judiciary, ' 17. Tinsukia
including computerisation of courts. However, under the 13. Medak 16. Karimganj
Centrally Sponsored Scheme for the development of
i A 14. Nalgonda _ i
infrastructure facilities to the judiciary, funds are being 19. Hailakandi
released for computerisation of c9urts, subject to fhe 15. Nellore 20. Cachar
condition that the States would provide alteast a matching 16. Nizamabad o
share. During the year 2002-2003, an amount of Rs. 4.92 STATE NAME : Bihar and
crore has been released to the States/UTs for this purpose. 17. Prakasham Jharkhand
The States/UTs are free to utilise the req.uired amount for 18. RangaReddy Name of District Courts
computerisation within the overall allocation made to the .
States/UTs under the Centrally Sponsored Scheme. 19. Srikakulam 1. Aurangabad
During 2001-2002, the Central Government has 20. Viskapatnam 2. Begusarai
sanctioned the centrally funded Pilot Project of 21. Vizianagaram 3. Bettiah
isati tworking of City Courts in the four
Computeﬁnsatu?r‘w ar’ud Ne : g . y . o 22. Warangal s Bhagalpur
metropolitan cities i.e. Delhi, Mumbai, Chennai and Kolkata
to serve as a model for the States. This project is fully 23. West Godavari 5. Bhojpur
and is estimated to cost
funded by the Central Government STATE NAME : Assam 6 Buxer
Rs. 14.9 crore.
) District Courts 7. Chaibasa
(d) A list of State-wise District Courts for which the
National Informatics Centre has provided necessary 1. Dhubri 8. Chapra
computer Hardware, Software and Training is given in the 2. Kokrajhar 9. Chas (Bokaro)

enclosed Statement.
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10.
1.
12.
13.
14.
15.

16.

17.
18.
19.
20.
21.
22.
23.
24
25.
26.
27.
28.
29.
30.
31.
32.

33.
34.
35.
36.
37.
38.
39.
40.

41,

Written Answers

Darbhanga
Deoghar
Dhanbad
Dumka
Gaya
Giridih
Godda
Gopalganj |
Gumla
Haijipur
Hazaribagh
Jamshedpur
Jehanabad
Katihar
Khagaria
Madhepura
Madhubani
Motihari
Munger
Muzaffarpur
Nalanda
Nawada
Palamau
Patna
Purnia
Ranchi
Saharsa
Sahebganj
Samastipur
Sasaram
Sitamarhi

Siwan
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STATE NAME
Chandigarh U.T.

Name of District Court :
1. Chandigarh

STATE NAME : Goa
Name of District Courts :
North Goa

South Goa

STATE NAME : Gujarat
Name of District Courts :
1. Ahmedabad

Nadiad

Vadodara

Bharuch

Surat

‘Mahesana

Surendrangr

® N O o & w N

Ahmedabad (City
Civil)

9. Amreli

10. Banaskantha

11. Bhavnagar

12. Jamnagar

13. Junagadh

14. Bhyj

15. Panchmabhal

16. Rajkot

17. Sabarkantha

18. Valsad

STATE NAME : Haryana
Name of District Courts :
1. Amtala

2. Bhiwani

3. Faridabad
4. Gurgaon
5. Hissar

8. Jind

7. Kaithal

8. Karnal

9. Kurukshetra
10. Narnaul
11. Panipat

12. Rewari

13. Rohtak

14. Sirsa

15. Sonepat

16. Jagadhri (Yamuna
Nagar)

NAME OF STATE : Jammu

and Kashmir

Name of District Courts :

1. Jammu
2. Udhampur
3. Kathua
4. Doda

5, Poonch
6. Raijauri
7. Leh

8. Srinagar
9. Pulwama
10. Baramula
11. Anantnag
12. Kupwara
13. Badgam

to Questions 216

STATE NAME : Karnataka

Name of District Courts :

1.

2.
3

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.

20.

Bangalore Urban
Bangaiore Rural
Belgaum

Bellary

Bidar

Bijapur
Chickmagalur
Chitradurga
Dharwad
Gulbarga
Hassan

Karwar

Madikeri

Kolar

Mandya

Mysore
Mangalore
Raiture

Shimoga

Tumkur

STATE NAME : Kerala

Name of District Courts :

1.

2.

3

Trivendrum
Kollam
Pathanamthitta
Idukki
Alleppey
Kottayam

Eranakulam




217

10.
11.
12.
13.

14.

Written Answers

Trichur
Palaghat
Malappuram
Wyanad
Kozhikode
Kannur

Kasargod

STATE NAME
Maharashtra

Name of District Courts :

1.

2
3.

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

22.

Ahmednagar
Akola
Amravati
Aurangabad
Beed
Bhandara
Buldhana
Chandrapur
Dhule
Jalgaon
Jalna
Kolhapur
Latur
Nagpur
Nanded
Nashik
Osmanabad
Parbhani
Pune
Raigad
Ratnagiri

Sangli

23,
24.
25.
26.
27.
28.
STARZ NAME :

AGRAHAYANA 7, 1924 (Saka)

Satara
Sindhudurg
Solapur
Thane
Wardha
Yavatmal

Madhya

Pradesh and Chattisgarh

Name of District Courts :

1.

2.

10.
11.
12.
13.
14,
15.
16.
17.
18.
19.
20.
21.
22.

23.

Morena
Bhind
Gwalior
Datia
Shivpuri
Guna
Tikamgarh
Chhatarpur
Panna
Sagar
Damoh
Satna
Rewa
Shahdol
Sidhi
Mandsaur
Ratlam
Ujjain
Shajapur
Dewas
Jhabua
Dhar

Indore

24. Khargone
25. Khandwa
26. Rajgarh

27. Vidisha

28. Bhopal

29. Shore

30. Raisen

31. Betul

32. Hoshangabad
33. Jabalpur
34. Narsimhapur
35. Mandla

36. Chhindwara
37. Seoni

38. Balaghat
39. Surguja

40. Bilaspur

41. Raigarh

42. Rajnandgaon
43. Durg

44. Raipur

45. Bastar

STATE NAME : Orissa

Name of District Courts :

1. Balasore
2. Bargarh
3. Bhadrak

4. Bhubaneshwar

5. Balangar
6. Dhenkanal
7. Gajapati

10.
1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21,
22.

to Questions

Ganjam
Jagatsinghpur
Kalahandi
Kendrapara
Kendujhar
Koraput
Khurda
Mayurbhanj
Phulbani
Rourkela
Sambalpur
Sundargarh
Titlagarh
Cuttack

Puri

218

STATE NAME : Punjab

Name of District Courts :

1.

2.

>

® N o o

10.
11.
12.
13.
14.
15.

Bathinda
Fatehgarh Saheb
Hoshiarpur
Gurdaspur
Kapurthala
Ropar
Jalandhar
Mansa
Patiala
Ludhiana
Sangrur
Ferozepur
Faridkot
Baranala

Amritsar
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STATE NAME : Rajasthan

Name of District Courts :

-

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21,
22.
23.
24,
25.
26.
27.
28.
29.
30.

Written Answers

Ajmer

Alwar
Banswara
Baran
Barmer
Bharatpur
Bhilwara
Bikaner
Bundi
Chittorgarh
Churu
Dausa
Dholpur
Dungarpur
Ganganagar
Hanumangarh
Jaipur
Jaisalmer
Jalore
Jhalawar
Jodhpur
Kota

Nagaur

Pali
Rajasamand
S’Madhopur
Sikar

Sirohi

Tonk

Udaipur
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STATE NAME : Sikkim

Name of District Courts :

1.
2.
3.

4.

GTATE NAME : Tamil Nadu

Name of Disgtrict Courts :

1.

2.

10.
1.
12.
13,

14

15.
16.
17.

18.

19.
20.
21.

East
South
West

North

Chengalpattu
Chidambaranar
Coimbatore
Dharmapuri

Dindigul

Erode

Kamarajar (Srivilliptr)

Kanniyakumari
(Nagarcoil)

Madras

Madurai
Nagapattinam
Nilgiris

North Arcot (vellore)

Pasumpon
(Sivaganga)

Pudikottai
Ramanathapurm
Salem

South Arcot
(cuddalore)

Thanjavur
Tirunelveli

Tiruvannamailai

. Trichy

23. Villupuram 3.
STATE NAME : Tripura 4.
Name of District Courts : 5.
1. South 6.
2. West 7.
3. North 8.
e NG
STATE NAME : ivesk 9.
Bengal
J ) 10.
Name of District Courts : »
1. Cooch o
12.
2. Birbhum Dakshin
13.
3. Dinajpur
14,
4. Nadia
15.
5. Jalpaiguri
16.
6. Bankura
17.
7. Burdwan
18.
8. Midnapur
19.
9. Uttar Dinajpur
20.
10. Darjeeling
21.
11. Hooghly
22.
12. Murshidabad
23.
13. Malda
. 24,
14. Purulia
15. Howrah 25.
16. Pargana South 26.
17. Calcutta 2r.
18. Pargana North 28.
29.
STATE NAME : Uttar
Pradesh and Uttaranchal 30
Name of District Courts : 31.
1. Allahabad 32.
2. Agra 33.

.

to Questions

Gorakhpur
Lucknow
Varanasi
Meerut
Ghaziabad
Moradabad
Bulandshahr
K;npd} (ﬁ)
Kanpur (U)
Dedwadun
Etawah

Basti

Jhansi

Uttar Kashi
Unnao

Tehri Garhwal
Sultan Pur
Sonbhadra
Sitapur
Sidharthnagar
Shahjahanpur
Saharanpur
Rampur
Reabareli
Pratapgarh
Pithoragarh

Pilibhit

. Pauri

Orai
Nainital

Muzaffarnagar

220
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34. Mirazapur 57. Banda

35. Mau 58. Ballia

36. Mathura 59. Bahraich

37. Mainpuri 60. Azamgarh

38. Maharajganj 61. Almora

39. Lalitpur 62. Bareilly

40. Kheri 63. Aligarh _

41. Jaunpur 'STATE NAME : Delhi
42. Haridwar Name of District Courts :
43. Hardoi 1. District Court Delhi
44. Hamirpur STAYE NAME : Himachal
45. Gonda Pradesh

46. Ghazipur Name of District Courts :
47. Firozabad 1. Bilaspur

48. Fatehpur 2. Chamba

49. Farrukhabad 3. Hamirpur

50. Faizabad 4. Dharmshala

51. Etah 5. Kullu

52. Deoria 6. Mandi

53. Chamoli 7. Nahan

54. Budhaun 8. Shimla

55. Bijnor 9. Solan

56. Barabanki 10. Una

[English]

Corruption Cases against Engineers

1687. SHRI RAMJIVAN SINGH : Will the Minister of
INFORMATION AND BROADCASTING be pleased to refer
to the reply given to the USQ No. 7567 on May 16, 2002
and to state:

(a) whether the requisite information has been
collected; .

(b) if so, the outcome and action taken thereon; and

AGRAHAYANA 7, 1924 (Saka)
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(c) if not, the reasons therefor ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMAT!I SUSHMA SWARAJ) : (a) to (c) The
assurance given is in the process of being fulfilled
separately.

[Translation]
Production of LPG

1688.SHRI Y.G. MAHAJAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) the quantum of LPG produced annually through
LPG plants in the country;

(b) the annual consumption of LPG in the country,
State-wise;

(c) whether the demand of LPG is growing every
year; and

(d) if so, the details in this regarq?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) During the
year 2001-2002, Public Sector Oil Companies have
produced about 4,506 Thousand Metric Tonnes (TMT) of
LPG.

(b) During the year 2001-2002, Public Sector Oil
Companies have sold 7,310 TMT of LPG in the country.

(c) and (d) The demand of LPG is growing every year
in country and the sales of LPG by Public Sector Oil
Companies, during the last three years, were as under :—

Year Sales of LPG (TMT)
1999-2000 6.029
2000-2001 6,613
2001-2002 7.310

[English]

Far-Flung Areas under KU Band

1689. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of INFORMATION AND BROADCASTING be

pleased to state:



223 Written Answers

(a) whether the Government have decided to cover
all far-flung areas under the KU Band to widen the area
of Doordarshan and All India Radio; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) and (b)
Prasar Bharati has informed that the entire country is
covered by Doordarshan, in satellte mode, through
reception by appropriate dish antenna. In the next three
years, terrestrial TV/AIR coverage is expected to increase
to 92% and 99.3% of population and 81% and 91.8% of
areas respectively. To cover the remaining uncovered areas,
induding far-flung areas, the Tenth Plan proposals of
Doordarshan include inter-alia schemes for TV coverage
with multi-channel bouguet in free to air mode, in KU-band,
through satellite distribution system.

Modernisation of Transmission
Power Plants

1690. SHRI ADHIR CHOWDHARY :
SHRIMATI SHYAMA SINGH :

Will the Minister of POWER be pleased to state:

(a) whether there is any proposal under consideration
of the Government to extend the Accelerated Generation
and Supply Programme till 2007;

(b) if so, the facts and details in this regard;

(c) whether some modifications have been made in
the plans of the power generation capacity and
modernisation of transmission links during the Ninth Plan;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWRE (SHRIMATI JAYAWANT! MEHTA) : (a) and (b)
There is a proposal under consideration of the Government
to extend the Accelerated Generation and Supply
Programme upto 2007 with some modifications.

{¢) and (d) In so far as capacity addition targets during
9th Plan are concerned, Planning Commission had fixed
the original target at 402452 MW which was reviewed
in consultation with Planning Commission from time
to time. A capacity of 19015 MW had been added during
9th Plan.

NOVEMBER. 28, 2002
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Regarding modernisation of transmission links during
9th Plan, 1160 CKM of transmission lines at 800 KV voltage
level were constructed during the Plan period for the first
time. Consolidation of + 500 KV HVDC with HVDC
converter terminals and establishment of HVDC back to
back substations at Chandrapur (1000 MW) and Gazuwaka
(500 MW) for regulated transfer of power between the
regions were the other achieveents in the transmission
sector.

Retrenchment of Workers in ONGC/BPCL

1691. SHRI AJOY CHAKRABORTY : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether Government propose to cut as many as
5600 jobs at the State run Oil and Natural Gas Eorporation
(ONGC) and Bharat Petroleum Corporation Limited
(BPCL);

(b) if so, the details and reasons therefor; and

(c) the manner in whcih the Government are
planning to implement this proposal.?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) Oil and
Natural Gas Corporation Limited (ONGC) and Bharat
Petroleum Corporation Limited (BPCL) have reported that
they do not have proposal for retrenchment of their
employees. However, both these public sector units have
embarked upon an organizational restructuring exercise to
address the imbalances in availiability and requirement of
manpower throughout the organization and are, therefore,
proposing to introduce an attractive Voluntary Retirement
Scheme (VRS) so that repositioning of the staff across the
organisation may be achieved after the exit of VRS optees.

[Translation]
Post of Officers in Zonal Headquarters

1692. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have recently taken any
effective steps to check the increase in the posts of officers
in Railway Board and Zonal Headquaters;
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(b) if so, the details thereof:

(c) the existing rules prevalent for determining the
number of posts of officers and staffs in the Railways;

(d) whether the existing strength of officers and staff
in Railways is in commensurate with the rule in existence;

(e) if so, the details thereof; and
(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI BANDARU DATTATREYA) : (a) and (b)
Instructions are issued from time to time to take measures
for effecting control of expenditure on staff and officers on
Raitways including in the Railway Board, Zonal Headquarters
and Field Units. Specific instructions were issued in 1999
for taking following steps to check increase on staff costs
in general and establishment expenditure on gazetted
cadre in particular :

() To meet the additional requirements of posts, if
any, by redeployment, wherever feasible;

(i) Control on creation of workcharged posts for
' construction works;

(i) To tighten the yardsticks/norms for creation of
posts, taking due note of the technological
changes/advancements.

(c) to (f) Yardsticks/norms are being followed for
creation of revenue and work charged posts at different
levels in different departments to meet with the workioad.
The yardsticks/norms are reviewed from time to time. The
existing strength of officers and staff is commensurate with
their worklioad.

Constitution of Deepak Parekh
Committee for Power Reforms

1693. SHRI SADASHIVRAO DADOBA MANDLIK :
SHRI C.N. SINGH :

Will the Minister of POWER be pleased to state:

(a) whether the Union Government have entrusted
the responsibility of evaluating the functioning of State
Electricity Boards to the credit Agencies;

(b) if so, the details and reasons therefor:
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(c) whether the Deepak Parekh Committee
constituted for power reforms has submitted its report to
the Government;

(d) it so, the details of the main recommendations
of the said committee; and

(e) the reaction of the Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Yes, Sir.
M/s. Credit Rating Information Services of India Limited
(CRISIL) and M/s. investment and Credit Rating Agency
Limited (ICRA) have been entrusted by PFC with the task
of carrying out rating of the State Electricity Boards/Utilities.

(b) Government of India is striving for achieving
financial turn around of State Electricity Boards (SEBs)/
Utilities so as to enable them to become commercially
viable. In order to achieve this objective, Government of
India have initiated several steps, including reforms and
financial performance related assessment of SEBs/Utilities
by independent rating agencies. The rating exercise would
be a periodic assessments of these SEBs/Utilities, which
would capture improvements made by them in future. A
view has been expresed that these ratings could be used
as one of the tools to provide for a graded response by
Ministry of Power to SEBs/Utilities with reference of their
achieving these various milestones of reforms agreed to
in the Memorandum of Understanding (MoU) signed
between the State Governments and the Government of
India.

(c) Deepak Parekh Committee submitted the report
of the first phase of committee’s work on 19.9.2002.

(d) The main recommendations of the report inter
alia, include the following :

1. Structuring of APDRP for Supporting Reform

1.1. APDRP Fund

- Union Government should ex-ante commit to a
level of funding for this programme and agree
to transfer it through a defined annual allocation.

- Allocations of the programme should be clearly
spelt out and the responsbility of sanctions,
disbursals and monitoring of funds utilization
under the Programme be vested with a small
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1.2

13.

14.

Written Answers

Empowered Committee, strengthened by
independent professionals with financial and
technical expertise.

Eligibility Criteria ’or accessing assistance under
APDRP

Assistance under APDRP should be made contingent
on a State :—

- Signing off on the SEB Dues Settlement
Scheme, comprising inter alia, the issue of
bonds by the State for past dues and graded
curtailment of supply on future default.

- Agreeing to an ex-ante audit of incentive related
parameters, viz., Energy input, Cost of energy,
Cash Collections from Energy Sales of t
he present period, and Average Revenue
Realisation.

Support under APDRP

There would be two streams of support from the
APDRP Fund:

- One for investment; and

- The other as an incentive based on reduction
of the gap between unit cost of supply and
revenue realisation (calculated based on the
number of units purchased).

Funds from APDRP should also be made available to
private distribution companies in compliance with
procedures governing the respective State Government
support to private entities, and such assistance be
routed via the State Government, through a suitable
agreement between the concerned State Government
and Private Distribution Company.

Support for investment.

- To enable the States to begin to effect
improvements, 50% of the first years allocation
of APDRP funds, i.e. Rs. 1,750 crore be made
available to the States.

- For subsequent years, the decision to retain or
alter the share of support for investment should
be based on experience.

NOVEMBER 28, 2002

1.5

to Questions 228

- It would be desirable to bring down the share
of the support under investment stream and
concomitantly increase the share of the support
under incentive stream.

- Assistance under this scheme should be
leveraged by obtaining a matching contribution
from the State that is the Fund should provide
50% of the funds required for a project. the
balance 50% funds of the project requirement
should be raised by the State.

- Efforts under this segment be directed towards
concentrated zones;

- Substantive weightage would be given to
investments that are aimed at
commercial losses.

reducing

Reform - Linked Incentive Support

- The remaining assistance from the Fund. i.e.,
Rs. 1,750 crore from the first year and the
allocations for the remaining years under
incentive stream should be disbursed as a one-
for-two matching grant based on reduction of the
gap between unit cost of supply and revenue
realisation.

- This reduction must be on an enterprise level,
where the enterprise is defined as a corporate
body or a Electricity Board or Department. For
instance, improvement in one part of the utility,
such as a circle offset by deterioration in another
part of the utility, in another circle, does not
qualify for incentive support. However, in a state
where the distribution business is undertaken by
different corporation entities, the reduction™in gap
by each of those entities should be individually
eligible for calculation of the incentive.

- The incentive to enterprises be routed through
the respective State Governments.

- In effect, the incentive will be matched in the ratio
of 1:2 (i.e. for every 2 rupees of loss reduction,
the incentive will be one rupee), to
the overall reduction in the gap at enterprise
level, after adjusting for the factors that are
extraneous to the operational performarnce.
However, on review of availability of funds, this
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proportion of incentives could be considered for
improvement.

- To reward performance over a reasonable length
of time, performance be rewarded on a yearly
basis, preferably over the financial year 2000-01
is to be taken as the base year of reference for
calculating the improvements eligible for
performance improvement.

(8) This report is under consideration of the
Government.

[English]
Review of JVs in Oil Sectors

1694. SHRI PRAVIN RASHTRAPAL : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the privatization of oilfields has not
yielded any desired results;

(b) if so, the reasons therefor and whether the
Government propose to review all joint ventures in oil fields
sectors: and

() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) The
Production Sharing Contracts for discovered fields are valid
for a period upto 25 years. No review of existing contracts
is proposed.

Solar Water Heating System

1695. SHRI PRABHUNATH SINGH : Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:

(a) whether the Group Housing Societies or large
housing complexes have to pay higher rate of interest as
compared to domestic sectors for solar water heating
system:;

(b) if so, the reasons thereof,

(c) whether there is any proposal to allow housing
societies to pay interest @ 5% for SWHS; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN) : (a) to (c) The Ministry of Non-Conventional
Energy Sources is implementing an interest subsidy
scheme through the Indian Renewable Energy Development
Agency (IREDA) and some banks to help finance the
purchase of solar water heating system by householders
as well as by commercial and industrial users. The rate
of interest applicable for loans to householders is 5% per
annum. However, a higher rate of interest was being
charged by IREDA as the loans were taken by corporate
bodies who were constructing houses or flates for
individuals. This anomaly has now been corrected. The
Ministry has issued fresh guidelines this year under which
housing cooperative societies and the developers of real
estate will be eligible for soft loans for installing solar water
heaters at an interest rate of 5%. Such organizations can
now approach IREDA or its financial intermediaries as well
as any of the participating banks for obtaining the loans.
However the borrowers
will have to give an undertaking that no depreciation
allowance would be availed.

(d) Does not arise.
Exit Policy for Armed Forces

1696. SHRI RAMANAIDU DAGGUBATI : Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that an exit policy is being
worked out for officers of the Army, Air Force and
Navy;

(b) if so, the aims of this policy;

(c) whether as a result of implementation of this
policy the number of officers in services would be shrunk;

and

(d) if so, the steps taken by the Government to
oensure the number of officers in services would not be
shrunk ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (d) No policy for introduction of an
exit policy for the officers of the Army, Air Force and Navy
is under the consideration of the Government.
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Dairy Farms

1697. SHRIMATI MANEKA GANDHI : Will the Minister
of DEFENCE be pleased to state:

(a) the number of dairy farms maintained by the
Army;

(b) the age at which the calves are separated from
their mothers;

(c) whether the Government are aware that these
farms are sending calves to slaughter houses illegally;

(d) if so, whether a case has been put against the
army dairy farm in Lucknow; and

(e) if so, the action taken against the erring
officials ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) There are 43 dairy farms maintained
by the Army.

(b) The calves are separated from their mothers
within 7 days of their birth and fed processed milk to avoid
transmission of milk borne diseases from cows to the
calves.

(c) to (e) The Army Headquarters have constituted a
Board of Officers to enquire into the matter. The Inquiry
Report is awaited.

[Translation]
Army Service Rules

1698.SHRI JAlI PRAKASH : Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government propose to bring out
Army Service Rules to provide information to in-service and
retired army personnel,

(b) it so, the details thereof;

(c)  whether necessary amendment in Official Secret
Act is under consideration in this regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) No, Sir.
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(b) Does not arise.

(c) and (d) No, Sir. Provisions of the Official Secrets
Act, 1953 are not required to be amended. This is because
the information regarding the terms and conditions of
service and welfare oriented policies is not classified.

[English]
Sale of NTPC Plants

1699. SHRI NARESH PUGLIA : Will the Minister of
POWER be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “NTPC Plants way be
sold individually" as reported in the Statesman dated
August 12, 2002;

(b) if so, whether the Government have been actively
considering to sell NTPC plants;

(c) if so, the facts and details thereof, and

(d) the benefits accrued to the Government by the
sale of NTPC plants ? '

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) Yes, Sir.

(b) Presettly, there is no proposal for s elling NTPC
Plants.

(c) and (d) In view of the above, do not arise.
Electrification of Villages

1700.SHRI BASU DEB ACHARIA : Will the Minister
of POWER be pleased to state :

(@) whether the Planning Commission has targeted
to electrify 80,000 unelectrified villages in the country by
the year 2007,

(b) if so, whether Rs. 412.236 crore were released
under Pradhan Mantri Gramodaya Yojana and an amount
of Rs. 175 crore under Minimum Needs Programme for
village electrification;

(c) if so, the details of fund released and utilized
by the State Governments State-wise, so far; and

(d) the details of future plan of the Government in
this regard ?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT| MEHTA) : (a) Yes, Sir. In
the Chief Ministers’ Conference held on 3rd March, 2001, 2. Arunachal Pradesh 684.00 684.00
the Government had resolved to complete village
electrification by the end of 10th Plan period i.e. by 2007
and full coverage of all households by the end of 11th Plan ;
veriod i by 2012, 4. Bihar 2457.90 2457.90

1 2 3 4

3. Assam 6011.00 6011.00

‘ . 5. Chhattisgarh 851.70 851.70
(b) and (c) Yes, Sir. State-wise details of funds released

under Pradhan Mantri Gramodaya Yojana (PMGY) and 6. Goa 9.00 4.50
Minimum Needs Programme (MNP) duirng the year

2001-02 are given in the enclosed Statements | and I 7. Gujarat 725.60 362.80
respectively. 8. Haryana 187.90 187.90
(d) The Planning Commission have made an 9. Himachal Pradesh 100.00 100.00

allocation of Rs. 2747.00 crore for all the six components
of PMGY including rural electrification, as Additional Central 10. Jammu and Kashmir 1922.00 1922.00
Assistance for the year 2002-03. Under the revised 11. Jharkhand 759.20 379.60

guidelines of PMGY formulated by the Planning Commission,
the States would have flexibility to decide the interse 12. Karnataka 841.00 841.00

allocation of ACA among the six PMGY sectors as per their
13. Kerala 775.00 584.50

own plan priorities and discretion. The Planning Commission
have made a budget provision of Rs. 600 crore as ACA 14. Madhya Pradesh 1460.62 1460.62
for rural electrification under Minimum Needs Programme

for 2002-03. An amount of Rs. 300 crores has been 15. Maharashtra 1901.08 1901.08
. . o .
released as the first instalment (50%) under this 16. Manipur 600.00 600.00
programme in September, 2002. The Government have
provided for a new interest subsidy scheme called the 17. Meghalaya 600.00 600.00
‘Accelerated Rural Electrification Programme’ in the )
budget for the year 2002-03 with a provision of Rs. 164 18. Mizoram 568.00 598.00
crores. The States have been requested to utilize 19. Nagaland 452.60 452,60
these funds judiciously and in an effective manner so that
the national goal for complete electrification of villages by 20. Orissa 1703.80 1703.80
i iti this, Rural
2007 could be achieved. In addition to thi 21. Punjab 1488.25 1488.25
Electrification Corporation have formulated new schemes
for electrification of dalit bastis and hamlets at lower rate 22. Rajasthan 1080.00 1080.00
of interest.
23. Sikkim 0.00 0.00
Statement-|
. 24. Tamil Nadu 1173.60 1173.60
Statewise details of Funds released under PMGY .
for the year 2001-02 for Rural Electrification 25. Tripura 850.00 850.00
Rs. in Lakhs 26. Uttaranchal 876.75 976.75
. Uttar Pradesh 9417.00 9417.00
S.No. States Aliocation Released 27
1 2 3 4 28. West Bengal 2820.00 2820.00
1. , Andhra Pradesh 1705.00 1705.00 Total 42151.00 41223.60
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Statement-li
Statewise disbursment under Minimum Needs
Programme for Rural Electrification
during 2001-02
Rs. in Lakhs

S.No. States 2001-02
1 2 3
1. Andhra Pradesh
2. Arunachal Pradesh 961
3. Assam 2652
4. Bihar 948
5. Jharkhand 2819
6. Goa
7. Gujarat
8. Haryana
9. Himachal Pradesh 72
10. Jammu and Kashmir 77
11. Karnataka 7
12. Kerala
13. Madhya Pradesh 263
14. Chhattisgarh 286
15. Maharashtra
16. Manipur 131
17. Meghalaya 1872
18. Mizoram 16
19. Nagaland 38
20. Orissa 1133
21. Punjab
22. Rajasthan 507
23. Sikkim
24. Tamil Nadu
25. Tripura 14

-
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1 2 3
26. Uttar Pradesh 3923
27. Uttaranchal 624
28. West Bengal 1157
29. Delhi

Total 17500

Cable T.V. Services

1701.SHRI IQBAL AHMED SARADGI : Will the
Minister of INFORMATION AND BORADCASTING be
pleased to state:

(a) whether the Prasar Bharati has decided to enter
into cable TV services, using the optical fibre networks of
telecom companies;

(b) if so, whether it has also started negotiations with
the Government-owned telecom companies MTNL and
BSNL to provide cable TV services;

(c) if so, whether any concrete .agreemem has been
reached in this regard; and

(d) if so, the details thereof ?

THE MINISTER OF INFROMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) to (d)
Prasar Bharati has signed a Memorandum of Understanding
with MTNL for cooperation in exploring new busniess
opportunities for utilising their fibre optic networks
for carriage of Doordarshan services. Negotiations are
being held with MTNL. No final decision has been taken
so far.

Petrol Pumps at Highways

1702. SHRI K.E. KRISHNAMURTHY :
SHRIMATI JAYABEN B. THAKKAR :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the public sector oil companies and
National Highway Authority of India are at daggers drawn
on the issue of petrol pumps on highways and the problems
created by these petrol pumps;

(b) it so, the main reasons of the dispute;
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(c) whether the Union Governmnet have formulated
any policy for installing the petrol pumps on highways
including the infrastructure needed;

(d) it so, the details of the policy; and

(e) The efforts being made by the Government to
resolve the dispute ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (e) The
Ministry of Road Transport and Highways (MORTH) had
asked the public sector oil companies to rectify the
deficiencies in respect of the retail outlets (petrol pumps)
on highways, in line with the Indian Roads Congress code
IRC:12:1983. Hitherto, all the retail outlets set up by these
companies on the national highways followed IRC:12:1983
norms. However, different aspects, including problems
relating to the existing retail oulets on the highways as well
as the new retail outlets, that may be set up along the
highways, have been discussed among the authorities/
agencies concerned. A broad agreement in certain areas
has also been reached. MORTH is in the process of
finalizing new norms for future retail outlets.

Supreme Court Directions to increase
Number of Judges \

1703.SHRI CHINTAMAN WANAGA :
SHRI PRAHLAD SINGH PATEL :
SHRI KAILASH MEGHWAL :

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Supreme Court have given directive to
increase number of judges and magistrates in lower courts;

(b) if so, the details thereof;

(c) whether the Supreme Court has also directed
that State Governments will bear the administrative
expenditure incurred on such appointments; and

(d) if so, the details of the action taken in this
regard ? "

THE MINISTER OF LAW AND JUSTICE (SHRI K.
JANA KRISHNAMURTHY) : (a) Yes, Sir.
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(b) The Supreme Court, in its judgment of 21st
March, 2002, in All India Judges’ Association and Ors Vs.
Union of India and Ors, has directed that an increase in
the judge strength form the existing ratio of 10.5 or 13 per
10 lakh people to 50 judges per 10 lakh people should
be effected and implemented within a period of five years
in a phased manner to be determined and directed by the

- Union Ministry of Law.

(c) State Governments are required to bear the
administrative expenditure on the implementation of the
Judgment in the States, while the Central Government is
to bear such expenditure as regards the Union Territories.

(d) Central Government have sought time from the
Supreme Court for complying with the Judgement in view
of the large financial implications of the Judgment.

[Translation]

Manufacturing Battle Fleld
Surveillance Radar

1704.DR. ASHOK PATEL : Will the Minister of

DEFENCE be pleased to state :

(a) whether Battle Field Surveillance Radar has
been manufactured in the country,

(b) if so, the total manufacturing cost of the Radar;
and

(c) the time by which the Radar is likely to be
installed in strategic areas ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) Battle Field Surveillance Radar
(Short Range) for the Army is under development and is
undergoing trials. The cost incurred in the development of
the Radar System so far has been approximately Rs. 483
lakhs. The installation of the Radar will depend upon the
outcome of trials, which are awaited.

[English]
Streamlining of Power Distribution System

1705.SHRI A. NARENDRA : Will the Minister of

POWER be pleased to state:

(a) whether the Union Government have taken any
step to reach an agreement with State Governments for
streamlining the power distribution system;
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(b) if so, the details thereof;

(c) whether the Union Government propose to
provide funds to State Governments for streamlining
transmission and distribution of power; and

(d) if so, the details thereof, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT!| MEHTA) : (a) and (b) The
Ministry of Power has initiated large-scale reforms in the
power sector. Under the reforms programme, the Ministry
of Power has launched the Accelerated Power Development
Programme (APDP) now known as Accelerated Power
Development and Reforms Programme (APDRP) in the
year 2000-01 as an important step towards reduction of
Aggregate Technical and Commercial losses and restoring
commercial viability of the power sector. 25 States have
signed Memoranda of Understanding for undertaking
reforms and restructuring in a time bounder manner and
linking the support of Government of India to acheivement
of predetermined milestones. To bring about commitment
towards distribution reforms, State Electricity Boards/
Utilities have been asked to sign a Memorandum of
Agreement (MoA) with Ministry of Power as a pre-requisite
for release of APDRP funds. Till now 18 States have signed
the MoA.

(c) and (d) Details of the funds sanctioned to the States
during the year 2000-01 and the current financial year
under the Accelerated Power Development and Reforms
Programme (APDRP) are given in the enclosed Statement.
No projects were sanctioned under APDRP during the year
2001-02.

Statement

Funds sanctioned to States under APDRP
for ST and D for 2000-01

States APDRP Fund
Sanctioned Released
1 2 3
Andhra Pradesh 49.8 49.8
Bihar 11.16 11.16
Chhattisgarh 10.26 10.26
Gujarat 107.39 107.39
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1 2 3
Haryana 37.78 37.78
Jharkhand 21.98 21.98
Karnataka 57.26 57.26
Kerala 22.42 0
Madhya Pradesh 38.38 29.15
Maharashtra 90.22 90.22
Punjab 31.72 31.72
Rajasthan 45.01 45.01
Tamilnadu 121 121
Uttar Pradesh 13.03 13.03
West Bengal 18.6 18.6
Special Category States
Assam 20.02 20.02
Arunachal Pradesh 6.32. 6.32
Himachal Pradesh 25.32 25.32
Jammu and Kashmir 6.99 6.99
Manipur 0.72 0.72
Meghalaya 1.81 1.81
Mizoram 1.06 1.06
Nagaland 1.89 1.89
Tripura 5 5
Sikkim 6.38 6.38
Uttaranchal 48 48
Total 647.42 615.71

Funds sanctioned to the States under APDRP for
R and M/R and U for year 2000-01

States Project Cost APDP Fund
Released
1 2 3
Andhra Pradesh 95.12 47.56
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1 2 3 1 2 3
Bihar 20.56 10.28 14. Madhya Pradesh 27.83
Gujarat 4.46 2.23 15. Maharashtra . 45
Haryana 23.7 11.85 16. Manipur 2.67
Karnataka 48.48 24.24 17. Meghalaya -
Madhya Pradesh 22.34 1i.17 18. Mizoram 2.67
Maharashtra 88.48 44.24 19. Nagaland 267
Orissa 76 38 20. Orissa 14.72
Punjab 11.98 5.99 21. Punjab -
Tamilnadu 106.88 53.44 22. Rajasthan 28.4
Uttar Pradesh 176.86 88.43 23. Sikkim 267
West Bengal 49.8 24.9 24. Tamilnadu 32.12
Madhya Pradesh 22.34 0 25. Tripura 267
Total 774.73 362.33 26. Uttaranchal 18.5
APDRP Fund Released to the States for 2002-03 27. Uttar Pradesh 30.12
SI.No. State Released Amount 28. West Bengal 19.02
(Rs. in Crores) Total 425.94
1 2 3
Pending Pipeline Projects in Andhra Pradesh
1. Assam 10.95
39.07 1706.DR. MANDA JAGANNATH : Will the Minister of
2. Andhra Pradesh ' PETROLEUM AND NATURAL GAS be pleased to state :
3. Arunachal Pradesh - . )
(a) the details of pending pipeline projects in Andhra
4. Bihar 16.11 Pradesh;
5. Chhattisgarh 10 (b) the present status of the projects in terms of
8. Goa 9 acquisition, etc.; and
7. Gujarat 21.35 (c) the details of the action taken by the Union
Government on various representations received from the
8. Haryana 18.23 i b )
Government of Andhra Pradesh in this regard,
9. Himachal Pradesh 13.33
THE MINISTER OF STATE IN THE MINISTRY OF
10. Jammu and Kashmir - PETROLEUM AND NATURAL GAS AND MINISTER OF
11. Jharkhand 12 STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) Gas
12. Karnataka 20.77 Authority of India Limited (GAIL) is executing Vizag-
13. Kerala 17.07 Secunderabad L.PG pipeline project and natural gas

pipeline for supplying gas to the following consumers :—
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*M/s Konaseema EPS Qakwell Power Ltd.
*M/s Gautami Power Pvt. Ltd.

*‘M/s Vemagiri Power Generation Ltd.

M/s Gas Transportation and Infrastructure Company
Limited (GTICL) a company promoted by Reliance
Industries Ltd. is executing Goa-Hyderabad-Kakinada
Pipeline Project.

For the above pipeline projects the process of
acquisition of land under Petroleum and Mineral Pipeline
(Acquisition of Right of User in Land) Act, 1962 is on.

National Law Schoo! in Haryana

1707. SHRI SHRINIWAS PATIL, : Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government intends to open
National Law School in Haryana soon on the pattern of
Bangalore;

(b) if so, the location where the school is to be
opened; and

(c) if so, the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI K.
JANA KRISHNAMURTHY) : (a) No, Sir.

(b) and (c) Questions do not arise ?
[Translation]
Interlinkage of Power Grid

1708.SHRI JAIBHAN SINGH PAWAIYA
Minister of POWER be pleased to state:

: Will the

(a) whether the Government have prepared a plan
to interlink all power grids;

(b) if so, the details thereof;
(c) the amount likely to be spent on it;

(d) the sources from which this amount is #kely to
be raised; and

(e) the time by which the proposas.pian is likety to
be implemented ?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (e) The
Indian Power System is presently divided into five regional
grids and within each region strong interconnection and
well developed regional grids are in position. In order to
extend the benefit of generation resources all over the
country and to transfer surplus power in one region to a
power deficit region, interconnection of regions have been
planned. The HVDC inter-regional links between Western
and Norther, Western and Southern, Eastern and Northern
and Eastern and Sourthern Regions are already existing.
The existing interconnections between the regions and the
back up regional transmission network within each region
were developed for limited exchange of operational
surpluses for opportunity utilization in other regions under
the concept of regional self-sufficiency.

A plan has chalked out to integrate all the regions in
the country by creating “National Grid” through HVDC
stations/bi-pole and 765 KV AC links in a phased manner
to facilitate transfer of power between the regions without
any constraint. For further strengthening of the grid system,
high capacity long HVDC links as well as AC links have
been planned to be commissioned along with Mega
projects. In the ultimate phase, a strong synchronous
National Power Transmission Grid has been envisaged to
evacuate the power from major generating resources. This
would involve development of a high capacity 400 KV
transmission corridor connecting the North-East through
the ‘chicken-neck' area (to Siliguri) and establishment of
a ring of 765 KV lines interconnecting Eastern, Western
and Northern Regions. The Southern Grid would be linked
to the Eastern and Western Grids through strong 400 KV
HVDC links at various places like Jeypore-Gajuwaka,
Talcher-Kolar, Chandrapur-Ramagundam, etc. Inter-regional
transmission capacity of the proposed National Grid would
increase to about 30,000 MW

An investment of about Rs. 77,000 crore would be
required for establishment of the ultimate National Grid by
2011-12. The investment amount is proposed to be
mobilized by POWERGRID through internal resources,
loans from domestic/e_xtemal commercial markets, assistance
from multi-lateral funding agencies like World Bank, Asian
development Bank, etc., budgetary support from Government
and investment by private sector.
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[English]
Import of Gas from Russia

1709.SHRI VIRENDRA KUMAR : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the Government propose to import gas
from Russia;

(b) if so, the details thereof;

(c) whether the feasibility of the proposal has been
examined; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR) : (a) No,
Sir.

(b) to (d) Do not arise.
[Translation]
Loans Outstanding against Sick PSUS

1710.SHRI NAMDEO HARBAJI DIWATHE :
SHRI SATYAVRAT CHATURVEDI :
SHRI SUNDER LAL TIWARI :

Will the Minister of HEAVY INDUSTIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “Sarvjanik Kshetra
Ke 111 Upkram Ghate Mein, Aath Ke Punrudhar Ki
Sitarish” appearing in “Punjab Kesari" dated October 30,
2002;

(b) if so, the facts thereof;

(c) the details of the industries proposed to be
revived and the time by which the work relating to their
revival would be started and completed;

(d) whether the number of sick and financially weak
companies is increasing as a sesult of rise in industrial
sickness in the country;
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(e) if so, the details thereof alongwith reasons .
therefor;

() the names of the Undertakings likely to be
declared sick alongwith the basis of declaring them
sick;

(9) the amount of bank loans and other outstanding
against each of the undertakings running in losses
including small scale and non-small scale sick units in the
country; and

(h) the steps taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENETERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (h) Yes, Sir. As and
when the net worth of a PSU becomes negative it is
referred to the Board for Industries and Financial
Reconstruction (BIFR) for formulation of revival package.
As on 30.6.2002, 68 CPSUs were registered with the BIFR.
Revival package are decided as per statutory provisions
of SICA on case to case basis for which no fixed time
can be prescribed.

Further, as per the available infromation, the
number of sick industrial PSUs registered with BIFR has
increased marginally during the last three years from 67
in 1999-2000 to 68 as on 30.6.2002. A statement in this
regard is enclosed herewith. The reasons for sickness are
enterprise specific. However, some of the common reasons
include old and obsolete plant and machinery, out
dated technology, excess manpower, shortage of working
capital, severe competition etc. The information regarding
loans of banks/financial institutions etc. to CPSUs including
sick industrial enterprises is given in Statements 18(A)
and 18(B) of Volume 1 of Public Enterprises Survey 2000-

01.

Enterprise specific steps are taken by the Government
as well as concerned management of PSUs which include
infusion of fresh funds, financial and business restructuring,
rationalization of manpower, procurement of orders through
purchase peelerence, sanction of rehabilitation packages
through BIFR, joint venture formation in non-strategic PSUs
etc. as the case may be.
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Statement

List of BIFR CPSUs with status as on 30.6.2002

to Questions 248

Sl. Case No./ Name of the Company Status as on 30.6.2002 Status as on 31.3.202
No.  Year
1 2 3 4 5
1. 522/1992 Heavy Engineering Com. Ltd. ‘ Revival Scheme Sanctioned Revival Scheme Sanctioned
2. 517/1982 Viganyan Industries Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
3. 528/1992 Braithwaite Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
4. 533/1992 Bengal Chemicals and Pharmaceuticas Revival Scheme Sanctioned Revival Scheme Sanctioned
Ltd.
5. 534/1992 NTC (APK and Mahe.) Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
6. 535/1992 NTC (Gujarat) Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
7. 538/1992 Bengal Immunity Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
8. 501/1993 NTC (MP) Ltd. Revival Scheme Sanctioned Revival Scheme Sanciioned
9. 503/1993 NTC (W. Bengal and Assam) Revival Scheme Sanctioned Revival Scheme Sanctioned
10. 504/1993 NTC (UP) Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
11. 509/1993 Instrumentation Ltd. Revival Scheme Sanctioned Revival Scheme Sanctioned
12. 501/1994 NTC (DPR) Ltd. Revival scheme Sanctioned  Revival Scheme Sanctioned
13. 502/1992 Nagaland Pulp and Paper Co. Dismissed as Non Dismissed as Non
' Maintainable Maintainable
14. 502/2001 Bharat Coking Coal Ltd. Dismissed as Non Dismissed as Non
Maintainable Maintainable
15. 504/1997 Manipur State Durgs and Pharmaceutical  Dismissed as Non Dismissed as Non
Ltd. Maintainable Maintainable
16. 518/1992 British India Corporn. Ltd. Draft Scheme Circulated Winding up Recommended
17. 502/1997 Bharat Immunological and Biologicals Dismissed as Non Dismissed as Non
Corporation Maintainable Circulated Maintainable Recommended
18. 523/1992 Tyre Corporation Ltd. Draft Scheme Circulated Draft Scheme Circulated
19. 532/1992 Bharat Ophthelmic Glass Ltd. Draft Scheme Circulated Draft Scheme Circulated
20. 536/1992 NTC (MN) Ltd. Draft Scheme Circulated Draft Scheme Circulated
21. 505/1993 NTC (SM) Ltd. Draft Scheme Circulated Draft Scheme Circulated
22. 507/1994 Hindustan Flurocarbons Draft Scheme Circulated Draft Scheme Circulated
23. 502/1995 Jessop and Co. Ltd. Draft Scheme Circulated Failed and Reopened




249 Written Answers AGRAHAYANA 7, 1924 (Saka) to Questions 250

1 2 3 4 5

24. 501/1996 Cement Corporation Ltd. Draft Scheme Circulated Draft Scheme Circulated

25. 505/1992 Bharat Gold Mines Ltd. Winding up Recommended Winding up Recommended

26. 506/1992 Tannery and Footwear Co. Winding up Recommended Winding up Recommended

27. 508/1992 Cycle Corporation of India Winding up Recommended Winding up Recommended

28. 510/1992 Mining and Allied Machn. Ltd. Winding up Recommended Winding up Recommended

29. 513/1992 National Bicycle Corpn. Winding up Recommended Winding up Recommended

30. 515/1992 Fertilizer Corpn. Ltd. Winding up Recommended Winding up Recommended

31. 516/1992 Hindustan Fertilizers Corpn. Winding up Recommended Winding up Recommended

32. 519/1992 Elgin Mills Co. Ltd. Winding up Recommended Winding up Recommended

33. 520/1992 Bharat Processes and Mechancial Winding up Recommended Winding up Recommended
Engineers Ltd.

34. 525/1992 Bharat Refrectories Lid. Winding up Recommended Revival Scheme Sanctioned

35. 527/1992 Cawnpore Textiles Ltd. Winding up Recommended Winding up Recommended

36. 529/1992 Smith Stanistreet and Phacl. Winding up Recommended Winding up Recommended

37. 504/1994 Southern Pesticides Ltd. Winding up Recommended Winding up Recommended

38. 506/1994 Rayrolle Burn Ltd. Winding up Recommended Winding up Recommended

39. 501/1985 Swadeshi Minif and Mfg. Co. Winding up Recommended Winding up Recommended

40. 502/1996 Maharashtra Antibiotics and Winding up Recommended Winding up Recommended
Pharmaceuticals Ltd.

41. 502/1999 Hindustan Vegetables Oils Winding up Recommended Winding up Recommended

42. 501/1992 Bharat Pumps and Compres Winding up Notice Winding up Notice

43. 503/1992 IDPL Winding up Notice Winding up Notice

44, 514/1992 Orissa Drugs and Chemicals Winding up Notice Failed and Reopened

45. 526/1992 Bharat Brakes and Valves Ltd. Winding up Notice Revival Scheme Sanctioned

46. 530/1992 U.P. Drugs and Pharmactl. Winding up Notice Winding up Notice

47. 531/1992 National Instruments Ltd. Winding up Notice Revival Scheme Sanctioned

48. 506/1993 NJMC Winding up Notice Winding up Notice

49. 505/1994 Indian lron and Steel Co. Winding up Notice Winding up Notice

50. 503/1995 Hindustan Photofiims Mfg. Winding up Notice Winding up Notice

51. 501/1997 Hindustan Antibiotics Ltd. Under Enquiry Under Enquiry

52. 502/1998 NEPA Ltd. Under Enquiry Under Enquiry
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53. 504/1998 Praga Tools Ltd. Under Enquiry Under Enquiry

54. 501/1999 Birds, Jute and Exports Ltd. Under Enquiry Under Enquiry

55. 503/1999 Pyrites Phosphetes and Pharls Under Enquiry Under Enquiry

56. 501/2000 Eastern Coalfield Ltd. Under Enquiry Under Enquiry

57. 502/2000 Hindustan Salts Ltd. Under Enquiry Under Enquiry

58. 501/2001 Bharat Wagon and Engg. Under Enquiry Under Enquiry

59. 501/2002 Maharashtra Electrosmelt Under Enquiry Under Enquiry

60. 502/2002 Central Coalfields Ltd. Under Enquiry Under Enquiry

61. 503/2002 Hindustan Cables Ltd. Under Enquiry -

62. 507/1992 Trivani Structurals Ltd. Failed and Reopened Failed and Reopened
63. 509/1992 Richardson and Crudass Ltd. Failed and Reopened Failed and Reopened
64. 521/1992 Projects and Development(l) Failed and Reopened Failed and Reopened
65. 508/1994 Burn Standard Co. Ltd. Failed and Reopened Failed and Reopened
66. 504/1994 Scooters India Ltd. No longer Sick No longer Sick

67. 517/1997 Biecco Lawrie Ltd. No longer Sick No Iofxger Sick

68. 503/1997 NERAMAC No longer Sick No longer Sick
[English] THE MINISTER OF STATE IN THE MINISTRY OF

POWER (SHRIMATI JAYAWANT! MEHTA) : (a) to (c) Huge
fluctuations in power frequency, affects power utilities and

1711.SHRI V. VETRISELVAN : Will the Minister of ~ generating plants connected to the grids and also

Fluctuations in Power Frequency Cost

POWER be pleased to state : consumer equipments. Power generating units are designed
for operation at standard frequency of 50 Hz/Sec.

(a) whether there is huge fluctuations in power Fluctuation in grid frquency beyond permissible limits may
frequency cost, power utilies and generation stations; damage rotating equipments. High frequency operation also

causes additional consumption of fuel.
(b) if so, the facts in this regard; P

(d) Wide frequency variation may cause production
loss to certain group of consumers. As per available
information, no report has been received about the

(c) whether due to frequency variation, the electricity
consumer had been adversely affected;

(d) if so, whether this frequent variation has products becoming non-competitive in the international
also resulted in production losses and higher energy costs market due to high energy costs on account of frequency
make their products non-competitive in the international variation.
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